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The Lok Sabha met at Eleven of
the Clock,

[MR, SPEAKER in the Chair]

WELCOME TO THE SURINAME
PARLIAMENTARY DELEGATION

MR. CHAIRMAN:
bers, at the outset,
an announcement.

Hon’ble Mem-
I have to make

On my own behalf and on behalf
of the Hon'ble Members of the House,
1 have great pleasure in welcoming
His Excellency Mr. E. L. A. Wijntuin,
President of the Parliament of Suri-
name and the Hon'ble Members of the
Suriname Parliamentary Delegation
who are on a visit to India as our
honoured guests,

The other Hon'ble Memberg of the
delegation are:—

1. Mr. J. Yachmon, M.P.

2. Mr, R. Nooitmeer, M.P,
3. Mr. J. H. Adhin, M.P.

4 M. T. Ahmad Ali, M.P.
5. Mr. M. Th. J. Bean, M.P,
6. Mr. E. F. Vriesde, M.P,

The delegation arrived here on
Tuesday, the 24th April 1979 in the
forenoon.
25th April,

_ The delegateg are now seated in the
_Special Box. Through them we con-

_vey gur greetingy and best wxshes to

382 LS--I; :

They visited Agra on the
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the Parliament and the friendly peb-
ple of Suriname,
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MR. SPEAKER: He has said that—
how many caseg have been investi-

gated and how many cases are under- _'
mvesttzatlon e
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victimisation, sterilization, transfers,
rémoval from service, withholding,
promations, reversions, removal of
encrogchment on Railways, prema-
ﬁl‘e retiljement.
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SHRI M, RAM GOPAL REDDY:
One of the complaints mentioned by
the Minister was ' -forcible steriliza-
tion. Now, wherever forcible steri-
lization had taken place, does the
Minister propose to re-comnect the
same so that they may go on produc-
ing ag many children as they like?

MR. SPEAKER: Thig doeg not arise.

Capital contribution - to State Road
Transport Corporation of
Madhya Pradesh

~ *891. DR. VASANT KUMAR PAN-
DIT: Will the Minister of RAILWAYS
be pleased to state:

(a) whether t is a fact that the
Railway Board provides capital contri-
bution to State Road Transport Cor-
porations in the ratio of 2:1.according
to the provisions of Section 23 of the
‘Road Transport Corporation Act,
1950:

(b) if so, what are the arrears of
such capita} contribufion to be paid
to the State Road Transport Corpora-
tion of Madhya Pradesh; and

(¢) ig 8o, when wonlq - the -above
arrears be cleared?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
Yes, Sir,

(b) Nil

) Does not arise. _

DR. VASANT KUMAR PANDIT:
Wil the hon, Ministér Inform the

House whether thére is any propossl
under consideration of the Railways -
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from the Government of Madhya
“Pradesh for capital investment in
purchase of new chassis, getting up of
Depot, new workshopg and tool
Tooms? If go how long he will take
to clear that proposal?.

.. PROF. MADHU DANDAVATE:
This question hag othing to do with
the question that j; under considera-
tion. But if you want me +to say
something on this, I will do so.

MR. SPEAKER: I do not want you
1o ‘say anything on that.

DR, VASANT KUMAR PANDIT:
‘Will the Governmént consider in-
creasing the ceiling fixed by the Plan-
ning Commission under the Road
Transport Corporatipy,” Act, 19507
Now, 30 years have gone and those
basis which werp settled at that time,
have almost become out dated. Now
the expansion programme of many of
the State Road Corporationg are held
up because of non-availability of con-
tribution from the Central Govemn-
ment.

*PROF. MADHU DANDAVATE:
Ag far as the capital contributiong are
concerned, it is the Planning Commis-
sion who alwayg decide as to the
ceiling for the capital contribution to
be made by a particular State to the
State" Corporatiop and the matching
grant is also to be made by the Cent-
ral Government through the Rail-
ways. Already the allocationg have
been made. But in the past some of
the State Governments made higher
tapital contributions and on that basis
demanded matching higher contribu-
tion from the Railways. The Plan-
ling Commission have however
‘taken a very favourable view. They
have decided to waive the past’ ir-
Tegularities and we are allowing the
Matching contribution, = But in fu-
ture, whatever ceiling ha, been fixed
that wilk be strictly adhered to..

o gfowme. et : W ot ¥ g
Y e § o e W et
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SHRI YASHWANT BOROLE:
Wheter the Maharashtrg State Trans-
port Corporation hag anything to re-
cover by way of matching contribu-
tion. .. :

MR. SPEAKER: Excepting the first
letter ‘M, there ig no connection.

Loss to Rallways during 1878-79
Floods '

*§92. DR. P. V. PERIASWAMY: Will
the Minister of RAILWAYS be pleas-
ed to state:

'(a) the total physical loss suffered
the Railways in 1978-79, floods #nd
the consequent total revenue loss;

(b) whether Government have im-
plemented the valuable recommenda-
tions' made by. the Committee of

‘Engineers as early ag 1959 about Rail~

way Mridges designing, about lorig-
term plan involving the survey of
375 rivers by the Indian Meteorological
Depariment, the Central Water and
Power Commission and other techhi’
¢al agencies for' collécting hydrorfie-
teorological data all over the country;
and’
(c) if not, the reasons for the delay
in implermenting theém? - co

THE MINISTER OF RAILWAYS -

(PROF, ~ MA DANDAVATE):
" (a) The loss sul by%ﬁnémm
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in  1978-79 ﬂoods is estimated as (b) The gnalysis of all past and
~ ander:-—— _ present -storms;
(Figures in crores of Rs.) (c) The establishment of wuit
i hydrographs for  representative
Ph".“l los  Revenuclos  Total loss catchments of different regions:
10°44 az'83 33°27 (d) The study of the behaviour of
(b) Yes, Out ot 360 river catch- the existing bridges and the assess-

ments which are proposed to be ob-
served, the Railways have already
carried out observationg to collect
hydro-meteorological gata from more
than 250 catchmentg spread through-
out the country. The work in about
70 catchments ig in progress at pre-
sent,

{c) poeg not arise,

DR. P. V. PERIASWAMY: When
will the remaining 40 catchments be
taken up for observation and what
steps have been taken by the Rail-
ways on the hydrometeorological data
so far collected?

PROF, MADHU DANDAVATE:
As far as the catchment areags are
concerned, the work that we are re-
quired to undertake is to carry out
proper inspection, angd try to ascertain
what exactly the railfall {s, what are
the damages likely to be done to the
bridges, what is likely to be the
exten of velocity of water below the
bridges, and what is the condifion of
the water ways. All these aspects
have been properly investigated and
necessary observationg have been re-
corded.

- DR, P. V. PERIASWAMY : What are
the principal recommendations that
were made by the Committee of Engi-
neers in 1959 about Railway Bridges
designing and why is it that no action
bhag been taken go far on them?

PROF MADHU DANDAVATE:
'I'he recommendationg are:—

(a) “Preparation of intensit
F cham of rainiall to be main

ment of the adequacy of ecurrent
theory and practice; and

(e) The task of bringing upto-
date the information and knowle-
dge contained in the classicg on this
subject.” ‘

Here I may end by saying that out
of 360 catchment areas, the stiudies
have been completed in 250 areag and
the stiudies are already in operation
in another 70 catchment areas.

SHRI KRISHNA CHANDRA HAL.-
DER: I would like to know from the
Minister the total number of bridges
destroyed during 1878-79 floods and
the total losg incurred by the Rail-
ways due to this destruction.

PROF, MADHU DANDAVATE:
1 am sorry, it will not be possible for
me to give the number, but in terms
of logg in rupees, I can give that. As
far as the destruction causeq to the
railway lineg and bridgeg ig concern-
ed, the loss wag of the order of Rs.
10.44 cross and the revenue loss, 55 I
said earlier, was Rs, 22.88 crores and
therefore, the net loss was Rs, 33 27
crores.

Railway lines in Madhya Pradesh

*g94, SHRI DALPAT SINGH
PARASTE: Will the Minister of
RAILWAYS be pleased to state: =

(a) whether any survey has been
conducted or proposed to be conduct-
ed for the construction of new -Tall-
way lines in the Stute of Madhya
Pradesh; ang .

(6) #f 50, the- detailu thmm




' THE MINISTER OF “RAILWAYS
(PROF. MADHU - - DANDAVATE):
(8) and (b). A statement jg laid on
the Table of the House.

Statement

~(a) and (b), Surveys for the fol-
lowing new railway lineg in Madhya
Pradesh have been completed in re-
cent years:—

Length
in Kms,
1. Kaaila Road-Jayant
(evernng Mboerd L ALY
2. Dhalli Rajhaia-Jagcaly ur 28400
3. Ranchi-Lohardaga  (con-
version from - NG to BG)
and cxtension  of the line
10 Korba . . . 381-00
4. Satna-Beolari pia Rowa | 127700
5.  Mahoba-Khajuraho . 54° 0O
6. Ratlam-Baunswara . 78° vo
7.  Indore to Mhow . . 21° 00

The following gurveys for uew
Mtaeg in Madhya Pradesh are in pro-
gresg at present:—

t. Karonji to Barvadih pia
Ambikapur | . . 154" 00

2. Lalitpur-Singrauli via
Khajuraho, Satna and Rewa 455 00

: —
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MR, SPEAKER: Only two are

under survey, the rest are complet-
ed. .
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*895. DR. BLJOY MONDAL: Will

the . Minister - of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether rural people do not get
a8 much medical aid as people in
Indian cities;

(b) whether inter glia, it is a fact
that Allopaths are not interested to go
to villages for the reason that the
return is so little compared to invest-
ment in training in Allopath;

(¢) if so, whether Biochemic is
considered a system to flll up the gap
for it and would take short time and
little money in training a student;
and

(d) whether a full-fledged Bioche-
mic Hospital is being run in or around
Madras?

THE MINISTER OF HEALTH AND

. PAMILY WELFARE (SHRI RABI

RAY): (a) Yes, Sir, the medical faci.

lities in rura]l areas are less in cam-

parison to the facilities in urban
areas,

(b) There is reluctance on the part
of allopathic doctors to gettle in rural
areas for various reasgons which
include inadequacy of facilities, like
- housing, schooling, communications,
electricity, etc.

(¢) Biochemic system is a part of
the Homoeopathic system and homo-
eopathy has been recogmsed ag one
of the scientific systems of medical
care in the country and has been one
of the recognised systems under the
Rural Health Scheme,

(d) There ig a full-fledged Homo-
eopathic College  with fattached
hospital fat;ilities in Madrag City.

DR. BIJOY MONDAL: The Govern..
ment of India, Ministry of Health,
introduced Commumty Health Work-
ers scheme in the whole country for

extending facilities of treatment to.

the rural people, but we have found

- APRIL 28, 1970

the right to chopse a person accordinz-_.
to their choice and they are pressuris- -
ed by political leaders and political
organisations. So, may I know from
the Hon, Minister whether he will
enquire into the matter and take
steps so that the scheme may be
implemented properly as per the
guidelines given by the Ministry ¢f
Health?

SHRI RABI RAY: I do not agree
with the Hon. Member when he says
the scheme has been a failure, The
scheme has 'been welcomed by the
rural population, If he has any spe-
cific suggestion to make, I can consi-
der it.

DR. BIJOY MONDAL: The Com.
munity Health Workers are trained
in the Allopathic system. May I
know from the Hon. Minister whe-
ther he is also going (> train all the
Community Health Workers in Homo-
eopathic and Biochemic system also?

SHRI RABI RAY: The Community
Health Worker is not a Doctor; nor is
he a Government gervant. He is
given some training for three months
and we given him a Chit. Both
Homoeopathic and Allopathic as well
as Ayurvedic medicines are given to
him,

SHRI A. SUNNA SAHIB: What
facilities are being made available in
the rural areas so that these medical
practitioners who are without-
employment can go there and work,
because after becoming medical
graduates they find it diffieult to gét
themselves employed. Will the hon.
Minister see that in the rural areas
all the facilities of the urban areas
are made available to these medical
practitioners who go there?

MR, SPEAKER- It is difficult,

SHRI RABI RAY The Govam.-
ment has decided about the minimum
need programime; and we are going
ahead with that; and the mininmm.

t‘)ral Amm 11‘.3‘7 .

that the scheme iz slmost  fallure
"and the village people are denied of.
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need programme; and we. are going
‘ahead with that; and the minimum
need programme will ensure that the
doctors will be persuaded to go to the
villages. And the minimum need
programme is a must to that,

SHRI SHAMBHU NATH CHATUR-
VEDI: The Biochemic system is a
very simple and elementary system.
It would be much better if a little
background js given to the Communi.
ty Heaith Workers so thit they can
give immediate relief in minor ail-
ments. Will the hon. Minister con-
sider this aspect of the matter and
include in the training course extra
instructions in the Biochemic gystem?

SHRI RABI RAY: It is part of the
homoeopathic system of medicine.
According to the Homoeopathic Cen.
tral Council Act, the t>rm of hnmo-
eopathy ha: been defined as fcllows:
homoeopathy means  homoeopathic
system of medicine and includes the
use of Biochemic medicine; and we
are laying a great stress on that also.
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Licenslng Pollcy

4806, SHRI MANORANJAN BHA.
KTA: Wil} the Minister of SHIPPING

AND TRANSPORT be pleased to-

xhth

Qa) whether Gﬂ%rnme‘nt ﬁre awm'e )
‘thut the presént Heehsing peﬁcy ‘is

‘VAISAKHA 6, 1001 (SAKA)
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authormmt and benefitting only threg
shipping companies:

(b) if so, what is the reaction of -
Government;

(c) in view of the fact that forelgn :
flag vessels take away cargo from
Indian Ports and small shipping com-"
panies remain idle without cqrgo
which is detrimental to the national
economy—whether Government will
review the whole yuestion; and

(d) if yes, when and if not, why
not, state details? -

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) and (b). It is not
correct {o say that the present licens-
ing policy is authorising and benefit-
ting only three shipping companies,
Licences are granted after proper
scrutiny to Indian vessels for coastal,
overseas liner and tramp and inter.
national cross trades under Section
406 of the Merchant thppmg Act,
1958. The licensing policy is aimed
at ensuring that employmeni of
Indian vessels in India’s overseas
trades is so regulated that Indian
vessels are gainfully employed and
Indian Shipping Companies do not .
compete with each other to the
detriment of overall Indian shipping
interests.

(c) and (d). Some small Indian
shipowners had made a request that
they should be allowed to operate
on certain additional overseas rautes
on the plea among others, that foréign
shipping companies are taking Indian
cargo. The matter was reviewed by
the Government recently and it was .
agreed that small shipowners may be
permitted to operate on the following
routes provided their vessels are
technically suitable for such opera-_
tion: —m

(1). -India/China. _
(2) West Coast of Indxa/B,ed '

(3) caust 1! india st
“Atrica iﬂa ﬂh '



; (4). ‘. India/Japan-South - East
Asi o el

: (6) West Coast of India/U.8.
Atlantic,

SHRI MANORANJAN BBHAKTA:
There is a common feeling in the
country that the licences granted to
_"the shipping companies are in the
interest of the Dhig companies,
Scindia, Great Bastern and Birlas
are getting the licences. | agree that
the recommendations of the Review
Committee are al} right, But my
question is, after reviewing ail these
_ things and getting recommenduations,
how many licences were issueq dur-
ing the last two years o the small
shipping companies and the iarge
houses? '

SHRI CHAND RAM: Seven com-
panies did apply for licences on addi-
tional routes as indicated there alrea.
dy; and their cases are being consi-
dered by the Director-General who
~is the proper authority to consider
al] these cases, We have asked the
Director-General of Shipping to ex-
pedite the decision.

SHRI MANORANJAN BHAKTA:
1 asked in how many cases the licences
were granted during the last two years
to the small shipping companies and
the large houses. There was no reply
to that,

SHR!I CHAND RAM: In January,
1979 1 have already taken a decision
to grant them licence fo operate on
these five routes and I have asked
the Director-General (Shipping) to
‘expedite the decision. 1 have done
that. The implementation of the de.
cision will take some time. They have
to take many things into considera-
tion—competition, ete.

SHRI MANORANJAN BHAKTA:
. 1 asked him how many licences he
has jssued. .

MR. SPEAKER: He has passed
orders granting it only in 1879,

. SHRI CHAND RAM: I have said,
seven companies applied for licence

. Oral Answers.  APRIL 26,197 Orol Amwers 16

on additiona] routes and ‘their cases
are under consideration by the
Director-General, -

SHRI MANORANJAN BHAKTA:
The Minister has now mentioned
about the guideline; for the small
shipping companies, But why has he
earmarked India—U.K, Service which
is a profitable service only for the
big shipping companies like Birlas,
Scindias and small shipping compa-
nies*are offered such lines where they
have to struggle more?

A Jarge number of Indian tonnage
is being held by big shipping compa-
nies, There is a shipping crisis and
they are asking for the rescue loan.
Instead of investment of another 500
or 600 crores of rupees, though an.
other Rs, 600 crores are pending with
these companies, why does the Gov-
enment not nationalise such compa.
nies?

SHRI CHAND RAM: So far as the
nationalisation question is concerned.
it is a very complicateq question. As
hon. members must have learnt we
have set up a high level committee
and that Committee will be making
recommendations. Among various sug-
gestions_ these suggestions can also be
considered by that high level com-
mittee, But till that Committee sub-
mits a report, the Government is nct
in a position to take any fina] decision
regarding nationalisation merger, etc.

I may add some information to the
question that was already put. One
company hag been granted Genersl
Licence to ply from West Coast of
India to Red Sea for a period of one
year. Out of seven, one company has
already been granted licence. So far
as your plea that we should throw
open the route—India—UK. Iline,
that will create unhealthy competi-
tion These routes are covered by
conference line or rate agreement,

DR. SUBRAMANIAM SWAMY:
In regard to answer to part (c), one
of the things which the small ship-.
ping companies are complaining
about is the freedom which ‘the .
Shipping Ministry is glving to foreign

companies to recruit abour §legally -
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ang the Government does nothing.
For example Indian Shipping Co. has

‘been recruiting Indian personnel and

the ships have been missing ang the
Indian personnel are without trace.
I want to know from the hon, Minis-
ter what is he going to do about ille-
gal recruitment of Indian personnel
by foreign companies? Has he incir-
porated it in the licencing policy?
What is be doing about Indio’s miss-
ing ship—M. B, Araba? Is he going
to do something about it? 16 Indien
members are missing for the last six
months, ]

MR. SPEAKER: Vary important
but does not arise.

DR. SUBRAMANIAM SWAMY:
What do you mean by this? You see
part (¢).

MR. SPEAKER: The question is
about the licensing policy.

DR, SUBRAMANIAM SWAMY:
Please do not go by close legal judge.
ment. You see part (c), Part (c)
very clearly says...

MR. SPEAKER: (d) if yes, when
and if not, why not?

DR. SUBRAMANIAM SWAMY:
It does not deal with foreign flag
vessels. That is exactly the issue.
The small shipping companies are
complaining. He knows about this
case. You allow the Minister a little
latitude. Do not be so strict. I ask
‘questions very rarely, It is a very
important question. He is ready to
answer. It is a question of 16 Indian
persons who are missing. 16 Mem-
bers of the Indian rrew are missing,
What is he going to do? Does he not
have responsibility?

(Interruptions)

SHRI JYOTIRMOY BOSU: If he
has got the information, let him give
o © o (Interruptions)

DR, SUBRAMANIAM SWAMY:
I have asked the question relating to
Part (e). '

SHRI JYOTIRMOY BOSU: 16

Members of the Indian crew are mis-
sing. (Interruptions).

MR. SPEAKER.: It is far better for
him to make a statement on the floor
of the House.

SHRI CHAND RAM-:
notice,

I require

SHRI VAYALAR RAVI: The Min-
ister was saying that to avoid wn.
healthy competition he had made a
strict rule in regard to issue of licen-~
ces. In this background‘ may I know
from the hon. Minister whether he is
aware of the fact that the tonnage
carried by the Indian shipping com-
panies is less than the demang in this
country today? Considering that the
demand is very pigh and more ship-
ping companies can carry e
goods, the shipping jevelopment fund
which, of course_you are not ufilising
properly, can add more shipping ton-
nage to the Indian shioping. Now, in-
that background, may I know from
the hon. Minister whether he will give
encouragement to small shipping
companies instead of putting further
restrictions?

SHRI CHAND RAM: It is not cor.
rect to say that we have more goods
than is being carried by the shipping
companies. 40 per cent of the liner
trade is carried by the shipping com., _
panies. That is already allotted, bi
we had more companies, then they
would have shared only out of 40 per
cent. S

So far as bilateral agreements are
concerned, we have entered into.
agreements with some socialist coun- -
tries stipulating that 50 per cent of
the trade will be carried by Indian
bottoms, That is already shared : If '~

we have more companies, it will only .

mean that the Indian shipping eom-
panies will only be .sharing this much
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earﬁu.' This is covered by conference
line. We cannot add more,

Meeting of Indo-Mauritius
Commission

*898. PROF. P. G, MAVALANKAR:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether he presided over the
Indo-Mauritius Commission meeting
recently in Delhi;

{b) if so, factg thereof; and

(t) decision and agreements reach-
ed at the said meeting?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU):
(a) The first session of the Indo-
Mauritius Joiny Commission meeting
was held in New Delhi from March
31 to April 6. The Minister of Exter.
nal Affairs led the Indian side as Co-
.Chairman of the Joint Commission.

(b) and (c). A statement is laid on
the Table of the House.

Statement

The first session of the Indo-
Mauritian Joint Commission on Eco-
nomic, Technical and Cultural Co-
gperation held in New Delhi between
March 31 ang April 6, 1979, and
chaired by the Ministey of External
Affajrs of India and His Excellency,
Mr, R. Ghurburrun, Minister for Eco.
nomic Planning and Development of
‘Mauritius, discussed, inter alia, co-

_ operation in the flelds of trade and
trede promotion measures, small scale
industries, agriculture and rural deve-
lopment, public transport, shipping

services, medical facilities, metereolo- .

gy and tourism,

2, Important decisions and agree-
ments reached at the meeting related
to . strengthening of technical = co.
‘operation between the two cauntrxes
through provision of Iuian experts to
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Mauritius and training facilities for
Mauritian nationals in India, identifi-
cation of areas in which joint ven-
tures may be established in Mauritius
and for this purpose a FICCI delega-
tion would visit Mauritius, securing
by Mauritius of their supplies of
machinery and equipment from India
in an increasing manner with the
assistance of the Projecis & Equipment
Corporation of India_ possible Indian
assistance in carrying out a survey
of the minera] and geological resour-
ces of Mauritius, cooperation in the
field of planning, examination of pos.
sibilities of promoting and facilitating
tourism between the two countries
and the signing of a culiural exchange
programme for 1979-80 aimed at
strengthening closer cooperation in
the fields of cullure, youth d&evelop-
ment and promotion of sports.

PROF. P. G, MAVALANKAR: As
the House knows, Mauritius became
independent on March 12, 1968. Since
1970 till today, the relationship bet-
ween Mauritius and India has been
growing more steadily and fairly fast.
I am glaq that the Indo-Meauritian
Joint Commission was set up last year
and held its first session in March|
April, this year. In this connection
I want to ask specifically whether
the Indo-Mauritian Commission went
into the question of strengthening the
acadamic, cultural and educational ex-
changes between the two countries
especially because of the fact that the
Mahatma Gandhi Institute in Port
Louis was -set up to provide courses
in arts, culture, international affairs
and world peace. This wag started
in 1970 and began its work from 1976.
What were the decisionsg taken at this
meeting in New Delhj with regard to
the proper functioning of the Mahat-
ma Ganchi Irstitute and with regard
to nearly 1800 students who were
studying in various Indian universi-
ties by the 'end of the scademic yeer
1876-77 in ~ engineering, . medicine,
agriculture, arts, science, humanities,’ -
culture, etc? Whether ‘decisions were
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taken in regard toprommionutﬁ‘hua
matters of education, culture and
developm.ent of Mahatmn Gandhi Ins.
) titute? .

SHRI SAMARENDRA KUNDU:

The hon. Member hag correctly said '

thay we should build up our coopera-
tion with Mauritiys which is a very
important country to us. Keeping
this aspect in view, the Joint Com=
miszion meeting took place here and
m that ‘meeting varioug items were
discusse¢. Tne question of sending
teachers and experts wag also discus-
sed. There are not thousand stu-
dents but about three thousand stu-
denis of Mauritius who are studying
in India now.

PROF, P, G. MAVALANKAR: In
1976-717, there were about 1800 stu-
dents and I am glad that the number
has increased now.

SHRI SAMARENLRA KUNDU:
One of he aspects that we talked
was about 35 experts wlo are now
here, 1lnere was a request by the
Mauritius Governmert that we could
replace some of these experts and we
are examining that possibility. It is
true that Mahatma Gandhi institute
ig there, for which the Government
of India +2d given money. 't is also
a fact that it is not functioning in
the way it should. This matter was
also discussed and we are alzc taking
steps to see that the provisions of the
bilateral agreement, under which
Mahatma Gandhi Institute wag start.
ted, are fulfilled. As the hon. mem-
ber knows, Mahatma Gandhi Institute
wag the focus through which cultural
and educational exchangeg between
these two countries would take place.
We are concerned about it and we are
trying to see that it is activised in a
nice way.

PROF. P. . MAVALANKAR: I am
happy that the Minister of State is
so very detailed in his answer. My
seécond supplementary is in regard to
another fleld of the operations of the
Joint Commiission between India and

Mauritius. . . .As you hmw Sir See-
woosagar Prime Minister
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o Mauriﬁus, has beén o m.

u tiitie ang many other Minimrs from .
there have also come heére. Our own
Prime Ministers and other Ministers
also have gone there. I do not know
whether my friend, Mr. Kundu has
gone to Mauritius. Perhaps, he will
go one.day. The fact is, Mauritius
is deseribed as g “little India -across
the seas”, and, there are emotional,
cultura] and other links between the
people of that country and ourselves.
My question is now related fo’ the
technical aspects, which the Commis-
sion discussed in detail. The state.
ment gays about economic, technical
and cultural cooperation: My ques-
tion is about technical cooperation, In
view of the fact that the geographic
and, strategic location of Maurilius
in the Indian Ocean is such that it
will require abundant caution and
military assistance and naval asis-
tance from India to off-set any power
nvalry of major powers in that area,
what are the Government of India
doing with regard to (a) giving help
to Mauritius through this Commis-
sion and otherwise to find out the
geographic and marine posibilxty of
that Island and (b) to build up a good
naval Island base there to off-set any
danger of major powers taking ad.
vantage of Mauritius and makmg it ag
a base for power rivalry in Indian
Ocean, thereby c¢reating dangers for .
the whole of Asia: particularly the -
Indian gub-continent?

SHRI SAMARm\TDRA KzUND‘U
Tbe hon. Member hes said, ﬂxat it s
a very important country. - It Is im-
portant because 75 per cent of thelr_
population is of  Indian origin or.
Indian descent. Those people main-
tain their tradition, culture, heﬂtage
and identity. They look forward to ‘
India for a much more closer coopera-~
tion. Yt is also jmportant because
it is & link between Africa and Indm §
Therefore, keeping all these aspects
in view, we are trying to strensthen'
our relations.

MR, SPEAKER: He is on a different .
question. He hag asked only two
questions. What have you done for




SHRI SAMARENDRA KUNDU: 1
am coming to his questions. This was a
" Joint Commission on economie, techni-
cal and cultura]l cooperation, There,
we discussed about the establishment
of joint ventures, about making con-
certed efforts for trade promotion.
(Interruptions).

MR. SPEAKER: He says that mili-
tary questions are not discussed. What
about Marine?

.~ SHRI SAMARENDRA KUNDU:
We have discussed about the setting
up of a joint shipping venture It
was discussed at great length. So,
this' matter will be pursued. There
is no direct shipping line to Mauriti-
us, * About naval and military as-
sistance they are not discussed, I
hope the hon. Member will appreciate
the position. We are conscious about
the position, which the hon. member
hag mentioned,

PROF. P. G. MAVALANKAR: 1f
you are conscious of it, I am satisfied.

_ BHRI YADVENDRA DUTT: As
‘regards marine development, has it
_come to the knowledge of the hon.
Minister that the Mauritius Govern-
. ment ig keen on building a fishery
industry along with a fish preserva-
tion and canning industry? If so,
what steps does he propose to take

in the matter, to strengthen the eco-

" nomic and marine development of the
island?

" SHRI SAMARENDRA XUNDU:
I would imagine that, as Mauritius is
situated, .there could be great scope
for development of fisheries, . So, if
‘a specific question ig asked about ma-
Tire develofpment 1 would be. able
to ﬂnd out S :
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' Banks Loang to South Africa

' *899. SHRI JYOTIRMOY BOSU:
Will the Minister of EXTERNAL AF.
FAIRS be pleased to state:

(a) whether the United Nations Anti
Apartheid Committee had published
a list of 382 banks throughout the
world which have given loans to South
Africa;

(b) is it also a fact that the majority
of loang came from banks in Britain,
West Germany, U.S.A, France and
Switzerland; ang

(c) which are the foreign banks
operating in India which have given
loang to South Africa (Names to be
found in the list)?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAIL AF-
FAIRS (SHRI SAMARENDRA
KUNDU): (a) The Government has
seen a Report entitled “Bank Loans
to South Africa, 1972-1978” published
in March 1979 commissioned by the
United Nations Cenfre Against Apar-
theid from Corporate Data Exchange,
Inc.,, New York. The report was
presented to the United Natiuns Spe-
cial Committee Against Apartheid on
the 2nd April, 1979.

(b) According to the Report, the
majority of the loans listed therein
has been made by banks in UK,
Federal Republic of Germany,
U.S.A., France and Switzerland

(¢) The list of banks etc. Men.
tioned in the Report includeg Bank-
of Amercia, American Express, Bank-
ing Corporation, Banque Nationale de
Paris and Algemene Bank Nederland,
N.V. which have branches in India;
it also includes the names of the hold-
ing companies|affiliates of Chartered
Bank, Citi Bank and Bank of Tokyo
I1td.  which have branches in India.
However, foreign banks. operating in
India cannot grant loans to toreign
countries, ‘ .

SHRI JYOTIRMOY EOSU: In this
country, the Governments that have
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ruled this country had been domg
shadow-fighting against apartheid
and colour-bar. We see that coun.
{ries like South Africa, Rhodesia and,
today Britain also, have got a racist
Government-intensely racist. We
have read this in the news. The
people who ruled this country for 30
years had been doing shadow-fight-
ing. What is happening today?
Banks which are operating in this
country and taking home enormous
amounts of money are the same banks
which are functioning and prospering
in South Africa and Rhodesia: their
origin is either jn Amerca, Britain,
France or West Germany. If you
want to fight the apartheid policy of
South Africa and the white racialism
of Rhodesia and Britain, the only way
is to create an economic blockade and
stop the functioning of those banks'
in thig country which have business
in South Africa, Rhodesia etc. In
view of this, 1 would like to ask the
Government whether they would be
prepared to consider this aspect in
order to fight, genuinely and sincere-
1y, the racialism that is prevalent in
the countries I have mentioned, by
putting pressure on these banks wh.lch
are functioning in this country and
taking home profits in enormous quan-
tities so that the apartheid people
could be really cuy to size. If you
don’t want to do that, kindly explain
to the House the reason why you can-~
not do that. {

SHRI SAMARENDRA KUNDU:

In the main question I have said that

foreign banks operating in India can-
not grant loans to foreign countries.
That is very explicit. The gquestion
is whether we can put pressure on
foreign banks that are operating in
some foreign countries through their
subsidiaries or branches so that they
do not give money to certain banks. .

' SHRI JYOTIRMOY BOSU Ask
them to go away from this country.

SHRI SAMARENDRA KUNDU:
Which .gre transacting business with
: Sbu:th Africa. This is part of the
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global problem
ready know. We have said many

OralAm : .:';6;_"
‘which sll of ugal-

times that we have pleaded for effec-

tive sanction.
a total improvement against apar-
theid. There is nothing new that
Mr, Bosu suggests:
being done.

Further this js part of -

that is aready ‘

SHRI JYOTIRMOY BOSU: Would

the hon. Minister consider obtaining
sufficient number of copies of the UN
report referred to herein and lay in
on the Table? Would he kindly in-
dicate the amount of money that these
banks which have branches gnd acti-
vities in India, have invested in South
Africa and Rhodesia?

SHR] SAMARENDRA KUNDU:
Knowing Mr. Bosu js an irresistible
Member, I would not keep him wait-
ing for this report to be laid on the
Table. Whatever information I have,
I would like to share it with the hon.
Member.

New York based organisation Corpo-
rate Data Exchange which is popu~
larly known as CDE commissioned- by
the United Nationg Centre against

A study entitled = Bank.
loans to South Africa 1972-78 by a

apartheid was distributeg to Members .

of the UN Special Committee on
Apartheid in March 1979. The study
documents 158 loans totalling nearly
$5.5 billion made to South African

borrowers by 328 banks and lending

institutions encompassing 22 mﬁm
lities. .

SHRI JYOTIRMOY BOSU I wsn't-
ed to know whether copies..

MR. SPEAKER: He wants to k:‘

whether copies Wwill be 1aid on the .

Table. He will give you a. t:opy.

SHRI JYOTIRMOY BOSU:
much investment banks have . made,
banks which are active in 'this cotn~
try? 1 want this specific reply.
Bank of America, Chartered " Bank;

Bank of Allegmune, Dutch. Bnnk,

Bank of England, Tokyo Bu\k?

" MR. SPEAKER: You have emde -
ly forgotten to ask that. '




' ‘;Qﬂﬁ Apawers,
. 1 JY,QTIRMOY BOSU: Would
;i' ﬁﬁe

to exaxmne the tape? I have

o ag the specuic question.

. MR SPEAKER: Shri Venkatara-

“'SHRI R. VENKATARAMAN: The
hon. Minister is awaye of several
resolutions passed by the United Na-
, tiong calling on nationg to boycott all
1rade .with South Africa. May 1 ask
. whethe.r in view of the strong atti-
,tude you have fouowed you are
going 1o impose a ban en those
banks which are having dealings with
Squtl; Airica, from having their bran-
ches apd transactions in India?

SHRI SAMARENDRA KUNDU: As
1 said no foreign bank located in India
<an, shnctmn loan to another country.

MR. SPEAKER. His question is that
"banks which have branches here
wiuld give it to other branches; will
you close such banks in India? It
8 8 policy question,

~ SHRI SAMARENDRA  KUNDU:
‘Thesé banks are not new; they have
'beeﬂ there for thirty years.

. SHRI VASANT SATHE: Ig it the
answer’ We are not asking you
10 give a commitment immediately;
yougay: I will consider.

- SHRI R, VENKATARAMAN: 1
am not saying that you should do it
immediately.

-MR. SPEAKER: I am sure the hon.
Minister wil] consider it.

: Jset him

MR. SPEAKER: When I say that,
he ha.s w consider.

'SHRI VASANT SATHE: The com-
mifment must be from the Govern.
oo ‘as to what is going to be their
aftitude. This is in keeping with
our longstanding policy. What
embamumem do you have to say
tha-t you wil cm}siﬁer ﬁ'dx?

Say 0,

X Ora.l_‘Amt'uers' I 28_:'

MR. SPEAKER: Have you any
answer?

SHRI SAMARENDRA KUNDU:
The hon. member Mr. Sathe and
others need not be agitated over this.
These matters are constantly discus-
sed and we always pursue a policy
of providing effective sanction under
Chapter VII of the UN Charter. On
this specific issue what the Govern-
ment’s attitude will be should be
taken from the total aspect eof the
movement against apartheid (Inter-

Tuptions)
MR SPEAKER: Next question.

Wagons held up in Calcatta Area
- e R -
*902. SHRI K. RAMAMURTHY:
Will' the Minister of RAILWAYS be

pleased to state:

(a) whether it is a fact that as on
the 20th January, 1878 more than
5,500 wagons loaded with varicus
commodities were held up in the Cal-
cutta area for want of unloading by
traders; and

(b) the steps being takern by the
Railways to have better turn-round
of wagons from Calcutta area? '

THE MINISTER OF STATE IN
THE 'MINISTER OF RAILWAYS
(SHRI SHEO NARAIN): (a) No, Sir.

(b) A statement showing the steps
takenlslaidontahetaﬂ)leof the
House '

Statement

1. In order to curb the tendency of
the trade to delay the release of
wagons ahd use them as godowns the
rates of demurtage charge have been
made sufficiently deterrent and anti-
telescopic On the basis of the exis-
ting rates i.e. 25p. per tonne per hour
for the first 24 hours, 30 p. per tonne per
hour ‘for the next 24 hours and €0p:
Per torine per hour for the swhiequent



24 hours and after—the demurrage
, chgr;e ‘payable on a BG 4 wheeled
wagon of 22.4 tonne carrying capacity
warks out to Rs. 13440 at the end
of the 1st day ie. 24 hours, Rs. 295.60
at the end.of the 2nd day i.e. 48 hours
and Rs. 510.72 at the end of the 3rd
day ie, 72 hours after the expiry of
free time. Besides the normal rates,
the Zonal Railways are empowered
to charge still higher rate of demur.
rage of 60p, per tonne per hour,
48 hours after displaying a notice on
the Notice Board.

2, Increase in wharfage charges
with effect from December, 1872. The
wharfage payable on a wagon load of
general goods amounts to0 Rs. 112 for
the first day, Rs. 246 for the second
day and Rs. 470 for the third day and
thereafter. '

3. In order that the release of wa-
gons iz not delayed on account of
corisignments already unloaded, not
having been removed in time and
causing congestion in the godowns,
the following steps have been
taken: —

(a) Serving of removal notice
on consignees/consignors in terms
of sections 55/56 of the Indian Rail-

ways Act, 1890;

(b) where the - consignees fail to
unlvad wagons, railway adiminis-
trationg themselves arrange to un-
load’ the consignmentg and collect
the unloading charges from the

) coqslgnees before effecting deli-
very,

(¢) the amendment of the Indian
Railways Act to reduce the period
of liability of the railway as a
bailee from 30 days to 7 days.

(@) Disposal of goods not re-
movad within 7 days gﬂer termina-
non ot tranut by public audtion at
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certain nominated statioms ~like

Howrah, Shelimar, = Chitpur and -
Cossipur Road. ' -

(e) Disposal of essential com-
modities not removed within 7 days
after termination of transit at cer-
‘tain  nominated stations either by
handing over to the Government
Agencies or by public auction.

(f) Wharfage charge has been
reimposed on Sundays at impor-
tant stations from February, 1879."

SHRI K. RAMAMURTHY: Even
though this question is particularly
about the stagnation of 550@ wagons
in the Calcutta area, the most im-
portant question is about ﬁragon move-
ment in the whole country. The
Government is claiming 1! par ‘cent
mdustnal growth and at the same

time the Energy Minister said that he -

is not able to get enough wagong to
move coal from the coal beltg to’
other areas. I have gone through
the statement very carefully. I want
to know whether it ig a fact that due
to shortage of wagons, the movement
of essential commodities, parhcu-
larly coal, is stagnant and what steps
the Government are to going to take
in this regard. '

SHRI SHEO NARAIN: The ques-
tion does not concerp coal. It you '
permit me I will read out the ques-
tion. The question ig not relevant.

SHRI VASANT SATHE:
you, Sir, to declde whether it is re-
levant or not. (Intemptanm) ‘

MR, SPEAKER:  The Quutitgx
Haqr 33 over,

g bor
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Tincture, Ayurvedic and Homoeopathie
drugg useq to negative the effects of
3 Prohibition

*888. DR, SUSHILA NAYAR: Wwill
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state:

(a) whether he ig aware that tinc-
ture, Ayurvedic and Homoeopathic
drugs are being widely used to nega-
tive the’ effects of prohibition drive in
many places;

_(b) if so, the steps taken by Gov-
ernment to meet this menace; and

tex*whether any Committee has been
AdovgEnted to scrutinise the Drugs Act

" WPHE' MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI
RABI RAY): (a) The Health Mini-
. stry _has received reports from
time to time wabout the misuse
of gpirituous medicines and prepars-
tions of the Ayurvedic and Homoeo-
pathic systems which tend to negative
the effects of prohibition,

{b)} A statement imdicating the
etepy taken by the Government in
the matter is laid on the table of the
Sabha.

- (e) No, Sir.
statement

“The control over the manufaciure,
sala and distribution of alcohalic
medicinal preparationg under _the
Allopathic, Homoeopathic and Ayur-
vedic systemg of medicineg jg exer-
cised ' by the State authorties in the
Departments of Drugs Control/Ayur-
veda and the supply of alcohol for
manufacture of Allopathic and Ho-
.moeopathic tinctures ig also regulated
by the 'State Excise authorities, Ac-

. cordingly, the Ministry of Health and

Family, Welfare have issued a circu- .
lar letter to all the State Govern.
ments/Union Territories Administra-
tiong on 27th February, 1978 recom-
mendiag the following measureg that
should be taken to curb the misuse
of alcoholic preparation; and tinc-
tures:—

1. sale of spirituous preparations
should not be permitteq against
restricted sale licenceg under the
Drugs and Cosmetics Act,

2. Stringent check shouid be
exercised over manufacture of
Ayurvedic Asavas and Arishtas, es-
pecially from the point of view
whether guch manufacturers comnity
with the conditiong of licencc, ete.
laid down in the Drugs Rules.

3. Manufacturers of Homoeopa-
thic preparationg containing alcohol
and dealerg in guch preparations
should be made to maintain proper
reccrds of sale of such Homoeopa-
thic preparations vide Rules 85 H
(f) and 67 G (5),

4. The release of alcohol by the
State Excise authorities should be
restricted to only those drugs
which are considered to bz therap-
eutically useful.

5. The rate of wastage allowed
for the use of alcohol by manufac-
turers of drugs should not be libe-
ral and should be restricted to the
minimum,

6. The excise Staff operaling in
bonded houseg op the manufactu-
rers’ premises should make gure
that spirituous medicinal prepara-
tions gre manufactured in accord-
ance with the pharmacopoeias, etc.
and that if necegsary the gtaff
working in bonded premiscs should
have adequate background know-
ledge of the manufacture of drugs.

7. Frequent testing of samples of
medicinal . gpirituous . preparations
under the Drugs and Cosmetics Act
‘should be resorted to..
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Conversion of Ankleshwar—Rajpipla
narrow gauge line .

'889. SHRI AHMED M. PATEL:
Will the Minister of RAILWAYS be
pleased to state:

(a) is there any scheme or plan to
convert Ankleshwar—Rajpipla narrow
gauge line into broad gauge;

(b) if so, details thereof and ap-
proximate period for cumpletion of it
and

(c) if not, the reasons therefor?

- THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): ()
to (¢). The Gujarat State Govern-
ment have asked for early conver-
sior. of Ankleshwar-Rajpiply N.G.
line jnto BG., in view of the fact that
a final decision regarding the couns-
truction of Navagam Dam has been
laken. The proposal to survey 4hic
N.G. line is under examination.

Lung diseases due ¢p driving of Buses

*893. SHRI MUKHTIAR SINGH
MALIK;

SHRI G. M. BANATWALLA:

. Will the Minister of SHIPPING
 BND TRANSPORT be pleased to
gtate:

(a) whether it is a fact that drivers

of Roadways in the ccuntry have been |

¢omplaining of having lung diseases
due to driving of buses;

(b) whether there is any proposal
ufider Government’s consideration to
manufacture buses with Engines at the
rear; ang -

c) if not, the fe#sons thereof?

THE MINISTER OF STATE IN-
LHARGE OF THE MINISTRY OF
EHIPP'ING AND TRANSPORT (SHRI

HAND RAM): (a) No complaints

have been received by this Ministry

about bys drivers getting lung dis-

esses, due o, driving of buses.

(b) and (c). Government has re-
ceived three proposals for manufac-
ture of buseg built on integral de-
sign, with either rear-mounted or
having  under-frame
letter of Intent has been issued in one
case. The other two proposals are
under consideration in tha Ministry
of Industry.

Stoppage of Ahmedabad-Delhi
Superfast train at Dahod

*897. SHRI SOMJIBHAI DAMOR:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Railway Ministry is
taking action to start a super fast
train between Ahmedabad and Delhi
and vice-versa in May 1078; and

(b) whether stoppage at Dahod is
provided and if not, the reasons

therefor?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) Yes, Sir. A biweekly broad
gauge train between Ahmedabad and
New De)hi via Vadodara ig being in-
troduced from 1-5-79,

(b) Stoppage at Dahod has not
been provided. The proposed train
is a superfast intercity train provid-
ing overnight service for passengers
Between Ahmadabad and New Delhi.
In order to keep the transit time to
the minimum, only limited number of
haltg have beep provided.

Minimum Wages for Forest Labour

*900. SHRI RAJE VISHVESHVAR
RAO: Will the Minister of PARLIA~
MENTARY AFFAIRS AND LABOUR
be pleased to state: :

(a) whether Government are aware
that there is a labour called Forest
Labour in India;

(b) whether Government have done :
anything for this class of labour when -

engines. A
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much hag been dope for the other
labours;

(c) whether Adiwasi Sewa Mandal
has al] along been fighting for this
class of labour who are mostly Adi-
wasgjs and has demanded Rs. 6/- per
day as wage for both male and female
labour;

(d) what are the present daily
wages of both male and female
forest labours in Maharashtra; and

(e) whether Centre propose to en-
sure that the State pay the daily
wages to them at the rate of Ra 6/-
per day?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
Yes, Sir,

(b) The State Governments/Union
Territories have been adviseq from
time to time to fix minimum wages
in respect of the forest labouy under
the Minimum Wageg Act, 1848

(c) and (d). The Adivasi Sewa
Mandal gubmitted a memorandum to
the Government of Maharashira in
wheih the question of inadequate
wages to the forest labour was rais-
ed. Minimum Wageg under the Mini-
mum Wages Act, 1948 have not yet
been fixed by the Maharashtra Gov-
ernment in respect of forest labour.
However, rates of wageg for forest
labour are fixed every year Dy issu-
ing administrative orders. The cur-
rent rates for varioug calegories,
which are the game for me, and
women workerg are ag ufder:

Heavy skilled work—Rs. 8.00 to
Rs, 5.50,

Light unskilled work—Rs. 250 to
Rs. 5.00.

Boy/Girl—Rs. 2.00 to Rs. 3.75.

(e) The appropriate Government
under the Minimum Wageg Act,
1948 in respect of forest labour is the
State Government. It is, therefors,

APRIL 26, 1979.
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for the State concerned to fix appro-
priately the rates of wages for the
forest labour.

Publicity Material published by
Indian Mission in pangladesh

*9pl. PROF. SAMAR GUHA: Will
the Minister of EXTERNAL AFFAIRS
be pleased to lay a statement show-
ing:

(2) whether more publicity mate-
rials, including weeklies, fortnightlies
etc. could not be eirculated by Indian
Mission in Bengladesh for paucity of,
1undy and officials; y

{b) if so, why more funds are not
made available for the purpose;

(¢) facts about the booklets and
other literatures (giving their names)
rublished by the Indian Mission in
Bangladesh during the years 1977-78
and 1978-79;

(d) facts about the numbers of each
item of the published materials;

(e) whether any booklet or litera-
tureg have been published giving all
accountg about the position and bene-
fits enjoyed by the Muslim and other
minorities in India;

(f) if so, facts thereabout; and

(g) whether Indian Missions ) of
Bangladesh observed the birthday of
Nelaji Subhas Chandra  Bose during
the year 1977-78 and 1878-787

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRE (SHRI SAMARENDRA
KUNDU) (a) to (d). Tha Indiaf.
High Commission in Dacca publishes
and circulates a monthly magazine in
Bengali called BHARAT BICHITRA,
Some other journals and news papers
published in India and which.  are
allowed .entry into Bangladesh, are
also circulated.  Altogether, 110,000
copies of BHARAT BICHITEA .were
brought out in 1977-78.  This was
intreased to 122,000 in 1978-79 und
effort is being made to inerease It
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further subject to availability of
funds = 7,500 cyclostyled copies of
INDIA NEWS (English weekly) were
also circuldted in’-1977-78 and 7,950
in the year 1978-79.

(e) and (£). No booklet has been
published about the position and
benefits enjoyed by the Muslim and
other minorities in India, but this
subject appears from made time to
time in the form of .articles in the
above journal.

{g) The Mission in Dacca has been
regularly observing only Mahatma
Gandhi’s birthday.

Arrears pending against Shipping
Companies

*003. SHRI KANWAR LAL
GUPTA: Wil the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) the names and addresses of the
shipping companies against whom
arrears of more than Rs, 10 lakhs have
been pending for using the ports ete:

(b) since when these arrears have
been pending;

(c) wha't is the total arrears as on
31st December, 1978; and

(d) what specific steps have been
taken against the companies against
whom arrears of more than Rs, 10
lakhg are pending?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT
(SHRI CHAND RAM): (a) to (d).
The information is being collected and
wil] be laid on the Table of the House.

Reducing Overcrowding

«g04. SHRI P. RAJA GOPAL
NAIDU: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether steps were taken to
reduce overcrowding in passenger

trains; and"
- (b) if g0, the details thereof?

THE MINISTER OF STATE 1IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and (b).
Yes, Sir. Various steps have been
takan in this direction which include
introduction of additional trains in-
crease in the loads of trains by utilis-
ing diesel and electric traction
double-heading of trains and intro-
duction of classless trains. This
apart, coaches with increased carry-
ing capacity like double-decker and
A.C. cecond class sleepers are also
being provided. During the last two
years from April 1977 to April 1979,
a total of 198 non-suburban trains
were introduced and the runs of
another 126 trains were 2xtended.

Rail System in Karnataka

«005. SHRI C. K. JAFFER
SHARIEF: Will the Minister of RAIL.
WAYS be pleased to state:

(a) whether Government are aware
that Karnataka is deficient in rail
system, particularly in broad gauge as,
compared 1o other States in the
South;

(b) whether Governmant have re-
ceived representations {rom the Kar-
nataka Government for conversion of
irunk routes ang additional railway
lines; and

(c) if so, the reaction of Govern=
ment thereon?

THF MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE) (a) -
The railway network in Karnataka
consists predominantly of M. G.
lines, being a part of the well-knit .
metre gauge system of Southern
India.

(h) Yes, sir.

(¢) Conversion of lines to broad
gauge is closely linked with level of
traffic hendled on the lines, and the.
extent of intergauge transhipment in~
volved, . Based on these - criteria,
convession of Guntakal-Bangalore
route hag been undertaken and. is in
progress. Conversion of Bangalore-
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Mysore M. G. line into B. G. has also
been approved in the 1879-30 Bud-
get.

A new line, 189 Kms. loug, from
Hassan to Mangalore has been con-
structed and the last phase of this
line from Sakleshpur to Subramanya
Road (4% Kms, Ghat Section) is
nearing completion.

Survey of Family Planning

*306. SHRI K. T. KOSALRAM: Will
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether a survey conducted by
the Nationa] Institute of Health and
Family Welfare has shown that whiie
people generally favoured voluntary
approach to family planning but in-
formed groups of people suggested
statutory compulsion specially in case
where couples had two or move child-
ren; and

- (b) if so, the action taken by Gov-
€rnment to implement these sugges-
tions revealed in the survey?

THE MINISTER OF HEALTH AND
FAMILY WELFARE: (SHRI RABI
RAY): (a) A survey was conducted
by the Institute at the instance of
this Miristry to invite suggestions
from the public on methods of secur-
ing a more effective implementation
of the Policy on the Family Welfare
Programme announced in June, 1977,
Out of 7271 respondents, 49d8 were

from rural areas, 1049 from urban
areag gnd 1234 from the informed
(highly educated) gruop. Out of

these, about 23 per cent of the
rural sample, 25 per cent of the urban
sample and 57 per cent of the in-

formed sample favouredq compulsory _

means for population control. 28 per
cent of all samples favoured compul-
sory means for enforcing the small
family norm, while the majority, ie

71 per cent favoureg voluntary megns,

' APRIL 26, 1970
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(b) The views of the Government
on compulsion in Family Planning
have been made very explicite in
the Family Welfare Policy statement
of 29.6.1977 as follows:—

“We wish to make it abundantly
clear that in this task there is no
room for compulsion, coercion of
pressures of any sort, Compulsion
in the area of Family Welfare must
be ruleq out for all times to
come. QOur approach is educat-
ticnal and wholly voluntary....We
are totally against any legislation
for compulsory sterilisation -either
at the Central level or by the
Siates™,

Development of Minor Ports

$07. SHRI C. K. CHANDRAPPAN:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state
whether it is a fact that the
National Development Council had
discussed about the flnancial res-
ponsibility of the Centre and States
in regard to the development uf minor
ports and if so, the resulls thereof?

THE MINISTER OF STATE IN.
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): The National Deve-
lopment Council has decided that for
the Plan Period 1878-83 the develop-
ment of minor ports would form part
of the State Plans in the State
Sector,

Unau'horised Canteen at Khurda Road

8601. SHRI SIVAJI PATNAIK:

“Will the Minister of RAILWAYS be

pleased to state:

(a) whether it is a fact that a can-
teen wus run unauthorisedly by South
Eastern Railwaymen’s Congress in
front of 2nd Class Waiting Hall at
Khurdu Road of South Eastern Rail-

way, L

(b) if so, when the canteen was open- :
ed and when it closed; and - . '
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{c) whether any amount has been
recoveied from them on this actount?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAY
(SHRI SHEO NARAIN): (a) to (c).
A canteen was opened on 8.10.753 by
the South Eastern Railwaymen's
Congress at the railway premises al-
lotted to them at Khurda [or trade
unicn activities, - As this was im-

_ proper, they were asked to stop

utilising the premises for canteen
purposes. The canteen was closed on
15,11.1477. An amount of Bs.

12,672 has been demanded from the
South Eastern Railwaymen’s Congress
for misuse of area allotted it» them
and the same has not been paid by
them so far.

Agreement regarding EcoOnomic
Cooperation with Poiand

8602. SHRI CHATURBHUJ:
SHRI BAGUN SUMBRUIL:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that recently
an agreement had been reached bet-
ween Poland and India on the econo-
mic cooperalion between the two count-
ries; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) and (b). No agreement
has been concluded with Poland re-
cently on economic cooperation bet-
ween the two countries. However,
a protocol was signed at the end of
- the 6th session of the Indo-Polish
Joint Commission for Economic, Trade,
Scientific and Technical Cooperation
which recently met in Delhi. The
two sides reviewed the implementa-
tion of the recommendations of the
5th secsion of the Joint Commissicn
held in Warsaw in October 1977
and charted out a course of action to
strengthen economic,
scientific and technical cooperation
. ‘between . the two countries.

commercial, .

The two sides agreed to encourage-
greafer contracts between Indian and
Polish firms and enterprises  under
the aegis of the Indo-Polish Cham-.
bers of Commerce and Indusiry. In
the area of Industrial cooperation,
some important sectors were identi~
fied for expansion and further Indo-
Polish cooperation. A new dimen-
sion of industrial cooperation between
India and Poland was also identified
for the promotion of the small.scale
sector in India in fields reiated ...to
manutacture of textile machinery
components, handlooms, electric items,
spare for coal mining equipment and
agrobased industries. Several pro-
jects of cooperation were also iden-
tified in the sector of chemical indus~
stry. The two sides also sigaed the
programme of cooperation in science
and technology for the period ‘Janu-
ary 1979 to December 1980,

Criteria of CGHS Doctors to mn
Patients

5603, SHRI SACHINDRA LAL
SINGHA: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) the criteria of the Doctors of
CGHS Dispensaries to visit the patienta
at their houses; ang

(b) how many and class of patients
were visited or attended by the Docs
tors of the CGHS Dispensary, North
Avenue at their residence gince 1977
March, 19797 .

THE MINISTER OF HEALTH AND -
FAMILY WELFARE: (SHRI RABI:
RAY): (a) The doctors of the CGHS
dispensaries visit the beneflciaries at
their residence only in cases . when
owing to severity of illnesg the ‘po-
tient is unable to see the - medical
officer at the dispensary or when .
on account of protracted illness he
is unable to get acvcommodatlcn in &
Hospital.

(b) The details regardinz g the.:

- number of visits made by the Medlcal-:
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' Officers at the residences of GGHS beneficiaries classwise, during the

" periog from 1-3-77 to 31.83-79 are

| o N
"M.P.s and their families Clentral Government Members of general Total
cmployees and their  public and their
families families
1580 1790 68 3438
« Demionsiration < by State Government Railway Crosuiilx near _Amrit'.lsm‘as--
Employees against. Industrial Relations

Bill

. 8604, SHRI PABITRA MOHAN
-PRADHAN: Will the Minister  of
- PARLJAMENTARY AFFAIRS AND

LABOUR be pleased to state:

(a) whether Government are aware
that the State Government employees
throughout the country staged a de.
monstration outside the Assemblies on
March 23rd and will observe a token
sirike on April 23, protesting against

. the Industrial Relations Bill and the
Bhoothalingam Committee Report; and

(b) if so, the reaction thereto?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
Representatives of State Government
empioyees and others are reported to
- ‘have held a Convention on - April 22
at Cuttack demanding withdrawal of
the Industrial Relations Bill. The
All: India Feéderation of University
and College Teachers’. Organisations
. and other are also reported to have
demonstrated on April 23, 1879 in
~-New Delhi -against the Hospita!s and
--Bducational Institutions (Conditions
- of Service of Employees and Settle-
- ment of Employment Disputes) Bill,
1978.

(b) Any suggestions for changes in
the Bill can be considered by the
..Joint Committee of the. two Houses
‘o Parliament when it is constituted.

pati Company in Ghaziatag

3605. SHRI SURENDRA BIKRAM:
Will the Minister of RAILWAYS be
be pleased to state:

(a) whether the Railways are aware
that the existing railway crossing near
Amrit Banaspati Company in Ghazia-
bad has been posing serious problem to
the traffic and people as every minute
many vehicles pass through this cross-
ing and its closure even for ten minutles
holds up a large number of traffic

crealing serious law and order pro-
biems;

(b) will the Railways make an assess-
ment of the situation and approve a
plan for construction of an overhead
bridge on this railway crossing; and

(c) till gome concrete grrangcments
are made, will the Railways kindly en-
sure that this Railway crossing does
not remain close for more than ten
minutes at any one time?

- THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS

. (SHR1 SHEO NARAIN): (a) The

level crossing in question is a special
class traffic level crossing protected

.by signals and caters for Ghuziabad-

Moradabad and Ghaziabad-Saharan-~
pur sections. No complaints  of
serious detention to vehicular traffic
have been received so far.

(b) As per extant’ rules, all pro-

" pobsals for construction: of road over/

under-bridges in replacement of the
existing busy :level .erossings are: re-

.~.guired tc be sponsored ‘by the.State

Government/Local - . .Authoritiey . with
an undertaking to bear their share
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of the cost. “No mgﬁfrmal has
;w't&x'ueen Teceived er,tmnthe

"'State ‘Government ‘of Uttar - "Praftesh
or ‘the Ghaziabad' Development ‘Au-
thority.

(¢) Instructions already exist on
Railways to keep the gates of the
level crossings ‘closed to road traffic
for the minimum period tonsistent
with safety to road and rfail traffic.
‘Normally gates are’ kept closed for
5{10 minutes at a stretch. In excep-
tional cuses where many lines and
busy yards are involved, g maxifium
of 15 minutes closure at a tima is
‘resorted to after verifying that such
an eéxtended period is umavoidable.

Countries Categorised ‘A’, ‘B’ and ‘C
" fof puiposes of ‘geiving Persdnnel

8606. SHRI AMARSINH V. RA-
THAWA: Will the Minister of
EXTERNAL AFFAIRS be pieased to
state;

(a) the pames of the foreign count-
ries falling under the categories ‘A’,
‘B’ and *C' as classified for the pur-
poses of serving ‘personnel‘ in the
Ministry of External Affairs; and

_ (b) the facilities, including the al
lowances and the tenure period allow-
ed to each of the categories tp, the
serving employees?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SBHRI SAMARENDRA KUN-
DU): (a) The classification of stations
under the categories ‘A’, ‘B’ and ‘C’
is an internal administrative group-
ing for rotating personnel between
stalions with more difficult and
easier living conditiong in order to

. Provide fairnhess in postings. Pre-
sently the classification is under
Teview,

(b)' The information regarding
facilities is . listed in the attached
Stalement. ' As  regards allowmces,
the " information ' was laid on ~‘the
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'Table ot the House in reply to Un-
. :tai'red ‘Question No. 4563 for 21-11-

1978 'The hormal period of tetiure

is3 years for alj stations except “in

'the case of ''C*’stations- where it is
two years.

- Stutement

Main facilities available to - Indis-
based officers and staff serving in
Indian Missions abroad

1. F-ee furnished accommodation
as per scale of entitlement to different
categories of officers and staff.

2. Medica] treatment for officers
and staff and their families under
the Assisteq Medical Scheme.

3. Home Leave Fares including
Emergency Fares to visit India ‘de-
pending on the period of active
service ahbroad.

- 4. Children Holiday Passageg < to
enable children of 6 to 21 years ' of
age left behind to visit their parents
abroad once in & year. ~“This facility
is not available if one of the parent
is staying in India.

5. Additional eredit of leave to the
extent of 50 per cent Earned Leave
for the ' périod of active : sérvice
abroad ‘except in Pakistan; ‘Barigla-
desh, Bhutan, Nepal and Sri Lanka.

‘Wagons tc Dhanbad Potteries
8607, SHRI A. K. ROY: Will ' the

' Minister of RAILWAYS be pléased

to state:

(a) number of wagons supplied to
the Refactories and Pottery factories.
in the year 1977 and 1978 and the
wagons demanded; facts ip detaila
with month-wise and - factory-wise
break up in Dhanbad District of Bihar;

(b) whether any complaint has been
recelved in 1979 for non-supply of
wagons and harassment by the officials
in getting 'wdgons; and

(c) if so, steps taken thereon?
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THE MINISTER OF STATE IN
" THE MINISTRY OF RAJLWAYS
(SHRI SHEO NARAIN): (a) to (c)
“The information is being collected
and will be laid on the Table of the
House.
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Fxtension of Terms and Conditiong ot
Service of Mogul Lines to Konkan

8609. SHRI BAPUSAHEB PA-
RULEKAR: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) whether Board of Direciors of
Mogul Line Ltd. have decided that the
Mogul Line Limited terms and condi-
tions of service as are - applicacle to
employees of main line be extended to
the staff employed on the Konkan pas-
senger service with effect frum the 1st
January, 1978;

(b) is it a fact that while exfending
such terms and conditions il has obeen
directed that their salaries be fixed in
such a way that except for marginal
adjustments the liability of company
would not increase; and

(c) whether same criteria is observ-
ed while giving benefits t0 employees
of main e and if not, the reasons?

~ APRIL 26,

1979 . Wrmen Answm ‘,;'4‘sw__

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING  AND TRANSPORT
(SHRI CHAND RAM): (a) and . (b)
Yes, Sir. But, the matter was re-,
viewed by the Board of Directors of
Mogu] Line Limited subsequently
and it was decided that the Manage-
ment of Mogul Line should cunsider
the question of review of the scivice
conditions of the Konkan Service
staff without bringing them to the

_terms of service of the main staff

of Mogul Line. Due to continued
heavy losses being incurred in the
operation of the Konkan Service, it
has not been possible to make any”
change in the service conditiong of
the Konkan Service staff, but they
have been granted certain reliefs.

(¢) The question does not arise,
ag this matter relates to the Konkan
Service Unit.

Department of Lighthouses and Light
Ships

8610. SHRI HARI SHANKAR
MAHALE: Will the Minister of
SHIPPING AND TRANSPOKT he
pleased to state;

(a) whether there is a proposal to
shift the Department of Lighthouses
and Light ships under his Ministry to
Ghaziabad,;

(b) whether it is a fact :hat this de-
partment had been shifteq thrice if so,
the reasons thereof;

(c) what would be the advantage in-
shifting barely 100 employees outside
Delhi;

(d) whether it is commercial and
rent paying Depariment;

(e) if so, whether this department
cannot be allowed to consiruct or hire
building at Delh_i; and

(f) whether Government have taken

' into consideration the suffering of the
. low paid employees who will te up-~

rooted by the Government decision?
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THE MINISTER OF . STATE IN-'

CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT
(SHRI CHAND RAM): (a) Yes, Sir.

(b) to (f). This Department was
first shifteg from New Delhi to
Simla. In 1949 it wag shifteq from
Simla to Bombay when it waz merg-
ed with the Directorate General of
Shipping. In 1953 it was shifted from
Bombay to New Delhi when it was
required to function as an inde-
pendent organisation directly under
the Ministry of Shipping and Trans-
port, for efficient working.

To facilitate reduction of conges-
tion in Delhi, it has been the policy
of Government to shift some offices
out of Delhi. Conforming to this
policy, there is a proposal to shift
the Department of Lighthouses %
Lightships out of Delhi although this
involves some inconvenience to the
staff. The Department of Light-
houses & Lightships ig a commercial
organisation and is paying rent to
Directorate of Estates for the
accommodation allotted ‘to it. Since
there is the proposal to shift the De-
partment out of Delhi the question
of constructing a building for it does
not arise, :
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Compeausation to People Dying in Accl-
dentg Involving vehicles gt Railway
Crossings

8612. SHRI S. S. LAL: Will the
Minister of RAILWAYS be pleased
to state:

(a) whether it is a fact that the’
people dying in accidents invoiving
vehicles at railway crossings are not
entitled for any sort of compensation
from the Railways;

(b) if so, the reasons for the sume:
and

(c) whether som, measures are
under consideration of Government to
provide compensation in such cases?

THE MINISTER OF STATE . IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to (b).
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The payment of compemation to'

vmtims of train accidents s govern-
ed by the provisions contained in
Sections 82A to 82F of the Indian
~Railways Act, 1890 and the ' Railway
‘Accidents (Compensation) Rules, 1950
framed under Section 827 of the Act.
The accidents at level crossing gates
 with road vehicles etc. in which
railway passengers are not involved,
are not covered under these provi-
sions, As such, no compensation is
‘paydble undey the Indian Railways
"Act, 1890, to persons killed or injur-
ed in level crossing accidents, colli-
gion with road vehicles ‘etc. The
'vietims of such accidentg or ‘their
dependents claim relief under the
‘Law of Torts and the compensation
is paid when so decreed by the Court
‘## any contributory negligence is
proved on the part of the Railway
Administration or any of itg staff.
However, token ex-gratia payments
are made to victims of such acci-
dents by Railway Administrations.

(c) Does not arise.

Unecenomic Routes

8613, SHRI K, S. VEERABHADRAP-
PA: Will the Minitser of RAILWAYS
be pleased to state;

(a) whether there are some routes
which are being run at present on un-
economic routeg and if so, whai are
thz names of such routes;

(b Whe_fher"there is any scheme
undey Government's consideration to
make the rumning of these traing eco-
homically viable; and
" (c) it g0, the details thereof?

APRIL 26, 1979 -
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THE ‘MINISTER OF STATE IN
-THE 'MINISYRY ' ‘OF mLWAYs '
' (SHRI SHEO NARAIN) (a) 'On the

" Indian Railways, there are 126 branch

lines which were found uneconomic

" during the year 1977-78 (list attach-

ed).

(b) -~d (c) . The Railways are mak-
ing all out efforts to make uneconomic
branch lines economically viable,

‘Some of the important measureg taken

by the Railways in this regard are:

1. Intensive checks to curb ticket-
less travel and alarm chain pulling;

2. Speical arrangements for clear-
ance of mela traffic;

3. Cancellation of trains which are
poorly patronised;

' 4. Replacement of passenger and
goods trains by mixed trains;

5. Closure of unramunerative sta.
tionsjhalts or their conversion into
contractor-operated train halts;

6, Inroduction of only one engine
system;

7. Running of trains during day
light only;

8. Persc_malised vigorous canvags-
ing for traffic;

9. Close watch on loading, unload-
ing and transit of wagons;

10. Economy in staff, fuel consump-

tion and maintenance, consistent
with operational * and statutory
needs; etc.
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' Statement

List of Uneconomic Branch Lines in

“1977-78

Central Railway
Ait—Kunch
Panvel—Apte
Gwalior—Sheopur Kalan
Neral—Matheran

Eastern Railw'ay .

Barasat—Hasanabad
Bakhtiyar Pur—Rajgir
Shantipur—Nabadwipghat
Dildarnagar—Tarighat
Tkra—Gaurandi
Bhimgarh—Palasthali
Burdwan—Katwa

Northern Railway

Kalks—Simla
Barhan—Etah
Rohtak—Gohana
Akbarpur—Tanda
Batala—Qadian

Garhj Harsaru—Farukhnagar

Piper Road—Bilara
Verka—Dera Baba Nanak
Makrana—Parbatsar
Samadari—Munabao
Balotra—Pachpadra
Tilwara—Tilwara Fair
Phagwara—Jaijon Doaba
Rattangarh—Sardar Shahi

Pathankot—Joginder Nagar

Lalgarh—Kolayiat
Pokran—Jaisalmer

Raja-ka.Sahaspur—Sambhal

Hattam Saraj

North Eastern Railway

Mathura Rd.—Vridavar
.Madhosing—Mirzapurghat
Banmukhi—Behariganj

N. E. Railway— (Contd.)
Sahebpur—Kamal—Monghyrghat
Sakri Jn.—Jayanagar
Narkatiaganj—Bagha
Narkatiaganj—Bhikhana Thori
Kaptanganj-—-Chhitéuni
Dux'aundhaé-Maharajganj
Salempur—Barhajbazar
Indara—Dohrighat
Mankapur—Katra
Gainsari—Jarwa
Dudwa—Gauriphanta
Dudwa—Chandan Chauki
Shahbaznagar—Keruganj
Kashipur—Ramnagar

Mandhana—Brahmavart

Northeast Frontier Railway

Darjeeling—Himalayan

Alipurduar Jn.—New Gitaldaha—
Bamanhat

Simaluguri—Naginimora
Makum-—Dangari
Lataguri—Ramshaij

New Mal—Changrabandha
Katihar—Kumedpur
Tezpore—Rangapara North
Baraigram—Dullabcherra
Katihar—Maniharighat
Barsoi—Radhikapur
Katihar—Jogbani
Fakiragram—Dhubri
Singhabad--0ld Malda
Rajbhatkhawa—Jainti

Karimganj—Maishashan
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- Southern Railway

Shoranur—Nilambur
Tiruturaipondi—Point Calirera
Mettupalaiyan—Ootacamund
Madurai—Bodinayakkanur
Chikiajur—Chitradurg
Nanjangud—Chamrajanagar
Bangalore City—Bangarapet
Nidamangalam—Mannargudi
Peralam—Karaikal
Mayuram—Tranguebar
Tirunelveli—Tiruchendur

Sagar—Talaguppa

South Central Railway

Gudivada—Machilipatnam
Bellary—Rayadrug
Mudkhed—Adilabad

South Eastern Railway

Naupada—Gunupur
Rupsa—Talband
Satpura Railwayg

Purulia—Kotshila—Ranchi—
Lohardaga

Raipur—Dhamtari
Khurda Road—Puri
Tatanagar—Badampahar

Kanhan—Ramtek
Tumsar Road—Tirodi
Champa—Korba

Western Railway
Chhuchhapura—Tenkhala
Kosamba—Umarpada
Jhagadia—Netrang
Choranda—Motikoral

Sammi—Dahej

Western Roilway (Contd.) -

Godhra—Lunavada
Piplod—Devgadh Barya

Jorawarnagar—Sayla

Champaner—Shivrajpur—Panj Mineg

Dabhoi—Timba Road
Bharuch—Jambusar—Kavi
Chhota Udepur—Jambusar
Ankleshwar—Rajpiplg
Chandod—Malsar
Nadiad—Kapadvanj
Bilimora—Waghaij
Nadiad—Bhadran
Morbi—Ghantila
Bhavnagar—Talaja—Mahuva
Than—Chotila
Botad—Jasdan
Gandhidham-—New- Kandla
Prachi Road—Kodidar
Talala—Delvada
Hadmatiya—Jodiya
Ningala—Gadhady Swaminarayan
Sanganer Town—Toda Raising
Mavli Jn.—Barisadri
Chanasma—Harij
Ranuj—Metrana Road

Mahesana—Taranga Hill
Himatinagar—Khed Brahma
Sihor—Palitana

Dungar Jn.--Victor
Shapur—Saradiya
Kunkavav—Bagasra
Boriyavi-——Vadtal Swamha-myan
Anand—;-Cambay |
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‘M.AM.S, Examination

8614. SHRI GEV M, AVARIL: will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) whethey the M.AAM.S. (Member

of Academy of Medical Sciences) Exa-
mination conducted by the Na'ional
Academy of Medical Sciences, New
Delhi iz recognised by the Governmen{
of India as an equivalent to M.R.C.1"./
M.D. Degrees for the purposes of re-
cruitment, appoiniment and promotion
by the Union Public Service Commis-
sion; and

(b) if so, the details thereof ard the
subjects in which this M.A.M.S. Exa-
mination is recognised?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) The Medical Council of
India have been consulted. They have
stated that MAMSMNAMS (Member

of Nationa] Academy of Medical Sci.
ences) qualifications so far recognised
and included in the First Schedule of
the Indian Medical Council Act, 1956
are considered sufficient qualifications
for appointment to Specialists’ posts
in various medical services. These
qualifications are also considered as
requisite Post-Graduate qualifications
for purposes of appointment of tea-
chers in medical colleges|teaching ins-
titutions, provided that a holder of
these qualifications, without an MD
or MS Degree of an Indian University,
shall undergo one year’s research ex.
perience in an institution recognised
by the Council and duly accepted by
the Council after necessary evalua-
tion.

(b) The MAMS/MNAMS qualifica-
tions recognised so far and included
in the First Schedule of the Indian
Medical Council Act 1956 are as fol-.
lows:

(1) M=mber of the National Academy of Medical Sciences MNAMS (Physiology)

(Physiology)

(2) Membership of the National Academy of Medical Sciences  MNAMS (Gen. Medicir ()

(Genl. Medicine)

(3) Membership of the Nalional Academy of Medical Scien- MNAMS (Genl. Surgery)

ces (Genl. Surgery).

{4) M-~mbership of the National Academy of Medical Sciences  MNAMS  (Obstt. & Gynae)

(Obstt. & Gynar)

{5) M:mY:rship of the National Academy of Medical Scicnces MNAMS  (Opthalmology)

(Ophthalmology)

(6) Mecmbership of the National Academy of Medical Scicnces  MNAMS  (Anaesthesiology)

(Anaesthesiology)

(7) M-=mbership of the National Academy of Medical Sciences MNAMS (Social & Prev.

Medicine) (Social & Prev. Med.

{(8) Membership of the National Academy of Medical Sciences  MNAMS  (Psychiatry)

(Psychiatry)

(9) Mecmbership of the National Academy of Medical Sciences MNAMS (Pacd.)

(Pnedxatrlcs)

(10) Membership of the National Academy of Medical Sciences  MNAMS (Orth.)

(Orthopaedics)

(11) Mrmbershnp of the National Academy of Medical Sciences MNAMS (Radio-diag.)

(Radio-diagnosis)

{12) Membership of the National Academy of Medical Sciences MNAMS (Radlo-therapy)

(Radio-therapy)

(13) Membership of the National Academy of Medical Sciences MNAMS (Health Admmn.)

_ (Hellth Admn )

— s o —
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Deputation of S.A.S. Accountants to
M/o External Affairg

8617, SHRI SHAMBHU NATH CHA-
TURVEDI: Will the Minister of
EXTERNAL AFFAIRS be pleased to
state:

(a) whether S A.S. Accountants were
taken on deputation by his Minijstcy in
1978 as in previous years;

(b) whether contrary to the usual
practice of keeping them on deputation
here for three years, they have been
ordered to report to their parents de-
partmenis by the 31st May 1979,

(¢) if g0, the reason therefor;

(d) have these men been declared
surplus; and

(e) in view of the unsettling posi-
tion of such short term transfers and
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the hardship caused to their families,
will ‘Government reconsider their de-
cisioa and allow them to continue for
their full term of three years?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF.
FAIRS (SHRI SAMARENDRA
KUNDU): (a) to (e). In 1978, as
in previous years, the servicez of some
SAS Accountants were taken hy the
Ministry of External Affairs on depu-
tation as a sufficient number of ac-
counts trained peérsonncl were not
available within the Ministry.

As in the past the deputation period
was for a period of Jne year initially,
renewable in case of requirement. As
a sufficient number of accounts irain-
ed officers from the IFS ‘B’ are now
becoming available it was decided that
the deputation period nf SAS Accoun-
tants should not be extended and that
the posts should be filled as laid down
in the IFS *B’, (R.C.S.P.) Rules 1964.
However on some of the SAS Ac.
countants representing that they may
be retained up till the end of May 1979
to coincide with the end of the acade-
mic session, this was agreed.

These officers have not been dec-
lared surplus but their services have
beea placed at the disposal of their
parent departments on the expiry of
the period for which these services
were requisitioned.

New Railway Station Building

8618, SHRI G. BHUVARAHAN:
Will the Minister of RAILWAYS be
pleased to state in view of Panrutti
being the Municipal Town, Taluk
Headquarters and big businesg centre,
is there any proposal to construct a
new railway station Building with
modern amenities as the present one
is very old and also madeqaute to
the present needs?

THE MINISTER OF STATE IN
THE MINISTRY OF  RAILWAYS
(SHRI SHEO NARAIN): TFor the

present there is no pr'o_posal to cons-

truct a new station building at Pan-. -
rutti as the existing building though -
old i8 considered adequate to deal
with the present level of traffic at this
station,

Employment Opportunities for Rural
Workers in Off-Season

8619. SHRI P. M. SAYEED:
SHRI M. V. CHANDRASHE-~
KHARA MURTHY:
SHR]I A. R. BADRINARAYAN:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state: '

(a) whether the Mathew Committee
on National Employment Service has
expressed the views that a full: eme”
ployment policy should aim at to create ’
more opportunities for productivé em:’
ployment to rural workers duriag agri-
culture off-season when they are un-
employed;

(b) whether Government also feel
that farmers need work during off-
season;

(¢) whether the Union Ministry 1s
considering any steps in this resard;’
and

(d) if so, the details of the proposed
scheme being considered?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): = (a)
Yes, Sir,

(b) to (d). The recommendation has
been forwarded to all the State Gov-
ernments and Central Mimstnes for )
obtaining their views for ena'bling the .
Central Government to take a finol
decision. The matter will be finalis.
ed after we havé received rephes_
from the State GowmmentSICentral.
Ministries. - :
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Construction of Type I Quarlers for
: - Kiriburu Project

8620. SHRI GOVIND MUNDA: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state;

(a) whether the Iron Ore Welfare
Cess Fund has sanctioned for the cons-
truction of 200 Type II quarters for
Kiriburu Project in Orissa;

(b) whether this proposal has been
given effect to; and

(¢) if not, the reasons for the delay
in construction of Type II quarters ch
Kiriburu Hilltop?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (SHRI
LARANG SAI): (a) Construction of
900 houses under Type I and not Type
11 Housing Scheme had been sanction-
ed for Kiriburu Iron Ore Mines,

(b) The houses have not been cons-
tructed so far by the management,

(e) Delay in construction has occur-
red as the management wanted the
sanction to be changed to the cons-
truction of houses under Type 1I
Housing Scheme, This was not pos.
sible as the management were not in
a position to transfer thz land to the
Fund Organisation as required under
the Housmg Scheme, The manage-

“how propose to undertake cons-
truc'tion of Type I houses as original-
ly sanctioned, during this year.

Indian RailWayme, in Mozambique

8621. SHRI D. N. TIWARY: Wil
the Minister of EXTERNAL AFFAIRS
.- be pleased to refer to the reply to the
- Starred Question No. 259 answered on
. Bth March, 1979 and state:

: (a) whether the Secretary of the
. Railway Board and Director (Signals),
* who visited Mozambique and studied
. the conditions of Railway employees
!, deputeq there, have submitted his
f report;
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(b) if so, their mair recommenda-
tion; and

(c) the stéps Government has lauken
to remove the difficulties of the Rail-
way employees posted at Mozambique?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHR1 SAMARENDRA
KUNDU): (a) Yes, Sir,

(b) The report has brought out
that non.availability of family accom-
modation and delay in repatriation
facilities is the root cause of the prob-
lems faced by the Raiiway deputa-
tionists in Mozambique.

(c) Government of India have al-
ready taken steps to permit repatriu.
tion through Reserve Bank of India
facilities of 20 per cent of their emo-
Juments for the period their families
are away in India, in addition to the
facilities that have been extended to
them by the Mozambican authorities.

The Minister of External Affairs has
also addressed a letter tn his coun-
terpart in Mozambique urging provi-
sion of family accommodation without
further delay.

The other recommendations of the
Railway Board's team concerning
terminal benefits, provident fund|pen-
sionary contributions, monthly allow-
ances payable in India for deputation.
ists’ families, leave passage to deputa-
tionists for coming to India ete., are
being carefully examined for neces-
sary action.
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Agreement to take Iran-Bound Indlan
Cargoes back to the Khorramshahr

8623. SHRI VIJAY KUMAR MAL-
HOTRA. Will the Minister of SHIP-

PING AND TRANSPORT be pleased
to state: :

(a) whether the Irano-Hind Ship-
ping Company hag agreed to take
Iran Boung Indian cargoes back to

- the Port of Khorramshahr from
.- Portg in Abu-Dhabi, Dubai and
_ Okha; v S

882 L.S—3.

(b) if so, what are the conaitions of
the agreement; and

(c) whether the Company will charge
any extra levy for taking the dumped

cargoes back to the port of Khorram-
shahr?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI

. CHAND RAM): ' (a) to (c). Irano-
Hind Shipping Company Limited is



&7 Wrmen Answer.

not a company re;glstered under the
Indian Law but is registered in Iran
and is therefore not an Indian com-
pany, According to information
available the Irano-Hing Company hag
not agreed to carry the Indian cargoes
from the ports of Okha, Abu.Dhabi
and Dubai to Khorramshahr.

Amount Deposifed by and payable to

Employees of B.S.L. Project, Sunder

Nagar (H.P.)

8624. SHRI GANGA SINGH: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) the total amount deposited by
angd payable to the employees of
B.S.L. Project, Sunder. Nagar (Hima-
chal Pradesh) in the EP.F. upto Feb-
‘ruary, 1979;

(b) whether many of the employees
of the B.S.L. Project have been re-
tmnched on completion of the Project
and as such have demanded payment ot
their fund;

(e) if so, the total amount payable
as such; and

(d) the reasong for the inordinate
delay in the payment to the retrenched

seraployees?

THE MINISTER OF STATE IN
THE MINISTRY OF LABQUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA): (a) The
Employees Provident Fung Authori-
ties have intimated that upto Febru-
ary, 1979 a total amount of Rs. 3.62
crores which includes interest credit-
ed to. the individual accounts of the
members upto 31st March, 1878 has
Jbeen deposited with the Regional Pro.
‘vident Fund Commissonér, Punjab.

(‘b) Yes,

(c¢) and (d). A sum of Rs, 121
crores has been paid to 4,126 emplo.
_yees whose claims have already been
gettled and a sum of Rs. 1.81 lakhs is
Mablp in respect of 58 claims wbhich
aro _pending due to rnonm- recelpt of
cnmplete inioﬂ'ﬂaiion :
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8625. SHRI KUMARI ANANTHAN:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR  be
pleased to state:

-(a)  the. details of liberalisation in
the pattern of investment of money. of
employee provident fund and other
provident fund, superannuation, gratui-
ty funds recognised under the Income
Tax Act, 1961; and

(b) whether this will in turn entitle
the workers to get higher rate of inte-.
rest on their Provident Fung amounts
and if so, the quantum of such increase
in the rate of interest?

- THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA): (a) A copy of
the current pattern of investment fo:
the Employees Provident Fung under
the Employees Provident Funds and
Miscellaneous Provisions Act, 1952 for
exempted and non-exempted® estab-
lishments' effective from the 1st Janu.
ary, 1979 is laid on the Table of the
House. [Placed in Library. See No.
L.T-4370/79].

(b) The new pattern of investment
is expected to result in an increase in
the interest accruing to the Emplo-
yees’ Provident Fund on the moneys
invested by it,

Tamay Bridge gver National Highway
No. 6

8626, SHRI SUKHENDRA SINGH:
‘Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the Tamas Bridge in the
Mehar-Amarpatan section of the Natio-
nal Highway No, 6 in Satna Distriat
(M.P.) haa couapsed

-(b) if so, the arrangements made for
immediate construction of the bridge

-to remove. traffic bottlenecks:

(¢) whether ‘heavy velilcles, *Hke

trucks, have to take the d{mdm
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causing considersble inconvenience to
local people and difficulty for passen-
ger carriers; and

(d) whether it is a fact that, if this
bridge is not constructed before the dn-
set of monsoons, serious accidents are
likely to take place there?

THE MINISTER OF STATE IN.
CHARGE OF THE MINISTRY OF
SHPPING & TRANSPORYY (SHRL
CHAND RAM): (a) The Tamas
(Tons) bridge is a 105-year old prick
masonry arch bridge consisting of 5
spans of 15.25 metres cach. A portion
of the brick masonry arch superstruc-
ture of the second span from Jabslpur
side fell down on 9th February, 1978
thus rendering that span unfit for use
by traffic. The remaining spans of the
‘bridge are, however, intact,

{b) At present the traffic is-being
divertaq ‘along a beg level causeway
‘which can be used till the onset of the
monsoons. Action is being taken to
set up a temporary Calander-Hamil-
ton|Bailey bridge across the damaged
span so that the existing bridge can
be used during the monsoon period.
Ag regards redecking of the existing
bridge|construction of a new bridge,
this can be tiken up only after the
monsoons of 1979. Investigations are
in hand and proposals are expected to
be finalised soon.

(¢) As already mentioneg in (b)
not only heavy vehicles but all traffic
using this route 1is being diverted
along the bed level causeway and
some inconvemence to the u‘aﬁic is
unavnida‘b?le

(d) As mentioned in (b), a tempo-
Tary Calander-Hamiiliton|Bailey bridge
Will be erectey over the demaged
Pan before the monsoons to allow
Passage of traffic over the existing
bridge and as such.the question of
terious stcidents talking phce doeb
Dot nrhe o

Na.men of Railway Stations in Dev-
nagri Script -

8628. SHRI s. R DAMANI will
the Minitser of RAILWAYS be pleas-:
ed to state:

(a) whether standardising the names.
of Railway stations etc; in Devnagri
seript has been completed by the Come:
mittee constitubed for the purpose; and

(b) it not, how much work has been
compieted and how much work remains
to be completed and when ig it hkely
to be completed? ‘

THE MINISTER OF STATE IN
THE MINISTRY OF RAIL‘WAYS
(SHRI SHEO NARAIN): (a) end
(b). Presumably the reference is t6
the committee set up by the. Ministry
of Home Affairs (Deptt. of Official
Languages) a8 per a suggestion made
by the then Hindi Adviser to the Gay.
ernment of India at the 4th meeting
of the Executive of Railway
Hindi Salahkar Samiti held on 2-6-76
for authentication of station names
etc. in Devnagri script. This Com-
mittee which includes representatwes
of the Survey of India the Ministry
of Home Affairs (Deptt, of Official
Languages), Ministry of Railways, _Au
India Radio and P & T Department is
tunctioning under the Chairmanship
of Joint Secretary, Department cf
Official Languages, Ministry of .Home
Affairs with Senior Research Qfficer,
Deptt. of Official Languages as its
Member Secretary. .

This Committee has been constitut.
ed not merely ta autnent;ca-.e the
names of stations on Indian Raflways
alone, but also to standardise Hindi
spel-li.ngs of names of such. places and
stations which are common to Rail~
ways, P&T, AIR etc, so as to miﬂ‘ _
variations in their pronunciation adop_ ‘
ted by various departments

Since its constitution in 1877 it has
held 4 meetings and considered 1808.
names so far.
Committee at present remln suspen .
ded as intimntea by the .‘roim m L

Deliberations of “this .
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(c) the names of newspapers ' in
which the notices were published and
the amount paid to each of them; and

(d) whether any effort was made
to serve the notice(s) by registered
post; ‘and if so, the report made there-
on by the postal authorities?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). The expenses on
advertisement on  publishing show-
cause notices or the termination
orders in newspapers referred to in
part (a) (i) of the reply to Unstar-
red Question No. 3632 answered on
19th March 1979 relate to 2 cases
viz, (i) Shri J. N, Mattco, who was
.served with a notice to show cause
against dismissal and (ii) Shri B. L.
Sharma who was served with a
memorandum removing him from
service.

(¢) A statement is attached.

_ (d) The registered letter sent to
Shri Mattoo at his Xanpur address
was returnd by the postal authori-
ties with the remarks “Refused to
accept”. The registereq A.D. letter
sent at his Srinagar address was
returned with the remarks “He had
returned”.

In respect of Shri B. L. Sharma,
on hig refusal to take delivery of
the letter sent through a peon a
registered letter was sent and simul-
taneously the Memorandum regard-
ing removal from service was also
published. The letter was returned by
the Post Office with the following
remarks in Hindi.

“The addressee did not collect
the registered Iletter on repeated
information nor was available It
appears that he does mot want to
take. Hence returned”. “Avoiding
to take delivery. Hence returned”.

APRIL 23, 1979
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Statement

Name of the newspaper Payme

.

Shri F. N. Maitoo’s case

1. Hindustan Times, New Delhi

2. Times of India, New Delhi
(bill not received)

3. Tribune, Ambala .
4. Indian Express, New Delhi ,
5. National Herald, Lucknow ,
6

. Pioneer, Lucknow ~ -

7. Northern Indian Patrika,
Allahabad . % i %

8. Aaj, Kanpur . .
9. Dainik Jagran, Kanpur 3
10. Daily Siasat Jadeed, Kanpur

ToTAL g "

Shri B. L. Sharma’s case.
. Hindustan Times, New Delhi

-

5]

. Times of India, New Delli
(Bill not received)

. Indian Express, New Delhi ,
. Nationa Herald, Lucknow ,

. Pioneer, Lucknow

D s~ W

. Northern Indian Patrika
Allahabad , 0 y

~r

. Aaj, Kanpur
8. Dainik Jagran, Kanpur
9. Daily flasat Jadeed, Kanpur

ToTAL

8030. =t IUAF : FT AT AT I a4
T o w0 fF o
(%) T gra A€l ST FAS
Fagry, famid gra & & s vd w@
fa &, f5d o qasld &Y o #4w &; AR
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(7)) g s RN a uF faam
F afa gar wew  ax @ S ?

IR RAT | W9q "t (it avglk saw
gadg @m) © (F) AR (@). FEfaa G0/
FAWE F AR & wAq1d § 34 fuy g fafeaq
AT ITT GEAT TE G |

AT |/ wem fame e

7031. =t g¥E @ gww : ¥ fwew
TR FEA M Gegfa 447 ag g7 F1 FAq
F30 R :

(%) @ 7z w9 & fr 326w § oF 50

- foEmerm @rew & fag e waa-afrar o oo
 gfagml & qui =N aTeT uw wEaTE Fat F e
| AfEES A ST gEr o

&g w’f a"«}g

(=) a1 ag wrgen fosr wargsrz afafy
F g% & S SIATIAT AT WX FT 1979-

80 ® A W ) mErfy @F fare w A

& fau sreatga fear war v ;) #iw b B9

(1) FaT FTHTT TRAAL A0 a9 & AT

- THEET faETerd @ed & 6y § 9gq w !

forer, s weaw Sk d@epfa waE (S10
Sag wE WE) ¢ (F) W § uF FEm
feamaa @ew &7 uw wedrT faar afesiz &

- S, 1977 § greq gam ar 1 faen wivege

# gafas ga § a8 aEw  faEem e
& WEEET ¥ wawg w0 fewn w9t #HR
SFT SEATT 9 fa=ne w3 & fow wufam qor
AT WS FT W wAQe A oA 0 oEfag
AT afgq geaTa %@y, 1978 § WG AT
g7 | T T T HT A AT AT A 90T AT AT

- B afw =7 sucezar & daw § FE gawT FraEr

Tl foar war ar ¢ Fifs qfa Gy wrede are

FT A | TAF FATAT  UF fAArEd @ed §

mifem dm g FHAIEl A Aan
HEqT IFT TITT UT IqAH AL AV | ;wa: A9
1978—79 & A ITTEAT ¥ UF T30 (FaTerT

. @I FT ST qAvq w7 faar w s faen
- ufsegz F1 qagare gfag w2 far @ oar

(=) fomr, @St Feqmor  @ar  gEHlO
dorad #1 HEE gowdaEr afafs #r 20
TAT 21 9, 1978 F gL AU (FEe-aH

 9zF F 3q wEdrd a7 fa=re famy et v an

Harra F garar 91 fF w59 S e
g & fad wreq geqal #7 gen  ggg wfuw
g fafaw el o @19 o Ay q9 ST

 faermert wy deam wfa ad Fago4 gw difug

(smawx) &1 agfraan wmar fF g
I | <@ 0 AHT AFTL Y qEqQw gHY qEATET
9T g%z, HhEd AT WEIT 9%, qEAAHD

grafasqie  fraifa s@ $ fay et w7 @
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a1 R 57 91T gearE w1 g=waw gt
':“rﬂ'sfa‘r‘r FAT ST &1 T 6 A av )

(1) zzim ®  us Few aew @ea
1 F12 319 yearg gtz famre wsa awwe &
ST BIAT &, S /¥y a1 IR & QU &1, ar 97
9 FH fa@mem @reT g 8% e gearEl
& AT A TOETT & HraE 9T fa= 6
Sioui|

Depriving authors of que share of
royalty by publishers

2032. SHRIMATI PARVATHI I'EVI:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether it is a fact that pub-
lishers in India deprive authors from
due share of royalty and country’s top
writers and public men have fallen
victim to this evil; and

(b) if so, what steps Government
propose to take to remove this evil
from the publishing trade?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). This is a matter
of a private contract between authors
and publishers. In instances, how-
ever, where either of the partieg feels
aggrieved, it can take recourse to
due processes of the law.

Industrial  houses and F.F.RA.
Companies for fishing ventures

8033. SHRI K. A. RAJAN: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Government has been
encouraging large industrial houses
and F.F.R.A. companies to go in for
general fishing ventures using traw-
lers; and '

(b) if so, the
therefor?

details and reasons

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA). (a)
and (b). Because of the high risks,
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cggntries have sti!l not banned its
use, Further Amxdopyprme prepara-
tions have been in use in the country
for more than twenty yearg ‘and no re-.
ports of toxicity of the use of this drug
have been received. However in view
of the fact that safe analgesic drugs
are available and the use of this drug
has been banned in some countires, it
has been decided to phase out the use
of this drug as a measure of caution.

OP.D., pr. Ram Manohay Lohia
Heospital, New Delhi

8634. SHRI PIUS TIRKEY: Wil
the Minitser of HEALTH AND FA-
MILY WELFARE be pleaseg to state:

(a) the average number of O.P.D
patients daily coming at the Outdoox
Patients Department of the Dr. Ram
Manohar Lohia Hospital, Neyw Delhi;
and

(b) what is the number of pharma-
cists to attend to these patients a¢ the
said hospital?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) The average daily atten-
dance in the Outdoor Patient Depart-
ment of Dr. Ram Manohar l.ohia
Hospital, New Delhi during the year
1978 is 3445,

(b) Six,
Representations to General Managers

' 8635. SHRI KRISHNA CHANDRA
‘HALDER: Will the Minister of
RAILWAYS be pleased to state:

- (a) how many representations have
been received by the General Managers
of Zonal Railways from Commis-
sioners/Dy. Commissionerg for SC and
ST in'a period of 2 years up to the
3ist March 1979;

(b) how many have been disposed of
under intimation to the Commissioner/
Dy. Commissioners of SC and ST}

-, {¢) how many are pending up to 31st
March, 1978 with the various units;

- APRIL 26, 1679
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(d) how many are. disposed of in
favour of the. Rauway sC and ST em-
ployees?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to (d).
The information is being collected
form the Railway Administrations|
Production Units and will be placed
on the Table of the Sabha.

Construction of Office of the RPF.C,,
Indore

8636. SHRI SHIV NARAIN SARSO.
NIA: Will the Minister of PARLIA~
MENTARY AFFAIRS AND LABOUR
be pleased to sate:

(a) whether the office buiiding of
Regional Provident Fund Office, Indore
is about to collapse and got serious and
dangerous crack in it;

(b) if so, how Government are going
to take risk of (he lives of 350 em-
ployees by getting it repaired and why
the same building is not demolizhed so
that a new one can be constructesd; and

(¢) what steps Government are going
to take to remove unsocial activities
from the office building and staff quar-
ters during night?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA): (a) Probab-
ly the reference is to the new build-
ing which was being comstructed for
the Regional office. Construction
work was stopped in 1976 when cer-
tain columns of the huilding develop-
ed defects,

(b) An Expert Committee appoint.
ed to examine the building is of the
opinion that necessary repairs can be
carried out by incurring some addi-
tional expenditure,

(c) A full time Chowkidar is in
position both for office building’ and

_staﬁ quarters,
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Snprem, cwrt Gnuidelines on
: Emigration

8637. SHRI C. R. MAHATA

SHRI M. RAM GOPAL
REDDY:

Will the Minitser of EXTERNAL
AFFAIRS be pleased 1o state:

(a) whether the Union Government
is studying the impact of the Supreme
Court guidelines on emigration; and

(b) if so, the detailg thereof and pro-
gress malde so far in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) Yes_ Sir,

{(b) In their Order of March 20,
1979, the Supreme Court prescribed
some guidelines to regulate emigra-
tion for employment in foreign coun-
tires and also directed the Govern-
ment that the arrangements as sug-
gested in the guidelines shall remain
in force till 31st July, 1979. There.
after, it will be open to the Govern-
ment of India to vary the terms there-
of by legislation or by rules.

In view of these guidelines, Minis-
try of Labour cannot function any
more as the focal point for recruit-
ment of workers fo samployment over.
seas and henceforth until July 31,
1979, permission to cmigrate will be
gnven by the Protector of Emigrants
concerned. Government have already
issued necessary instructions to
all the Protectors of Emigrants in the
gountry and as a result of prompt
follow-up action there has been no
slowing down of the flow of persons
seeking employment abroad.

Guna Station

8638. SHRI MADHAVRAO SCIN-
DIA: Will the Minitser’ of RAIL-
WAYS be pleased to state:

(a) whether it ig a fact that Guna
Station of Kota-Bing . gection of
Webtern Railway caterg mainly to
the need of thy people with regard

to passenger traffic and goods booklnx
covering a distance of gbout 212 Krns,
betwee, Gwalior-Guna but basic
amenitieg like waiting hall for . lst
and 2nd class passengers, specially
for ladies, at the gtation have not been
provided and the passengerg have to
wait in the open space even at odd
hours;

(b) if so, facts thereabout; and

(c) steps proposed ip be taken to
provide such amenities at the earliest?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to (c).
Guna station has already been provid-
ed with amenities like waiting hall,
cover over. platform, waiting room
common for ladies and gents travel.
ling in 1st class and 2nd class hold-
ing sleeper tickets, bench:s on plat-
form as well ag in waiting hall, drink-
ing water supply arrangements ete.
In addition, works for the provision
of cover over newly constructed is-
land platform with requisite number
of benches, water supply arrangementg
and exiension of the existing waiting
hall by 2400 sq. ft. have been included
in the works programme 1979-80,

Thus the amenities already avail-
able and those proposed {0 be provide
ed are considered adequate to cater
the need of the traffic dealt with at
this station.

Indystrial Benefits to Employees in P.F.
Organisation and C.M.P.F.

*8639. SHRI PHOOL  CHAND
VERMA: Will the Minister of. PAR-~
LIAMENTARY AFFAIRS - AND
LABOUR be pleased to state why
Government had not introduced the
Industrial beneflts to the Employees’
Provident Fund and Coal Mines’
Provident Fund Employees like
Bonus etc, and how much time will
it take to extend these beneﬁts to’
them?

 THE MINISTER OF sm'm IN THR
MINISTRY OF LABOUR AND PARw~
LIAMENTARY AFFAIRS (DR RAM
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KBIPAL SINHA) Pay and allo-
wances, conzessions, leave and sup-
' perannuat-ion benefits of the employees
of the Employees Provident Fund Or-
ganisation are governed by the Em-
ployees Provident Fund (Staff and
Conditions of Service) Regulations,
1962 and those of the employees of
the Coal Mines Provident Fund Or-
ganisation by the Coal Mines Provi-
dent Fund (Staff and Condtions of
Service) Regulations 1964 in terms of
which the employees of these Organi-
sations are entitled to such allowances
and cencegsions as may be admissble
from time to time to correspunding
categories of Central Government Ser-
vants, The Payment of Bonus Act,
1965 d-es not apply to employees of
any “institution established not for
purpose of profit”.

Infant Mortality

- ————

8640. SHRI F. P, GAEKWAD: WwWill
the M ‘stur of HEALTH AND FAMI-
LY WULFARE be pleased to state:

(a) what is the infant mortality rate
in India as against the world average;

(b) the infant mortality rate in
Gujarat and which States top the list;

(c) the number and percentage of
‘children born in 1977 died before reach-
ing their first birthday; and

{d) steps taken to reduce thig morta-~
lity rate?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) The infant mortality mate
in India for 1973 was 134 per 1000
liwebirths ag per sample registration
system of Registrar Gemeral of India.
The world infant mortality mate aver-
aged between 80 to 95 per 1000 live-
births according to an estimate of the
‘World Health Organisation. The in-
“fant mortality rates ‘in some of the
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developing and developed counthriu
are @g follows:— -

Egypt (1973) e 980
Liberia (1970) . . . 137°0
Pakistan (1g68) . . . 124°3
Sri Lanka (1g72) . . . 451
Phillipines (1974) . . . 58'9
Canada. (1975) . . . 15°0
U.S5.A. (1974) . . ; 167

Japan (1975) . . . 10°0

(b) The infant mortality rate for
Gujarat ‘tas 161 per 1000 livebirths
The raite for U.P. was the highest at
176 per 1000 livebirths.

(c) The information is not available,

(d) Th: causes of infant mortality
rate c.n be broadly grouped into:
those 1elated to health of the mother;
to the injuries received during the pro-
cess of birth and to the environments
of growth of the baby. Various steps
taken iy the Government of India to
reduce the infant mortality are as be-
Iow:

(1) The infrastructure for the de-
livery of maternal and child health
services has been and is being ex-
panded both in the rural and urban
areas by the zetting up of Primary
Health Centres, Rural Family Wel-
fare Centres and Sub-Centres.

(2) The Community Health Wor-
kers Scheme introduced in the last
1-1{2 years wth the aim of provid-
ing one worker for every one thou-
sand population will provide further
primary health care in the promo-
tive, preventive angd curative aspects
in a large measure.

(3) The training of Tradtional
.Birth Attendants (dais) who assist
at the time of child-birth in villages
has been intensified that there would
be a trained dai also for villege
of 1,000 population to provide for
‘hygenic deliveries,
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(4) MCH services are being in-
tensifieg through active involvement
of dais in some selected areas.

(5) Special clinic; to attend to pre~
gnant mothers and small children
.are organised on all tpyes of medical
-and health institutions. Besides
keeping pregnant mothers and small
-children under regular health super-
visions these clinics provide the pre-
ventive services as well as under.
take health and nutrition cducation.

(6) Preventive immunisation
against tetanus is given to pregnant
mothers in order that puerperal
tetanus and neonatal tetanus which
is a cause of infant dealths in many
parts of the country is prevented.
Facilities are provided for the pro-
tection of infants from smallpox,
tuberculosis, diphtheria whooping
-caugh and tetanus. Arrangements
for immunising children against
measles, typhoid ang polio are being
made. The programme of immunisa-
tion for all these categories is being
‘intensified from year to year.

(7) Nutritional anaemia is widely
‘prevalent among pregnant and nurs-
ing mothers. A scheme is in opera-
tion to prevent nutritional anaemia
;among mothers and children.

(8) Doctors in primary health
centres are being given in service
‘training in maternal and child health
in selected districts headquarters
“hospitals.

(9) Educational material/guide-
‘lines on all components of MCH
.schemes are being produced and dis-
ributed to medical and paramedical
‘staft.

(10 Nutritional education to
“mothers is sought to be imparted
through all the Auxiliary Nurse
Midwives in sub-centres.

- (11) A special integrated child
«development service project hag been
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introduced in 100 development blocks

by the Department of Social Wel-
fare. These projects implemented
in the tribal and backward rurgal
areas and urban slums aim at pro-
viding intensive health care for pre-
gnant mothers and children below 6
years of age. Additional 50 ICDS
projects are expected to be establish-
ed during this year.

(12) Supply of drinking water in
rural areas is being arranged by
the State Government/Union Terri-
tories under the Minimum Needs
Programme under the Rural Water
Supply Programme with assistance
from the Ministry of Works and
Housing for providing drinking
water to problem villages in order
to supplement allocations in the
State Plans,

Port giir hits exports

8641. SHRI M, V. CHANDRASHE-
KHARA MURTHY:

SHRI P. M. SAYEED:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether attention of Govern-
ment have been drawn to the press
report in “Economics Times” dated
the 29th March, 1979 under the head-
ing that Port stir hits exports worth
Rs. 500 crores up-till the end of
March 1979;

(b) if so, whether the port stir is
gtill continuing and the losg has
again risen in April also;

(c) if so, whether last year also
the Port stir had incurred heavy
losseg to the Nation;

(d) what were the tota] ships which
remained unloaded for months to-
gether;

(e) whether in some cases the
goodg became useless for human con:
sumptio_n‘; and -
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(f) what permanent solution is be-
ing considered to -avoid the part
‘strike in future so thay country -does
_-not suffer such a heavy loss?

*THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): .(a) Yes, Sir.

(b) and (c), At present the labour
situation at the Major Ports is gene-
rally peaceful excepting ior minor
caser of work stoppages. Unions affi-
liated to the All India Port and Dock
Workers’ Federation (HMS), except
Bombay Port Trust Employees Union,
had gone on a strike in November,
1978,

Strikes/work stoppages in the
Major Ports affect loading and unload-
ing operations having impact on many
interests such as shippers, industria-
lists, shipping companies and the com-
munity as a whole. They also have
both direct and indirect impact on ex-
ports. Apart from losses to the ship-
ping companies due to detention of
vessels payment of demurrage charges,
collection of surcharge in freight raw-
materials not reaching the industries
in time and shipment of exports get-
ing delayed, there are various other
losses to the community also. It is
not possible to quantify such Josses
in precise financial terms.

(d) and (e). Information is being
collected and will be laid on the Table
of the Sabha.

(f) Government’s policy has always
been to maintain amicable and cordial
Industria} relations in the major
Ports so that there are no lighting
strikes, go-slows, etc, hampering
-productivity and leading to Port
-pongestion, With thig in view, dis-
cussions were held onive occa-
sions between 28-11.78 and 18-4-79
with ‘the representatives of ¥ede-
rationg of port and dock workers, and
agreed conclusions were arrived at on
most of the pending demands of the
workers. Port Trusts and Dock Lab-
our Boards have been instructed to
implement the conclusions. Port Trusts

AP‘BIL 28 1979
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and Dack Labour Boards have glscw
been - instructed ‘to hold ' periodical
meetings with the local Unions and to
settle the local and sectional demands
of the workers expeditiously. Cons-
tant efforts are being made to resolve
the problems of workers both at
Govt, and at Port levels expeditiously.
-
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Automobile Goods Carriers

8643. DR. MURLI MANOHAR
JOSHI: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) the number of all. types of
automobile carriers like tempog and

three wheelerg etc. in Delhj as on the.

1st January, 1979;

‘(b) the average number of trans-
port carrierg that come {o Dethi or
péss through ‘Délhl every dly, and
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, (c) whether any steps have been
taken to fit' these vehicles with speed
" governors and if so, the details there-

ui? |

. s

THE MINISTER' OF STATE IN-

CHARGE OF THE MINISTRY OF

SHIPPING AND TRANSPORT (SHRI

CHAND RAM): (a) 17,890 3-wheelers

ang 31, 112 goodg vehicles were regis-
tered as on 1-1-1979 in Delhi.

(b) According to a Pilot Survey
1972 by Bureau of Economics and
Statistics the approximate number
was 3,000 and 680 respectively.

(c) The Delhi Administration has
decided that in order to optimise road
safety and prevent accidents caused
by rash driving. The public transport
vehicles in Delhi should be fitted with
speed governors. In the first phase,
stage carriage buses including mini
buses plying on intra-city routes
and private buses attached with D.T.C.
are required to have speed governors.
The proposals for fitment of speed
governors in goodg vehiclg is being
examined by Delhi  Administration.
As on 31-3-79, about 3000 public trans.
port vehicles have been fitted with
speed governors.

Report on Central Research Institute
for Yoga and Vishwayatan Yogashram

8644, SHRI HARI VISHNU
KAMATH: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the report of the Tech-
nical Evaluation Committee together
with the Ministry’s suggestion thereon
hag been forwarded to the Adminis-
trator of the Central Research Insti-
‘tute for Yoga and Vishwayatan Yoga-

- shram;

(b) i so, when;

(c) whethey Administratoy has
submitteq a report regarding unple.
.mentation; and

(d) if so, the details thereof?

THIE MINISTER OF HEALTH AND.

rmrm ‘WELFARE (SHRI' RABI

RAY). (a) to (d). A copy of the fe~
vort of thg Technical Evaluation Com
mittee appointed by the Government.
£ India wag sent to the Administrator,
Vishwayatan Yogashram on Ist Nov-
amber, 1978. The Administrator has:
sent his detailed comments on the.
various points contained in the report
and these are under examination.

Widening of National Highway No, 1

8645. SHRI MANOHAR LAL SAINI:
Will the Minister of SHIPPING AND -
TRANSPORT be pleased to state;

(a) whether Government are aware
that a large number of accidents take
place on National Highway No. 1
passing through Haryana State;

(b) if so, whether there is any pro-
posal under the consideration of Gov-
ernment to widen the Highway, and
to devide it to facilitate one-way traf. .
fic to avoid accidents; and

(¢) if not, what other measures
Government propose to mtroduce to
avoid accidents?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) to (c). Keeping
in view the requirements of traffic, en-

vironments etc. it is proposed to widen
the National Highway to 4-lane divid-
ed facility in stages, depending upon
the overall availabilty of funds and -
other priority consideration.

Overbridge at Rajchur

8646. SHRI RAJSHEKHAR KOLUR:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the construction of an..
overbridge at Raichur has been sanc—
tioned; and

(b) if 80, when it will be eommenc-
ed and cornpleted? ‘
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THE MINISTER OF STATE IN THE
.MINISTRY OF RAILWAYS (SHRI
~SHEO NARAIN): (a) The construc-
.tion of a foot over-bridge connecting
-the eastern and western gides of
.Raichur wag sanctioned in 1975.

(b) The fabrication of steel struc-
.ture has been completed and the erec-
tion of steel work is on hand. The

'probable date of completion is August

. 1979,

-Length of National Highwayg in
' Meghalaya

"8647. SHRI P, A, SANGMA: Wil
-the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) what jg the length of the Na-
tional Highways in the Meghalaya
.State; and

-(b) the details of the new propo-
=8als in this regard?

THE MINISTER OF STATE IN-
‘CHARGE OF THE MINISTRY OF
-SHIPPING AND TRANSPORT (SHRI
+CHAND RAM): (a) The total length
of National Highways in the State of
.Meghalaya is 345 Kms.

(b) Four roads were propoied by
"Meghalaya State for inclusion in the
"National Highway System during the
'Fifth Plan Period. None of them
‘could be included in it due to finan~
rcial constraints.

Elecirification of Rallway Lineg

8648. SHRI DURGA CHAND: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether the Railway Adminis-
‘tration have made any survey regard-
‘#ag the expenditure involved on elec-
trification of all the railway lines;

. (b) It s0, what are the details
“thereof; '

(c) what programme Government
have undertaken to introduce Electri-
:flcation on railways in phases during
‘the next 5 years, year-wise; and

(d) what are the names of the rail-
way lines. which are proposed to be
covered wader the programme?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) No.

(b) Does not arise.

(¢) and (d), Electric traction has
already been introduced in the cur-
rent year on Madras-Gummidipundi
section. In the next 5 years (1979
84) depending on availability of funds,
Waltair-Kirandul, Madras-Vijayawada,
Madras—Arkonam, Delhi—Mathura,
Vadodara-Ratlam and Godhara-Anand
sections are proposed to be electrified.

Railway engines on N. F. Railway

8649. SHRI AHMED HUSSAIN:
Will the Minister of RAILWAYS be
be pleased to gtate:

(a) the number of Railway Engines
(separately as Steam/Diesel elc.)
provided to North Frontie, Railway,
the routes which they are covering
and age of each such Engines;

(b) what Government contemplate,
to provide fresh engineg and Diesel
Engines and to provide timely repair
of the old steam engines;

(c) how the condemned Engines are
utilised and how many condemned
engines are lying in the yards of
'North Frontier, Railway; angd

(d) when the engines of the two
trains running betwesn Dhubri-Gau-
hati will be replaced and the reasons
for not changing the Engines so far?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) There are 353
Metre Gauge and 78 Broad Gauge
Steam Locomotives and 94 Metre
Gauge Diesel Locomotives on the Nor-
theast Frontier Railway. Diesel Loco-
motives are essentially used to haul
Mail, Express and through goods trains
on the main line and a few passenger
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trains on the Badarpur-Lumding Hill
Section. Steam Locomotives are used
for haulng other trains. All the loco-~
motives are underaged, except 39 YF
Metre Gauge Locomotives, which are
used for inferior services.

(b) There is no immediate proposal
to increase the Metre Gauge Diesel
Locomotive fleet. Steam Locomotives
are maintained in good fettle by carry-
ing out prescribed Preventive Sche-

dule repairs.

(c) Condemned Locomotives are
withdrawn from service and sold off
ag scrap. There are now five con-
demned Locomotives awaiting sale.

(d) The two passenger trains bet-
ween Gauhati and Dhubri are being
run by the standard MG Main Line
Passenger Steam Locomotive of the
YP Class. These are considered suffi-
cient for the service and for hauling
the load required on the section.

Making Compntors/Investigators
Permanent

8650 SHRIMATI MOHSINA KID-
WAI: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether Computors/Investiga-
tors even after rendering more than 15
years of service in the Ministry of
Labour ang the Labour Bureau have
not been declared permanent; and

(b) it so. the reasons for the same?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b). 27 Computors ang 62 Investi-
gators in the Ministry of Labour and
Labour Bureau have already been
made permanent. Out of the eligible
Computors and Investigators not yet

.made permanent, only one Computor
‘and 19 Investigators have rendered
mwe than 18 years service. Necessary

Written Answers: 9a~

action is being taken to mke perma-
nent the remaining eligible Compuwu
and Investigators. L

mhmoumﬁmnzmm:

8651. SHRI BEDABRATA BARUA:
Will the Minister of SHIPPING AND~
TRANSPORT be pleased to state:

(a) whether it has been brought io:
the notice of the Government that
road transport which is the costliest.
mode of transporting goodg has the
virtua] monopoly over the North Eas.. -
tern area;

(b) whether Government have re--
ceived reportg and allegations made
by responsible persons, M.Ps. and!
Parliamentary Committees that the
road transporters have been trying to-
keep the entire North-Eastern area
under their grip, thus raising price&
in the area; and

(c) whether any action has been:
taken to increase river transport faci--
lities to Assam and North Eastern.
Areas from Calcutta to contain this
near monopoly of road transport in
that area?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) and (b). The:
Committee on Public Undertakings
(1877-78). in its Seventh Report on-
“Central Inland Water Transport Cor-
poration-Inland Water Transport, Ob~
jectives and River-Services” have ob-
served that it has been brought to:
their notice that there is a powerful’
private road transport lobby, who
totally control the transport system in-
the Eastern and North-eastern region-
of the Country. The Government -
have not received any other report to
this effect. It is not correct to . -say
that road transport is the costilier
mode of transport in all circumstaneu ...

_ (e¢) Centra] Inland Water Transport’
Corporation and operating river ser- -
vices between Calcutta-Gauhati, Cal-
cutta.Karimganj, Calcutta.Bangladesh
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CalctItta-Haldia|Saugnr a’md on

-Caleutta-Farakka Route. - CIWTC's
existing  carrying capacity s
fully  utilised. Purchase of one
new. and 4 - second hang barges
were sanctioned during 1978-79 to in-
- treage- its carrying capacity. Provision
of Rs. 357 Lakhs has been made in the
Annual Plan and budget for 1979-80
.for acquisition of addxtxonal vessels by
CIVsC,

' canoenation of traing due to shortage
of coal

8652. SHRI NIRMAL CHANDRA
AIN: Will the Minister of RAIL-
AVAYS be pleased to state:

(a) whether many of
-gere closed for the reason
:shortage of coal; and

(b) what steps Government pro-

‘pose ty take to gvoid the repetition of
-such closure in future?

the trains
of the

"THE MINISTER OF STATE IN THE
MIN!S’PRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yes, running
0of a few trains has been suspended
due to shortage of coal.

(b) Steps are being taken to ob-
‘tain adequate coal supplies by main-
taining close liaison with the coal pro-
-ducing authorities and the Minisry of
Energy.

'wlllnkbﬁwmwmomw
coastal areng

8633, SHRI SARAT KA.R ‘Will the
‘Minister of RAILWAYS be pleased to
-gtate:

(a) whether there is no rail link
‘between the industrial helt of Western
Orizssa and its ocoastal area Bhu-

‘paneswar and the Paradip port;

(b) whether it is a fact that the rail
link provides accessibility to the Pa-
radip Port from & Jong grea of Orissa,
“Bihar, as well as Madhys Pradesh. the
pnp lar States where the stee} plants

urkela, Tata, Bhilai and" Heavy
eering tht at Ranchi and ‘helps
% uyd onpnomic transportaﬂon
ftom Kiriburu, Joruri,

“APRIL 2, mé-"-
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Malangtol - Mineg to - Paradip port.
Wwhich are now being transported by
road; and -

(c) what are the detailg regard.mn

the progress in approving this pro-
Ject?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) to (c). There is"
a rail link connecting the indusrtial
belt of western Orissa and the coastal
areas of Bhubaneswar and the Para-’
deep Port through Rourkela, Tata-
nagar, Kharagpur and Cuttack. How-
ever, construction of a new railway
line from Banspani to Jakhapura .
which will serve the iron ore mines of
Joruri, Malangtoli, Ghandhmardhan
and Daitari for transportation of the
ore through Paradeep Port, has been
approved and the construction work ig
being taken up in phases. In the firgt
phase from Jakhapura to Daitari work
is well in progress. The work on
Banspani-Joruri portion of the line is
proposed to be taken up during the
current financial year.

A survey for a rail link between
Talcher and Sambalpur is in progress
at present. Decision regarding cons-
truction of the line will be taken after
the survey is completed,

Diphu Railway Stations

BG&& SHRI BIREN ENGTL: Wwill
the Minister of RAILWAYS be pleas-
ed to state: :

(8) whether Government are aware
that there is no 11 class lady’s waiting
room at Diphu North Frontier Rail-
way 51:&‘11011; and

(b) will he consider a proposal for
comstructmg 11 Class lady's waiting
room in the current year and provide
neces'ary tund for the same"

THE MINISTER OF STA’I‘E IN m
MINISTRY OF RAILWAYS (SHRI
SHEOQ NARAIN): (a) Diphu station
hds ‘orie combined waiting room Per -
getits and’ 1ndies mwmng in ut elur- |
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and those holding IInd class sleeper
tickets,

{b) There is no such proposal at
present as the existing arrangements
are considered adequate to cater the
demand of present level of traffic
~dealt with at this station.
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Loans sanctioned to companies out of
Shipping Development Fund

. 8856. SHRI RAM VILAS PAS-
WAN: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
o state:

(a) the names of the - companies
which have been sanctions loans out
of the Shipping Development Fund
during the last two years and the
amount thereof and the amount of
loan paid to them so far;

(b) the number of companies, out
of them belonging ta the big mdus-
tria] houses/companies; ang -

(c).. Whether such provision of cre-
dit facnmes is in keeping with the

policy of Government not to encourage
big industrial houses; if not, the rea.
sons therefor?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) A statement is
attached.

(b) seven.

(c) Shipping is a capital intensive
industry and the Shipping Develop-
ment Fund Committee loan is intend.
ed as a developmental assistance to.
promote the growth of national ship-
ping in the interest of carriage .of
national trade. However, while grant-:
ing loan assistance to.shipping com-
panies, it is ensured that such loans.
are exclusively utilised for shipping
and there is no diversion of funds.
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Surat-Bhusawal Broad gauge jine

8660. SHRY VIJAY KUMAR N.
PATIL: Will the Minister of RAIL~
WAYS be pleased to state:

(a) whether there is a proposal be- .
fore Government to doubl, the broad-
gauge track between Surat and Bhu-
sawal; and

(b) if so, when Government propose
to commence the work?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Double line al-
ready exists between Bhusawal-Jal-
gaon and Surat-Udhna. No proposal
is under consideration at present for
doubling Udhna-Jalgaon portion of the
Surat-Bhusawal section ag the present
line capscity is considered adequate.

(b) Does not arise.

ndore-Delhj ‘Express

8661. SHRI VASANT SATHE: Wll.l;
the Minister of RAILWAYS be pleased-
to state: ,
(a) whether Government have re-['
ceived a proposal for direct Indore-
Delhi Express; . - 5



(b) if s0, the details thereof; and
(c)' ac;tioﬂ taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY ‘OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yes.

(b) Malwa Development Council
inter alia suggested introduction of g
direct train between Delhi and inaore
by way of extension of 33/34 Delhi-
Jammu Tawi Mail to Indore via Bho-
pal. '

(c) Apart from lack of traffic justi-
fication introduction of a direct train
is not operationally feagible at pre-
sent. However, when A.C. second
sleeper coaches are provided in 3/4
Frontier Mail, it is proposed to run a
IInd class sleeper Coach between
Ratlam and Delhi and also between
Ratlam and Bombay by 3|4 Frontier
Mail. Block quotas for reservation of
passengers originating from Indore to
be operated at Indore station will be
given in these coaches,

Special train hetween New Delhi and
Kerala during summer

8662. SHRI P. K. KODIYAN: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether no special trains has
been introduced between New Delhi
and Kerala to meet the summer vaca-
tion rush during the period April to
July; and

{b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and(b). Though
no dire:t special traing have been pro-
vided between New Delhi and Kerala,
special trains have however been pro.
vided between New Delhi and Madras,
and Madras and Trivandrum which can
be availed by the passengers. In ad-
dition, 125/126 biweekly K. X, Express
running between New Delhi and Tri-
vandrum and 181/132 Jayanti Janata
Express running between Nizamuddin

and Cochin/Mangslore on § days in a
week also provide direct services from
New Delhi to stations in Kerala area.

Rajghat Bridge over Chambal River

8663. SHRI CHABBI RAM
ARGAL:
DR. LAXMINARAYAN
PANDEYA:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to refer
to the reply given to Short Notice
Question No. 22 on 20th July, 1577
and state:

(a) whether the Prime Minister
stated that the work of construction
on the Rajghat Bridge over Chambal
river on Agra-Bombay Highway on
the Madhya Pradesh and Rajasthan
border would be completed by pDe-
cember, 1978; '

(b) if so, the extent of work com-
pleted by the 30th March, 1979 and
the extent of work remaining at
present and by what time it is like-
ly {0 be completed;

(c) whether it was stated in answer
to Starred Question No, 488 on the
26th August, 1974 that work would
be completed within a period of three
years; and

(d) whether directive was issued to
start work on the Chambal bridge
round the clock but due to shortage
of material quch p5 cement, ete., it
is being delayed and the reaction of
Governmeng thereto?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY UF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) While replying to
supplementaries 10 Short Notice Ques-
tion No, 22 on 20th July 1877, it was
stated by the Prime Minister who was
then holding charge of the Ministry of
Shipping and Transport) that he ex-~
pected that the new bridge would be
completed by December, 1078, -



£o1  Written Answers VAISAKHA 6, 1001 (SAKA) Written Answers 102

-~ (b) By the 30th March, 1979 the
items of work relating to (i) dismanti-
ing of the existing RCC arches (5
Nos.), (ii) carrying out detailed sub-
-80i]l investigations at the location of
the new foundations in consultation
with the Geological Survey of India,
(iii) construction of 7 new well foun-
dations, (iv) construction of 3 wew
piers and (v) grouting of the bed
rock under open foundation Nos. 1 to
13 have been completed. Qut of the
4 piers remaining to be completed,
work on 2 piers is nearing completion
and that on ‘the other 2 piers is in
progress. The work of casting of box
girder superstructure has been iaken
up for the &pan from Gwalior end. The
items of work remaining 1o be done
are: (f) modification to the existing
pier abutment No. 13, (ii) balance
work of grouting of the bed rock under
the new we]l foundations, (iii) com-
pletion of the remaining work on piers
and completion nf the work of super-
structure for all the 8 gpans. The
bridge is likely to be completed before
the monsoons of next year.

(c) No Sir.

(d) The urgency of completing the
work of reconstruction/strengthening
of the existing damaged Chambal
bridge at the earliest possible by
adopting all possible means was
brought to the notice of the State
Government/State PWD from lime to
time. The wells for this bridge had to
be gunk through a difficult hetero-
geneous strata and alse they had to
be taken deeper (from levels indicated
in the accepted teader drawing) on
teehnica) considerations.  'This factor
,contributed to the delas in the execu-
‘tion of the foundation work. Also
shortage of cement of the type and
Quality required for thig bridge work
;has, to some extent, contributcd to-
wards the delay. There has been
Some difficulty in procurement of steel
also. However, offorts are being made
to procure the requisite quantitics of
tement and stee] for this bridge on
Priority basis. All types of assistance
Is being afforded to the State Govern-
Ment|State PW.D. to ensure that the

bottlenecks hampering the progress are
removed quickly so that the pace of
progress ig accelerated to the maxi-~
mum extent possible,

Guidelines concerning the protocol
level of yeception of Indian dighitaries
by Foreign officlals

8664. DR. SUBRAMANIAN SWAMY:
Will the Minister of EXTERNAL
AFFAIRS be pleased to stale:

(a) whether it is 3 fact that Minis-
ters of the Central Government of
India visiting U.S.A. have ofiic.ally
met Government executives of the
U.S.A. whose ranks are below those
of the respective Indian dignitaries;

(b) if so, who are the Ministers and
which U.S, Governhment executives
did they meet; and

(¢) would the Ministry consider
laying down suitable guidelineg con-
cerning the protocol leve} of recep-
tion of Indian dignitaries by foreign
officials during such visits?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): (a)
and (b). Generally, Ministers of the
Central Government visiting the U.S.A,
have been meeting their counterparta.
The level at which these meetings are
arranged has always been kept in
mind. It could also happen that when
meetings are arranged wrgently there
is no option but {0 meet the senior-
most official available. It may also
be noted that there are occasions when
a visiting Minister has mel a foreign
digritary at a jevel higher than this
own.

(c)y 1t is not considered desirable to
issue specific instructions as the proto-
col leve! is kept in mind while arrang-
ing meetings ‘etc.

Emergency Wardg of Dr. Ram

Manohar Lohia ang other
Hospitals

8665. SHRI KANWAL LAL GUPTA:
wWil] the Minister of HEALTH AND
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‘FAMILY WELFARE be pleased ‘o
state;

(a) is it a tact that the emergency
departmen; of Dr. Ram Manohar
Lohi: Hospital, Safdarjang Hospital
-and. other Hospitals of Delhi are in
complete mess;

(b) how many patientg were atten-
ded in the last 3 months i the emer-
gency wards of each hospitals in
Delhi;

(c) is it a fact that there is no
proper accommodation, instruments
or medicines available in the emer-
gency;

(d) has Minister visiteq thege emer-
gency words during the last 3 months;
and

. (e) what specific steps Government
propose to take to improve the con-
ditions of the emergency wards of the
hospitalg in Delhi?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
BAY): (a) No, Sir.

(b) The number of patients attonded
to in the emergency wards of some of
the major Hospitals in Delhj in the
last 3 months (June—August 1979) is
as under:

(i) Dr. Ram Manohar Lohia
Hospital 22,496
(ii) Safdarjang Hosp:tal 24,048
(iii) Smt. Sucheta Kriplani
Hospital . . . 2,958
(iv) Loknayak J.P. Hospital 20,800

(¢) The Delhi Administration has
denied that there is any shortage of
accommodation, instruments or medi-
cineg in the Hospltals under their ad-
ministrative control. As far as the
Central Govt. Hospitaig in Dethi are
concerned, they are well equipped and
medicines are by and large available.
Ag for accommodation, necessary action
to augment the same has already been

‘taken, or being taken withm overall

Ltonstraints.
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© (d) The ‘Minister hag visited snme
of the areas of the Emergency Services
Department of the Dr. Ram Manohar
Lohia Hospital.

(e) To provide found the clock Spe-
cialists cover in these hospiials twe
posts of Specialists each in the facuity
of Medicine, Surgery and Orthopaedics
have pbeen ganctioned for the Dr. Ram
Manohar Lohia and the Safdariang
Hospital. Two posts, eachh of Specia-
lists in Gynaecology and Paediatrics
have been sanctioned for the S,
Sucheta Kriplani iHospital. One Mo-
bile Coronary unit each at an approxi-
mate cost of Rs. 2.5 lakhs alongwith
the required number of medical and
para-medical sta(f have also been sanc-
tioned for the three hospitals to
strengthen the coronary care services
in their Emergency Serviceg Depart-
ments.

Reduction in Journey Time of Sahyadti
Express

8666, SHRI RAJARAM SHANKAR
RAO MANE: Wili the Minister of
RAILWAYS be pleased to state:

(a) whether the journey time of
Sahyadri Express running from Kolha-
pur to Bombay will be shortened ac-
cording to the demand of the people;
and

(b) if so. by how many hours and
from what date?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) ang (b). There
is no proposa} to speed up 311/312¢
Bombay-Kolhapur Sahyadri Express
at present.

D.T.C. Bny Services from Sarolini”
Nagar Market to Centiral Secretariat

8667. SHRI SHANKERSINHJI
VAGHELA: Will the Minister ofj
SHIPPING AND TRANSPORT be
pleased to refer to the reply given to
Unstarred Question No. 5336 on the
30th March, 1979 regarding frequency

of Bus No, 50 and state:

(a) whether Bus route No, 51.39!34
615 does not go to Narth. Block. ie,
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ﬁmtnl Socutarint nor poute No, 010
0 to Sarojin Nagar market then
‘what other routes. that connm
Barojini Nagar market with North
Block ie. Central gecretariat;

(b) ‘it none, what alternative has
been provided from Sarojini Nagar
market to Central Secretariat; and

{c) as stated by in the said reply,
what is the frequency of 15 buses ply-
ing on route No. 50 from 10.20 to 16.50
from Sarojini Nagar market to Central
Secretariat?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY
OF SHIPPING AND TRANS.
PORT 1SHRI CHAND RAM):
{a) and (b) Due to various operational
considerations, it is not feasible to run
all the services covering both Sarojini
nagar and Central Secretariat complex
vie Sarojini Nagar Market and North
Block, Since the DTC is running
direction_oriented services, it ig not

mx;mni alb' feagible. o wmect

the traffic points in the c:tybydiml _
services but it is ensured that change-
over facilities are available, In yes.
pect of services of route No. 50, which
connect Sarojini Nagar Market with
Central Secretariat, some trips con-
nect North Block and for the remain-
ing changeover facilities are available
at Udyog Bhavan/Krishi Bhaven

(c) Bervices of route No. 50 operate
between Sarojini Nagar Market and
Central Secretariat/Regal. As there
is not sufficient traffic available for
going to North Block, Central Secre-
tariat, only four trips are operated
from Serojini Nagar Market for North
Block, out of 15 trips operated between
10.20 and 16.50 hrs. However, all the
other trips which operate between

8. N. Market and Regal cover Centrsl
Secretariat complex at Krishi Bhavan,
A copy of the Time Table of route
No. 50 from 10.20 to 16.50 is enclosed.

TIME TABLE OF ROUTE NO. so (BETWEEN 10.20 & 16,50 Hrs.)

MORNING EVENING ..
Dep. Lﬁﬁfcct Regal C. Sectt. Dﬁﬂ: Regal C. Bectt.
1080 1057 1615 1642 |
1045 1112 #1622 - 1649
1140 1207 1630 1657
1210 1287 *1637 . !704" ’
1245 1645 1712
1345 1412
1445 . - 1812
m *1552 o _ 1619
'160?_ . 1634

*For North Block, Cu Secretariat.
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-'8668. SHRI RAM PRAKASH TRI-
PATHI: Will the Minister of PARLIA-
MENTARY AFPAIRS AND LABOUR
be pleased to state:

(a) whether the Ministry have taken
the power of the Central Provident
Fung Commissioner regarding transfer
of the Regional Provident Fund Com-
missioner; and

. (b) it 50, the reasong therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KIRPAL SINHA): (a) and (b). Ac-
cording to Section 5D of the Emplo-
yees Provident Fund and Miscella-
neous Provisions Act, 1852, the Cen.
tral Government is the appointing
authority in respect of the Regional
Provident Fund Commissioners and
certain other officers. In 1976, Gov-
ernment accepted a proposal made by
the C.P.F.C. that the power to trans-
fer Regional Commissioners be exer~
cised by him. However, for adminis-
trative reasons, it was decided in
1978 that the transfer of Regional
Commissioners will be made by Gov-
ernment and that the C.P.F.C. may
make proposals to Government as and

when he considers such transfers o

necessary.
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Doctors disregard to Patients

8672. SHRI MUKUNDA MANDAL:
Will the Minister of HEAI:TH AND
AMILY WELFARE be pleased 1o

' () whether the reported statement
g ‘a former Central Health Intelligence

eau Chief published in the
ccan Chronicle’ dated the 10th April,
) the attention of the Government
f India has been drawn that Doc-
ors” disregard to patients;

.(b) whether Government agree or
jisagree with the former Central
Health Intelligence Bureau Chief; and

(¢) what is the reaction of Gov.
ernment and what steps are proposed
o be taken to undo the prevailing
vils?

THE MINISTER OF HEALTH AND
JAMILY WELFARE (SHRI RABI
AY): (a) to (c). The reported state-
ment of former Centra]l] Health Intel-
jgence Bureau Chief published in the
Jeccan Chronicle’ issue of the 10th
pril, 1979 related to poor health sta-
stics and not to Doctor’s disregard
'; patients. The Officer who made
his statement is, however, not known
0 the Ministry. The Government of
ndia is aware of the inadequate
palth statistics and convened a Na-
fona] Seminar on Health Information
ystem from 5th to 7th  February,
979 at New Delhi to review the func-
aspects of Health Information
y at various levels. It was atten-
ed by representatives of the State
overnments and variotis other agen.-
Based on the recoemmendations
ade in the Seminar, Government are
pnsidering improvements in the
e tioning of Health Information
ystem at national and State levels.

09  Written Answers VAISAKHA 6, 1901 (SAKA) Written Answers 110

‘Transfer of Assistant Commissioners
{f of Central Office of P.F. Organisation

8673. SHRI R. P. SARANGI: Wiil
‘ the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether in all the Regional
Offices of the Provident Fund Orga-
nisation, the Provident Fund Inspec-
tor (Gr. I), Assistant Commissioners
and Regional Commissioners are trans-
ferred from one region to another
region on completion of 3 years stay at
a particular station;

(b) if so, why the Assistant Com-
missioners of the Central Office of the
Organisation are not transferred out-
side Delhi even on completion of 15
years or more stay in the Central
Office; and

(c) what action Government pro-
pose to take to transfer the Assistant
Commissioners serving in the Central
Office and the officers responsible for
their long stay and how much time
will it take?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR & PARLIA-
MENTARY AFFAIRS (DR. RAM
KIRPAL SINHA): The Central Provi-
dent Fund Commissioner has reported
that:— i

(a) normally the transfer —of
officers of the 1level of Provident
Fund Inspector (Gr. I) and above is
considered in the Organisation after
completion of three years’ stay at a
particular station keeping in view
the Administrative exigencies. i

(b) There is no Assistant Provi-
dent Fund Commissioner in the Cen-
tral Office of the Organisation who
has peen there for more than .15
years in that capacity.

(c) Government propose to advise
the Central Provident Fund Com-
missioner to review cases of any
prolonged stay. L
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Ptivilege Passés t6 Class IO and
Class IV

8674. SHRI SAMAR MUKHERJEE:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government have
received letter No. AIRF/82 (2202)
dated 24-9-1977 from All India Rail-
waymen’s Federation for increasing
the number of privilege passes to
Class III and Class IV staff from three
sets to six sets per year;

(b) if so, what action has been
taken on the same; and

(c) whether Government propose to
reduce the number of privilege passes
from six sets to three sets a year io
the Class I and Class II Railway offi-
cers as recommended in Third Pay
Commission Report and also in the
29th and 67th Reports of Estimates
Committee of Fourth Lok Sabha?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
‘SHEO NARAIN): (a) to (c). The scale
of travel facilties available to the raii-
way employees has been reviewed
from time to time. The question of
either increasing the number of privi-
lege passes granted to Class III and
Class IV staff or reducing the number
-admisible to Class I and Class II staff
with a view to pringing parlty
amongst all railwaymen has recently
been considered but it has been de-
ccided to maintain the status quo.

Diplomatic Passports for M.P.s

8675.. SHRI BHAGAT RAM: Wil
the Ministér of EXTERNAL AFFAIRS
‘be pleased to state:

(@) how many M.P:s applied for the
‘Diplomatic Passports from January,
1978 to date;

(b) their names and dates of sub-
mitting applications;

{c) the names of the persons who
‘have been issued Diplomatic Pass-
ports; and
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Written Answers
(d) réasons for not issuing Diple
tic Passports to others and when ;
are likely to be issued? >

THE MINISTER OF STATE Iﬁ‘. T
MINISTRY OF EXTERNAL AFF.
(SHRI SAMARENDRA KUNDU)
145 M.Ps. applied for the issue of Di
lomatic passports till 21st April, 1978

(b) and (c). List is laid on the
of the House. [Placed in Library.
No. LT-4371/79.]

(d) Passports are being issued
M.Ps. when they decide to trawe
abroad and as and when they apply 0
it.
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Promotion to_Junior Class I Medical
Officers in CHS

8677. SHRI MAHI LAL: Will the
Minister of HEALTH AND EAMILY
WELFARE be pleased to state:

(a) total number of Junior Class I
Medical Officers in the Central Health
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* Service who'have put in more than
five years continuous service in the
grade;

(b) what are their future promo-
tional prospectg in C.H.S.;

{(c) whether Government propose to
‘give next higher promotion to all
those Junior Class I Medical Officers
“vho have completed at least seven
years service so ag to remove stagna-
tion in service;

(d) if so, when; and

(e) if not, the reasong therefor?

THE MINISTER OF HEALTH AND
FAMILY* WELFARE (SHRI RABI
RAY): (a) 772.

(b) and (c), The promotion in the
Senjor Class I Scale is not automatic
on completion of 5—7 years or more
in the grade and the same is regulated
in accordance with the provisions of
the Central Health Services Ruies on
the basis of seniority, suitability of
the officers and subject to the availa~
bility of vacancies in the Senior Class
1 Scale.

{d) and (e) Do not arise.
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Planting of Trees along Railway
Tracks

8680. SHRI KISHORE LAL: Will
the Minister of RAILWAYS be pleased
to state:

(a) do the Railways have plans to
plant trees along the railway tracks
on surplus land belonging to the
Railways; and .

(b) if not, can it be considered that
even the smallest strips of land which
are not used or are not likely to be
used for another 5 to 10 years, be
handed over to Forest Department of
various State Governments for affore.
station, who should plant trees which
can ultimately be used for wooden
slippers by Railways? '

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yes. -

(b) According to the existing policy,
railway land adjoining the rallway

track is handed over to the Forest

department of the State Governments
for afforestation purposes, if the Siate
Governments are interested in ‘the
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same, in accordance with the terms
and conditions laid down. In pur-
suance of this policy, certain arecs of
land specially in Punjab, Haryana,
and: Uttar Pradesh states were handed
over to the concerned Forest Depart-
-ments. Wherever the State Forest
Departments are not interested in
planting trees on the railway land,
the Railway Administration themseives
“have taken up this job. The species
of trees to be planted on the railway
land handed over to the State Forest
Department is left to the discretion
of that Department.

Military involvement of Pakistan in
West Asian Countries

8681. SHRI BALDEV SINGH JAS-
ROTIA: Will the Minister of EXTER~
NAL AFFAIRS be pleased to state:

(a) is the Government aware of
Pakistani Military involvement in
West Asian countries, if so, the details
thereof be given with action gnd re-
action of the Government;

(b) if not, the reasoa therefor; and

(c) how many countries are having
military training from Pak forces with
details and since how long keeping in
view that Pak has quietly engaged as
Third World country deploying largest
aumber of troops in the manner?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): (a)
to (c). Government are aware that
Pakigtani military personnel are pre-
sent in several West Asian countrizs.
Pak military personnel stationed in
these countries train the personnel
belonging to the Defence services of
.these countries and in some cases also
operate some equipment, Pakistani
military/personnel have been in West
Asia for over a decade and the Gov-
ernment are mindful of the implica.
tions of this. Government have taken
steps to strengthen the existing friend
ly relationg between India and West
Asian countries in the economic, com~
mercial, technological fields.
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8882. SHRI K, PBADHANI - will
the Mnster of RAILWAYS be pleased
to state:

(a) whether it is a fact that no
money had been spent or proposed to
be spent on construction of new lines
or conversion of lines or o surveys
in the State of Orissa; and

(b) if so, what are the reasons
therefor?

THE MINISTER OF STATE IN THE.
MINISTRY OF RAILWAYS (SHRI
SHEQO NARAIN): (a) and (b) Around
Rs. 100 crores were spent on new lines
and surveys in Oriss, since 1960 and
the lines which have been completed
include Sambalpur-Titlagarh, Bimla-
garh-Kiriburu, Cuttack-Paradeep,
Bondamundat Purnapani railway line;s
which are wholly in Orissa and also
Bailadila~-Kottavalasa and  Ranchi-
Rourkela which lie partly in Orissa.
A new line between Jakhapura and
Banspani costing Rs. 38 crores is cur-
rently in progress in Orissa State. Sur-
vey for new lineg which are in hand
include rai]l lines between Koraput
and Parvatipuram/Rayagada and bet-
ween Talcher and Sambalpur. A sur-
vey for conversion of Rupsa-Bangri-
posi narrow gauge line is also in pro-
gress. ]It would, therefore, not be
proper to say that no money is being
spent in Orissa on New Lines or sur-
veys, e

Honorary Homotopathio Mvher
' 8683 SHRI K. LAKKAPPA: Will

the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state: '

" (a) whether it is a fact that' there
is one Honorary Homoeopathic Advi-
ser in the Ministry o! Health and
PFamily Welfare;

(b) if go, the reasons for haﬂnlm
Honorary Adviser in Homoeopathy
whenthereisa!ullﬁmeMvﬁlrin
Ayurveda and Unani; and :
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(c) -whether Government propose. 10
&ppomt .one full time Homoeopathic
Adviser and if so, when?

THE MINISTER OF HEALTH AND
FAMILY WELFARE
RAY): (a) Yes.

(b) and(c¢). A full time paid Advi-
ser for Homoeopathy is not considered
necessary at the present stage of deve-
lopment of this systems. The Ayur-
veda system is the most wide-spread
indigenous system of medicine and
the work relating thereto is far more
than in Homoeopathy.

The Unani system of medicine is
beind looked after by a Deputy Ad-
viser. Unani system of medicine is
also not go wide spread as Ayurveda
system,

A full time post of Deputy Advisor
has been created for Homoeopathy in
January, 1979,
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P sqq gur s ad 1970-40 # fod
ford g1 ¥ swear Y € 47

wxreey ﬂtw&mma‘uﬂ (o <fe
w) : (v)vhqtl

(SHRI RABT
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() o wanfi o Wl ey
mfmﬁmfﬂi W I T fivemr saw oy
. XEwL AT awTezw aT T § 1 (wewm N
+ T w4 Rfw? FouT QAo o ~4372~79).

(w)vr weifal W Wi @ &
fag gmroet & feaewr fag wg, W
wne W, faeim wel, awiawl wer
wrex wfiwd ®1 g v 5O fer T

(W) 1078-79 ® W wWifraY gT
g:z 4,32 W9 TR q¥ AT 197980 ¥
h 9.25 WT& TIG WY wWaear wr

1

Frequent Repairg to New Air Comli-
tioned Coaches

8685. SHRI K. S. VEERABHAD-
RAPPA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether the air-conditioned
coaches, designed and built in the
recent past require frequent repairs
and have to be substituted by old air-
conditioned coaches?

(b) if so, the reasons for frequent
repairs to the newly designed. air-
conditioned coaches? i

THE MINISTER 'OF STATE IN THR
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) (a\ ‘Io

- ;):‘

(b) DQG! mt 8!'1534 T T

Site for. Mosque.

8686, SHRI F. H. MOHSIN:' wil
the Minister of RAILWAYS be p!eh-
Ed to state

(a) whether any reprm:tnﬁm was
made to him on his recent visit-to.
Hubli (Karnataka) to provide a site
for constructien of a mesque to offer

prayers, and

() what action' has been tahen.

‘the matter?

THE MINISTER OF STATE IN

THE MINISTRY OF RAILWAYS
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. (GHRISHEO NARAIN): (a) and (b),

- ."vised-that no railway land could de
- apared st Hubli and that they should
spproach the Municipal Corpora-

~ tlon or the State Government for

. allottimg suiteble land for the pur-

‘pose. :

wafiny -
8687 st womw § qeR W
Awim ol awr ww For Ay AAR A
¥ w3 fo
o gt svfy # quf F v ard

O g qu §; A .
(%) wxy & erfonfadi # 9 sTa-
frpar T af & ? .
wety wrd way s Wt (s o amt ):
{w), gt 1 ‘
(@) $awx a9 1978 ® FYTY g
sufaerat ¥ g YA 16,890 9 1 1-1-1979
. ¥ 26-2-1970 W ety firg my sl
“demr 3,178 @ )

(w) *dwwrzad 1979 @ o, woka O
Ve wrafera ® grar 823 vt €Y T
Fearar war 1

1-1-79 ¥ 28-2-79 Wwwfu® oA
172 wafierdt oY Qripere fewvar ww o

o s e Gah k) TR fad
wrdun fdiéntt & fag Pew T R A Y
W wrd § 1 3 o g afes e § v

 Commitico on ALLMS.

-8688. SHRI M. KALYANA SUNDA-
RAM: Will the Minister of HEALTH
- AND FAMILY WELFARE be pleased
i) Wrhbther on the advice of Prime
- ‘Minister, a high.powcred commitlee

bas been appointed to look into the
various problems. of the All India
Institute of Medical Sciences;

~ (b) if so, the details of the commit.
tee ang terms of the reference; and

(c) when the report is likely to be
gubmitted by the committec?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) No. However, in pursu-
ance of the recommendations con=
tained ip the 102ng report of the
Estimates Committee on Ministry of
Health and Family Welfare—All
Indiz Institute of Medical Sciences,
New Delhi—a Review Committee has
been appointed to go into the wWork-
ing of ALILMS. New Delhi including
Dr, R, P. Centre for Ophthalmic
Sciences|Post-Graduate Institute of
Medical Education and . Research,
Chandigarh.

" (b) The composition of the Re-
views Committee is as underi—

1. Sh. T.A. Pai, M.P.

2. Dr. B. Sankaran, Dir.
C.G.H.S.

‘. Dr, B. N. Sinha, Presi-  Do.

" dent, Medical : Council

Chairman

Member

of India.

4 Dr. 8. J. Mehta, Dirce- Do.
‘tor, - Jaslok Hospital,
Bombay. '

,5.'1&0 P. Siﬂ P Reda}'l Do.
"~ Director'of Oplithalmo-

logy, Inititute of

oty LA
6. Dr. MK. Chhetr, Do: * -
® ficine, Institute of Post-

muu Education

‘and Research, Calcutts,
7.Dr. AK. N. Sinha, Do,

T Mol A

ciation Ahj ouse,

Sahitya - P Semmeian

Rond, ‘Kadam Kuan,

+800003

— . - o
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8. ghri N. N. Vohra, Joint Member-
. . Secretary Ministry of Sccret-ry
Health and Family
Welfare,

In regarq to Dr. R. P, Centre for
Ophthalmic Sciences, a group of
Ophthalmologists consisting of the
following has been constituted:—

1. Dr. M. K. M:lita, Prof. Chairman
and Head of the Deptt.
of Opthalmology K.G.
Medical  College,
Lucknow.

a. Dr. I. S. Roy, Prof.
and Head of the Deptt

. of Eye, Medical College
Calcrt;a. cgC
g. Dr. J. M. Pahawa,

C.M.O. Gandbi Eye
Hospital, Aligarh.

4. Dr. R. Rajguru, Prof.
and Head of Opht halmic
Deptt. SCB Medica]
College, Cuttack.

s. Dr. P, Siva Reddy, Convenar.
Director of Ophthalmo-
logy, Instt. of Ophthal-
mology and Sarojini
Devi Eye Hospital,
Hyderabad. . « | 4

The terms of reference of the Re-
view Committee are given in the en-
closed statement.

(¢) The report is likely to be sub-
mitted by the Review Committee by
the 30th September 1979

Statement

Termg of Reierence of the Review
Committee

1. To assess how far the Institute
has achieved the objectives laid down
by the Act of Parliament,

(a) in regard to developing pat-
terng of teaching in undergraduate
medical education in all its bran-
‘ches go as to demonstrate g * high
standard of medical education to
all medical “colleges and other
allied institutions in India.

"+ (b) to bring together.
place educationa} facilities of the
highest order for the training of
personnel in all important bran-
ches of health activity; and

(c) to attain self-sufficiency in.
post-graduate medical education,

2. To evaluate the rural and urban
health centre projects of the Insti-
tute with reference to their xmpact-
in terms of:

(a) Provision of better
care to the community;

medical.

(b) increased motivation to . the
students, and

(¢) introducing increased use of
lesg sophisticated ‘aids for diagnosis-
students, and

3. To assess the organisational.
structure for research and to evalu-
ate the work done in the field of re-
search and also to judge its unps.ct._
on national programmes.

4. To assess hospital service pro-
vided by the Institution with reéfer-.
ence to quality of = treatment and
patient care expected of @  national
institution.

5. To evaluate the academic and -
administrative set up of the Tfi¥titute
keeping in view the need, if any, for
greater rationalisation and streamlin-
ing so as to better achieve the objec-.
tives.

6. To consider the ;”‘ti'ﬁ’é‘élion of
giving full autonomy to AIIMS.
PGIMER on the pattern of Uhiver-
sity keeping in view that latter has.
no gervice component to people and:.
to suggest gmendments to the Aets
so ag only, important and policy-
issues are referred to various Bodies:
and day-to-day routine adminish'a'-
tive problems are handled by !oulj_
administration.

in .one-
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Ambulance in Safdarjuny Hospital
- and Dr. R. M, Lohia Hospital
8689, SHRI K. -A.-- RAJAN: wil

"the Minister of HEALTH AND
"FAMILY WELFARE be pleased to
.state:

(a) the number of gmbulances at the
-disposal of Safdarjung Hospital and
Dr. Rammanohar Lohia Hospita!, New
‘Delhi;

(b) whether it is a fact that almost
all th, ambulanceg of Safdarjung
.Hospital are out of order as stated in
a letter published in the ‘Times of
.India’ of 16th January, 1979;

(c) if so, the reasons therefor;

(d) steps taken to get them repair-
-ed; and

(e) what are the reasons for not get-
ting them repaired so far?

THE MINISTER OF HEALTH
_AND FAMILY WELFARE (SHRI
RABI RAY): (a) Safdarjang Hospi-
“tal—5 (Five).

Dy Rammanohar Lohia Hospi-
tal-—8 (Eight).

{b) No.

‘(e) to (e) Does not arise.

Non-tltilintion of Grants for Rural
Roads by Gujarat State

8690, SHRI AMARSINGH V. RA-
THAWA: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(ay whether Government of Guja-
rat have not fully ytilised the grants
sanctioned for the construction of
rural roads in the State during the
year 1978-79; and

(%) if so, the reasons put forth
by the State for non-utilisation of
the grants?

- THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT
(SHRI CHAND RAM): (a) The

Government of India have received
no such report from ‘the Stat€ Gov-
ernmeat who are concerned in the
matter.

(b) Doeg not arise,
Definition of Family Pension Scheme

8691. SHRI P RAJAGOPAL
NAIDU: Will the Minister ¢f PAR-
LIAMENTARY AFFAIRS AND LA.
BOUR be pleaseqg to state:

(a) whether under Family Pension
Scheme of 1971, the parents and
dependents do not come under the
definition of the family; and

(b) whether the Government pro-
pose to amend the Act suitably to
include the parents and dependents
under the definition of the family?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA): (a) Yes.

(b) There is no such proposal.

Proiest against fall back wages to
Bidi Workers

8692. SHRT BALASAHEBR VIKHE
PATIL: Will the Minister of PAR~
LIAMENTARY AFFAIRS AND LA-
BOUR be pleased to gtate:

(a) whether his attention has heen
drawn to the news-item captioned
“protest against fall back wages to
bidi workers”;

(b) if so, what is the reaction of
Government to the complaints of the
Maharashtra Bidi Industry Associa-
tion against the Maharashtra Govern-
meni'y decision for payment of cer-
tain amounts of wages even if the
Bidi rollers fail to roll the regquired
number of Bidis for reasons beyond
their control; and

(c) whether Government are con.
sidering to make a provision -about
the fall back wages to the Bidi wor-
kers uniformally throughout the
country as suggested by the Chair-
man of the said Association; if not,
what are the reasons therefor?
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THE MINISTER OF PARLIAMYEN-
‘TARY AFFAIRS AND LABOUR
‘(SHRI RAVINDRA VARMA): (a)
The news-item wag carried by the
Bombay edition of Financial Express
dated 21-3-1979

(b) The representation of the
Maharashtra Bidi Industry Associa-
tion is under consideration of Maha.
rashtra Government,

(c) Under the Minimum Wages Act,
fixation of minimum wages, including
fall back wages, in bidy Industry,
rests with the State Governments,
The Central Government has how-
ever becr‘ in touch with them in this
regard.

Pay Scales of Doctors in Andaman
and Nicobar Islands

8693. SHRI MANORANJAN BHA-
KTA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
‘to state:

(a) whether it is a fact that the
Laboratory Assistants of the Medical
Department in Andaman and Nicobar
Islands are getting two different pay
scales performing the same duly ig.
noring the concept of equal work,
equal pay due to difference in edu.
cational qualifications, if so, state the
details; :

(b) whether any representation has
been recejved in this connection and
the action taken thereon: and

(c) whether in the same Medical
Department in Malaria control irres-
pective of educational qualifications
equal pay scales given in the same
post for same type of duty?

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI
RABI RAY): (a) Two different
scales of pay for the posts of Labo-
ratory Assistants in Andaman and
Nicobar Islandg are prescribed viz.
for Matriculateg Rs. 260430 and for
nm-Mntﬁcuhten Re 206308, -

126

(b) The representation received:
was ‘considéted on the basig of re- -
commendations of the UT *Adminis--
tration wit desired that the pay
scales of Laboratory Assistantg in
the medical department bz equated
with the pay gral> of Laboratory
Assistant in the Education Depart-
ment. Thig was examined in consul-
tation with the Finance Ministry but
could not be agreed to.

(c) Yeg, in the case of ‘Malaria

Technician’. ’
Pacts with CommonWwealth Countiries

8694. SHRI PABITRA MOHAN
PRADHAN: Will the Minister of
EXTERNAL AFFAIRS be pleased io
state:

(a) whether recently India has con-
cluded pacts with seven Common-
wealth Nations; and

(b) if so, the names of the countries
and scope and extent of the pacts?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) As far as the Ministry
of External Affairg iy aware, three
agreements were signed with Com-
monwealth counfrie; recently.

(b) Names of the countries and
wature of pactg are given below:—

(1) Zambia: Trade Agreement
signed in December 1978, '

(2) Malaysia:
nomic and Technical
signed in January, 1999,

(3) Zambia: Agreement o avoi-
dance of double taxation signed in
February, 1979,

Agreement on Eco-
Cooperation

Demand of Employeeg of Konkan Line

8695. SHRI BAPUSAHEB PARU-V
LEKAR: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

‘() whether a demand wag mdeby
the employees of Xonkun unit of
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Mogul Lines to revise the terms and
conditiong of service a5 per the revi-
sion carried by M/s. Chougule Steam-
ship Company;

(b) whether the Board of Directors
of Mogul Lines did not think it ap-
propriate to revise the terms and con-
ditiong accordingly and the reasons for
the same; and

(¢) whether the Board decided that
Mogul Lines Ltd. terms and conditions
of service to employees of Main Lines
be extended to employeeg of Konkan
unit on the day when their request tp
revise terms as per the revision car-
ried by M/s. Chougule Steamship was
received?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND
(SHRI CHAND RAM): (a) Yes, Sir.

tb) The Board of Directorg of
Mogul Lines was of the view that any
decision taken by a private shipping
company, namely, M/s. Chougule
Steamship Limited n respect of their
own employees would have no rele-
vance to the Konkan Service Unit
staff noy attacheq to Mogul Line
Limited.

) The Board of Directorg of
Mozul Line Limited had decided that
the termg and conditiong of service as
anniicable to the emplovecs of their
M:is Limes be extended to the Kon-
kzw Scrvice staff.  But, the matter
wi. reviewed subsegnentls hy  that
A, wnd is was decided that the
~ment of M:oul Line Limited
shoudd consider the ques
view of the ervice con:
Kenkan Service stal V'Lhout bring-
ing them tc the terms of service of
the Mogul Line main staff,  Due to
coatinued heavy losses being incur-
red in the operation of the Konkan
Service, it has ot been possible to
make any change in the zervice con-
ditiong of the Konkan Service staff,
but they have been certain reliefs.

APRIL 26, 1979
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8698. SHRI DHARMASINHBHAI
PATEL: Will the Minister of SHIP-
PING AND TRANSPORT be picased
to state:

{a) whether the Government of
Gujarat have requested the Central
‘Government to convert the Salaya Port
in Saurashtra region of Gujarat State
into bulk cargo loading port and to
develop this port as a centrally spon-
sored scheme;

(b) if so, the details of the recom-
mendation or demand made in this re-
gard;

(c) the amount involved in convert-
ing Salaya Port into a bulk cargo load-
ing port and when and how this de-
mand of the State Government of
Gujarat will be met; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) and (b). The State
Government have recommended to
Government of India the construction
of a deep water berth at Salaya Port
for handling of dry bulk cargo so as
to take advantage of the infrastruc-
tula) facilities being created for the
Offshore Oil Terminal.

A schetfie prepared by Kandla Port
in 1977 was exarifhed in the Ministry.
It was found that many of the under-

" lying assuimptions,

» rvelating to traffic, were .
Accordingly, the Port was asked to

- reconsider the scheme snd tome up
again at the time of formulation of the
proposals for the Plan period 1978—
83,

_ (c) and (d). One of the schemesin-
élided in the development plans of
Kandla Port foy the period 1978-83 is -

' theconstruc’danotadeepmterbertl_l_

especidlly thbse'’
unrealistic. -

- available. However, a
- accidunt data pertaining to 4thé Years

Written z'ulbwm 13!

at Vadinar (near Salajny at an appros-

‘ximate cost of Rs. 10 crores for which

Planning Commission have tentatively
agreed to a provision of Rs. 50 lakhs,
Sanction of the scheme, however, will
depend on its viability, ﬁnancxa] im-
plications, ete.

Deaths due to Negligence of the Staff
of D.T.C.

8699, SHRI S. 3. LAL: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) what ig the total number of
deaths which have occurred dw: to the
negligence of the staff of D.T.C. during
the year 1978-79; and ,

(b) how do these figures compare
with the transport wundertakings of
other Stateg or at least big citieg as
the Capita] itself?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Presuming that
the question is about the deaths which
occurred as a result of accidentg in-
volving DTC buses, it may be stated
that 106 persons were killed as a re-
sult of accidents involving DTC buses
(inclusive of DTC buses plying -on
inter.state routes). The accidents are
not always attributable to human error
or mechanical fallure. Mostly these
are the result of difficult traffic con-
ditiong in the city. In all the fatal
accidents cases, the DIC drivers have
been challaned by the Delhi police and
the cases are still pending in the court.
As the cases are sub judice, it is not
possible to say what will be the num-
ber of dedths which may be attéibut-
able to the negligence of DTC drivers,

(b) The information about acci-
dents figures of other transport under-
takings for the year 1978-79 is not
tomparative

1976-71 and 1977-78 ol some Metrow-
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politan Transport Undertakings inc- lusive of DTC are given below:—

Year

No, of accidents per lakh Kms.

——————
Pallavan B.E.S.T. Ahmedabad D.T.C.

TCL (MS) (M.S.)
Madras
1976-77 2° 30 9° 96 2°55 18y
1g77-78 2' 40 8-82 2-22 10t
wferst  wen jeevan Trein from Ahmedabad that a

§700. st PWH W WEWIT : WIT
W A e oaad w go wa fE

avarRed ey § fagd ST Fdwe awr
T, few & wtafa) § ooferly e
fed st # fag wydw fem 2 AR

(@) afe &, & ooFTX 31T w8 9T 0
frd e ST wTo § 7

ay

warew e Aot (st ferer wronee)
(%) s, &

(w)fae wavey gra oy f6d @ R
frg I wvafat & forg o soamar v
AT R o o F foem g HgH ¥ I
AW H H AW 3 AIfEAR SE WY TR,
mfgarl wd s wigfa

4F
>4
T
5
3
]
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Resefvation from Ahmedabad for
Kerala Bound Passenger !

‘8701, SHRI C. K. CHANDRAPPAN:
Will the Minister of RAILWAVYS be
blessed to state:

(d) whether Government are aware
that the Keraly bound passengers
fraveliing from Ahmedabad are finding
it very difficult to get onward reser-
vation fromi Arkonam to their desti-
nations in Kerala and are put in very
gredt diffeudties:

(b) whether he had promised two
Yearg ggo while fiagging off the Nava-

through coach for Kerala bound pas.
sengers would be added to this traim;

(c) if so, considering the difficulty
mentioned above whether Government
will take steps to fulfil the promise
made; and

(d) if so, when it is likely to pe
materialised?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) No. A quocta of
50 second class sleeper bLerths (35 for
Ahmedabad and 15 for Vadodara) has
been allotted for Kerala-bound througl
passengers by 145 Dn Navjivan Exe.
press and connecting 41 Dn Cochin Ex-
press at Arakkonam. These passen=
gers are given confirmed reservation
béyond Arakkonam by 41 Dn Cochin
Express at Ahmedabad/Vadodars
itself {0 avoid inconvenience.

(b) to (d). Demands for attaching
a through coach from Ahmedabgq fot
Kerala bound passengers by Navjivan
Express train, were received at the
timeé of insuguration of the train, but
this has not been found feasible.

introducing a New Train belween
Indore-Bhopal-Agra o

- 8702. SHR} MADHAVRAO SCIN-
DIA: WiH the Minister of RAILWAYS
be pleaséd to state: :

(a) whether the proposal submitted
by the Gwalior Chamber of Commerce
for introddetion of a fast Ptunhing
train between Indore-Bhopal-Agrs W
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under consideration of the Railway
Board;

(b) if so, whether the proposal has
been sent to Western Railway for
finding out feasibility for introduction
of such a train; and

(¢) when the proposal wag sent to
Western Railway and when it is ex-
pected to be considered?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) to (c), Repre-
sentation from Gwalior Chamber cof
Commerce is not readily traceable.
The proposal has however been exa-
mined. On the hagis of sale of lickets
during Octoher '78 to March '79 the
daily average passengers travelling
from stations between Indore wnd
Bhopal to Gwalior/Agra were only 19.
It has also been found that on an ave-
rage 126 passengers travel daily by
buses from Indore and Uijjain to
Gwalior and beyond upto Agra Fort.
Introduction of a direct train or
through service roach between Indore
and Gwalior/Agra Fort is neither justi-
fed nor operationally feasible.

Fast Train Between Indore and
Gwalior

8708, SHRI MADHAVRAO SCIN-
DIA: Wil] the Minister of RAILWAYS
be pleased to state:

(a) whether proposal for introduc.
tion of g fast running train between
Indore-Gwalior has been turned down
on the basis of old trafiic assessment
made by the Railway administration;

(b) i s0, what is actual traffic as-
;:mm and when it was amsessed

(¢) whether QGovernment have
taken into considerstion the flow of
traffic between the two places by
Transport buses even though the
velling in those buses is un-safe
esuse of dacoities in the area;
. (d) if so his reaction thereof,
steps proposeq to be taken to
‘der the proposal keeping in view

g
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unsafe travel in State Transport
buses?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (g) to (d), On the
basis of sale of tickets during Octo-
ber '76 to March "79 the daily average
passengers travelling from stations
between Indore and Bhopal to Gwa-
lior/Agra were caly 19. It has also
been found that on an average 128
passengers travel daily by buses from
Indore and Ujjain to Gwalior and
beyond upto Agra Fort, Introduction
of a direct train or through service
coach between Iandore and 'Gwalior/
Agra Fort is neither justified nor ope-
rationaliy feasible, :

Station between Shajapur and
Sarangpur

8704, SHRI MADHAVRAO SCIN-
DIA: Will the Minister of RAILWAYS
be pleased to state:

(a) whether the representation from
the people of village Panwari, Madhya
Pradesh, between Shajapur
Sarangpur of Guna-Makasi section of
railway for opening a railway station
i pending consideration with Govern-
ment for a long time;

(b) if so, whether Government m"
aware that Panwar} village is the maia
trade centre of the region; and

(¢) i so, steps proposed to be takem
to open the station in near future?

' THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Two represenith
tions dated 26-7-78 and 4-2-78 from
the Sarpanch, Panwadi- Grampaticha~
yat for opening of atation at Pan-
wadi villsge between .Sunera Pirkherl
and Shejapur gtations-wwere received.
The representation dated 26-7-78 was
replied by the Western Railway o
8-12-78. A reply to the letter dated
£-2.719 wili be issued by ‘Western Rail-
way shortly.

. (b) Enquiries msde by the Raitway

have indicated that Panwadi is a small
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va with Y populatwn of abaut 1500 '

tonooopwpla

(¢} The ‘opening‘ of a halt station at
Panwadi has not been found financially
Justified.

Bongaon-Barasat Section

8705. SHRI MANORANJAN RIJA-
KTA: Will the Minister of RAILWAY?S
be pleased to state:

(a) whether Government are aware
of about continued demands from the
peorle of Bongaon Barasat, West Ben-
gal for having double line in that sec.
tion;

(b) if so, what action has been
taken, state details;

(c) whether Government received
any representation from the people
of Basirhat, West Bengal for direct
train service from Basirhat to Sealdah;

(d) whether Government will like
to introduce direct train service from
Basirhat to Sealdah in view of the
‘growing number of daily passengers;
and

(e) if so, when and if not, why not?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yes.

(b) To improve the capacity of the
Bongaon-Barasat Section, the follow-
ing works have been sanctioned dur-
ing the current year.

(1) Conversion of three flag sta-
tiong (Bira, Ashoknagar and Tha-
kurnagar) to crossing Stations:

(2) Provision of additional line at
Habra station for stabling of EMU
rakes; and

{3) Provision of tokenless block
"'working on section between Habra
" 'and Bongaon. These works will

meet the requirement of traffic for
the present. In view of the ahove
works, doubling of the section is not
considered necessary at present.

(e) Yes.

(d) and (e). Introduction of g direct
train between Sealdah and Basirhat/
Hasnabad has been examined but uot
found practicable. 'The trains on the
section between Basirhat/Hasnabad
and Barasat are hauled by steam loco-
motives. Extending such steam haul-
ed traing upto 3Sealdah is not opera-
tionally feasible as such an action
would upset the running of EMU
traing in quick succession on the
Berrasat—=Sealdah electrified section.

Indian Shipping Trade

8706. SHRI MANORANJAN BHA-
KTA: Will the Minister of SHIFPING
AND TRASNSPORT be pleused to
state:

(a) in view of the World wide reces-
sion in the shipping trade what is the
present position of Indian shipping
trade;

(b) whether Government have grant.
ed rescue loans to the shipping Com-
panieg to overcome the problem;

(¢) if yes, what are the criteria fix.
ed for grant of such loang state details
including terms and conditions of such
loans; and

(d) what are the names of the ship-
ping companieg granted rescue loan,
mention the amount granted?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRIL
CHAND RAM): (a) As a result of
acute depression in the freight market,
the shipping industry the world over
is facing financia] difficulties. Indian
Shipping Companies, are facmg prob-
lems of liquidity. ‘This is affecting
different Indian Shipping Companies
variously depending upon the compo-
sition of their fleet and the nature of
their operations.

{b) and (e). Government have de-
cided that -following financial reliefs
could be granted to Indian Shipping
Companies facing serious cash-flow
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problems for the. period upto Sist  sible limits, the assistance wud be

March, 1979 ;-

(i) Replacement of foreign ex-
change loan instalments under the
New Scheme for Financing ghip
Acquisition from Abroad from the
foreign exchange reserves of the

country;

(ii) Grant of moratorium on the
repayment of loan instalments of
Shipping Development Fund Com-
miitee loans upto three years; and

(iii) Grant of additional loans
against past acquisitions in cases
where the origina] amount of luans
falls ghort of the maximum perrais-

Wrimu Amm m

restricted to the minimum ampunt
required to take care of cash deficits
for the period upto 81st March, 1979,
In granting such financial assiStance
Government will ensure that the
company has a past record of honest
and competent administration and 1t
makes demonsirably impressive
efforts to mobilise resource; to im-
prove its cash flow position before
the Gavernment agrecs to grant any
of the proposed assisiance,

(d) Government have approved s&
far the following reliefs undcr the
new guidelines:—

Shipping Mogul

(ii) Conversion into loans analogous to SAFAUNS

Corpo- Line
ration of  Bimited
India
(Rs. lakhs)
(1) Moratorium on SDFC repayment during 1978-79 . . . 1943 00 340° 71
3182+ 00 8360
. 32359

(iii) Additional loans against past acquisitions

nural noads in Andaman ani Nieobelr
Islands

8707. SHRI MANORANJAN BHA-
KTA: Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether it ig a fact that thereis
a heavy cut in budget of Andaman
and Nicobar Islands under ruler road
sector;

. (b) if so, how many Kilometre of
rural roads will be constructed under
this head within Sixth Five Year
Plan;

(c) the total amount alloited for
construction of rural roag for the year
1979-80 and state the nameg of the
area where work will be undertaken
in this year in the Union Territory of
Andoman and Nicobar Islands, men-
tion the length of the each road and
estimated amount to be spent; and

(d) whether the bridge on C.F.O.
Naluh, as assured time and agsin will
be taken up this year for construc-
tion, if not, why not state details?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (sHRI
CHAND RAM): (a} to (d). The 1978—
83 plan of Andaman and Nicobar Ad-
ministration has yet to be finalised. It
is, therefore, no: possible to give
details of the Rural Road Schemes
which might be taken up during this
period. The Annual plan for 1979-80,
however, includes a provision of Rs. 60
lakhs for Rural Roads as against Rs. 40
lakhs during 1878-79. As per the
VIth Plan proposals of the Local Ad-
ministration, thirty roadg aggregating
to 60 Kms. in length of Rural Roads
are propogsed to be completed during
the plan period out of which 14 rvads
are already in.progress. In addition
to ‘on going’ works, during 1979-80,
some new works are also likely to be
taken up. The areas covered by the
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scheme include Rural Reads in Soyth
Andpmen, Middle Andaman, North
Andaman,  Havelock,  Baratang,
Kawerta, Terressa and Nicobar jslands.
The provision for the construction of
C.F.O. Nallah bridge has also been
included in the Draft Sixth (1978—83)
Plan, However commencement of the
work ig likely to take some time as
the Local Administration has yet to
take a decision whether to go in for a
permanent bridge or a semi-permna-
nent bridge depending upon the in-
vestigation, Meanwhile, local Ad-
ministration are also trying to get
Bajley Bridge equipment to restore
communication facilities as early as
possibls.
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General Manager, North Eastern
Railway

8709, SHRI HUKAM CHAND
KACHWAL:

SHRI DAYA RAM SHAKYA:

Will the Minister of RAILWAYS be
please to state:

(a) the number of complaints re~
ceived by him against the working
and other aspects of the 'Ex-General
Manager, North Eastern Railway;

(b) whether his attention hag been
drawn to the publicatians of charges.
of corruption, and other vices against
the Genera] Manager in the Gorakh-
pur, Hindi Weekly “BISMIL” dated
22nd and 29th January, 5th and 19th
February, 1979;

{c) the steps hag taken/proposing to
take to get the complaints investigated
and action/initiated the person to ar-
rest such actions gn the Indian Rail-
ways; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Some
complaints have been received against
the previous General Manager, North
Eastern Railway mainly alleging that

_favours have been shown in adminis-

trative matters such promotions, ete.
by him to some persons.

(b) Yes, the contents of the con~-
cerned reports are being scrutinised.

(c) and (d). The complaints refer-
red to in reply to part (a) of the



question are being looked into as per
- extent procedure and action, if any
warranted, can be decided only after
the results of investigation are avail-
. able,

As regards additional information
contained in the Presg reports gg ref-
erred to in (b) above, further course
of action will be decided after the
scrutiny.

Strike against Merchant Shipping
Second Améndment Bill

8710. SHRI KANWAR LAL
GUPTA: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to ctate:

(a) the details and the total loss
incurred on account of strike at Bom-
bay and Calcutta Ports against the
Merchants , Shipping Second Amend-
ment Bil] restricting the marine offi-
cerg the freedom to choose their place
of work; and

(b) what is the reaction of Govern-
ment over it and how Government
propose t{o solve the problem?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) It is not possible
to work out the details and the total
loss incurred on account of the strike
as such a strike has both direct and
indirect repercussiong on various
sectors of the Indan economy. How-
ever, since the strike was launched
all of a sudden, it affected the move-
ment of Indian Ship which in turn
regulted in congestion at portg of
Bombay and Calcutta, About 75 ships-
45 at Bombay and 30 at Calcutta,
were affected due to strike, Some of
the shipping compenies have also
reported their los; which is about
Rs: 1.85 crores.

(b) Merchant Navy Officers had
some misgivings about the provisions
contained in the Merchant Shipping
(Amendment) Bill passed by both
the Houses of Parliament, It has been
agreed, after discussions with repre-

sentatives of Marltime ‘Unhn of India,
to constitute a Committee of repre-
sentatives of Government, shipowners
and the MUI, to go into the difficul-

ties apprehended by Merchant Navy
Officers in implementation of the
amendment and to find a salution for
them,

Ticketless Travelling

8711, SHRI KANWAR LAL
GUPTA: Will the Minister of RAIL~
WAYS be pleased to state:

(a) what specific steps have been
taken by Government to check the
people from travelling withoutstickets
in Railways;

(b) how many persons have been
challaned and fineq in the Jast 6
months for iravelling without tickets;

(¢) has the machinery for catching
such people been streamlined; and

(d) if yes, give its details?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) The
following steps have been taken to
check ticketless travel on the Indian
Railways: —

(1) Special massive  checks
against ticketless travel are being
conducted by mobilising a large
force of ticket checking staff, Rail-
way Protection Force, Government
Railway Police and local police per-
sonnel under supervision of senior
railway officers.

(2) Joint drives against ticket-
lesg travel in co-ordination with
the State Governments.

(8) Incognito checks by travel-
ling ticket examiners in plain
. clothes,

(4) Frequent concentrated sur-
" prise checks, especially by movin
the checking parties accom
by Railway Protection Force/police .
and Railway mgutum by road
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(5) Replacement checks by head-
quarters and divisional ticket check-
ing squads by intercepting the trains
in mid-sections.

(6) Deployment of ticket check-
ing staff of one railway system for
ticket checking on another system.

(7) Educative propaganda against
ticketless travel is carried out
among the travelling public parti-
cularly among the student com-
munity.

(b) The broad results of ticket
checking drives during the six month
period from 1-9-1978 to 28-2-1879 are
as undgr:-—

Rs,
(i) No. of persons detected

tr'lvl'"mg without ticket

or with improper ticket 10,10,131

(ii) Amount of railway dues
realised:

(a) Fare Rs, 6i5,12,867
(b) Excess charge Rs. 83,854,222
(iii) No-* of persons prosccuted . 1,22,788
(iv) No. of persons fined . 38,779
(v) No. of persons jailed . 75.576

(vi) Amount of judicial fine
l'CnhS?d . . . 7;94;49‘

(c) and (d). Ticket checking ma-
chinery is functioning satisfactorily
and there has been no let. up in the
drive against ticketles; travellers.
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Simhastha-Mela

8714, DR, VASANT KUMAR PAN-
DIT: Will the Minister _of RAILWAYS

‘be pleased to state:

(a) what arrangements have | ‘been
planned by the Railways to meet the
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demand of trae during the “Simhas.
tha-Mela” peried;

(b) how many specials or additional
trains would be running to meet the
demand of the passengers; and

(e) what are the arrangements
made at various Railway stations to
accommodate passengers and provide
normal facilities?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEQ NARAIN): (a) to (c¢).
Arrangements for clearance of extra
rush of traffic during Simhasth, fair
will be made by augmentation of
trains and by running of special trains
depending upon traffic offering at that
time. It is not possible to indicate
the exact number of special trains
ete, at this stage. Ancillary facilities
like additional booking windows,
drinking water arrangements, en-
quiry office, latrines etc. are also
proposed to be provided.

No. of Indians taken out of Uganda

8715. SHRI MUKHTIAR SINGH
MALIK:
SHRI SHANKERSINHJI
VAGHELA:

DR. BIJOY MONDAL:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether his attention has been
drawn to the news item appearing in
the ‘Indian Express’ dated the 1st
April 79, page 10 wherein it has heen
stated that the people of Indian origin
are being taken out of Uganda;

(b) if so, the number of such In-
dians; and

(c) whether these are Uganda Na-
tionals of Indian origin or Indian na-
tionals working in Uganda?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) Yes, Sir.

(b) and (c). In the light of the
then prevailing security situation in
Uganda, about 250 Indian citizens,
comprising of Indian nationals work-
ing in Uganda and their families, left.
that country for Kenya between 30th
March and 2nd April, 1979, with the
assistance of the Indian High Com-~
mission in Kampala,

Visit of Vietnamese Delegation

8716. SHRI MUKHTIAR SINGH
MALIK:

DR, BIJOY MONDAL:

Will the Minister of EXTERNAL.
AFFAIRS be pleased to state:

(a) whether a Vietnam delegation
visited India recently;

(b) if so, the composition of the
delegation; and

(¢) whether the said delegation was
official?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) and (b). A 4-Member
delegation of the Vietnam Peace
Committee visited India recently at
the invitation of the All India Peace
and Solidarity Organisation. The
members of the delegation were:

(1) Mr. Phan Anh, M.P.
{2) Mr. Nguyen Thanh Le,
(3) Mr. Le Duy Van,

(4) Mr. Nguyen Van Long.

(c) No, Sir.
Electrification of Rallway Stations

8717. SHRI HALIMUDDIN AHMED:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether there are 339 rallway
stations which have got the availability
of electricity in their vicinity sinee
1971, but have not been electrified .
uptill now; ' ' o
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, (b) whether Raﬂ;way C'onventinn
-Comﬂttee in its report of March, 1978
recommended that the Ministry
should take expeditious steps  for
electrification of all stations where
electric supply was available in the
vicinity and the Railway Ministry had
given an assurance to that effect to
the Railway Convention Committee;

(c) whether the electrification of 146
stationg were phased to be completed
by 1977-78; if so, the names thereof
(zone-wise) and the progress of work
thereon; and

(d) the number with names of rail-
way stations (zone-wise) which have
not been electrified though having
electncxty in their vicinity?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (3) to (c).
Information is being collected from
the various Zonal Railways and will
be put on the table of the House

shortly.

C.G.H S. Dispensary j, ‘B’ Block,

Janakpuri

8718. DR. VASANT KUMAR PAN-
DIT: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether it is g fact that there

is no CGHS Dispensary in ‘B' Block,
Janakpuri, New Delhi;

(b) whether Government is going to
open a CGHg Dispensary in ‘B Block,
Janakpuri, New Delhi;

(c) if so, when it is going to be open-
ed; and

(d) if not, what
therefor?

THE -MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) Yes, Sir.

(b) No, Sir.
(¢) Does not arise.

are the reasons

(d) The ‘B’ Block of Janakpm‘i ig-.
covered by the C.G.H.S, Dispensary'
located in ‘A’ Block, as this area falls
within the prescribed three kilo-
meters radius of this Dispensary.

D.T.C. Services from Swarn Talkies of .
Krishan Nagar to Madras Hotel

8719. SHRI HALIMUDDIN AHMED: .
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government proposes to.
give a shuttle service of D.T.C. from
Swarn talkies of Krishna Nagar to.
Madras Hotel or Connaught Place-
through Radhey Puri, Jagat Puri stops.
etc. as there is no D.T.C. service to
come to Connaught Place etc. from.
these stops; and

(b) if not, the reasons thereof and-
why the route 350 from Krishna Nagar
is not being started from Swarn talkies-
to Statesman through above routes.
thereof?

THE MINISTER OF STATE IN’
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) and (b). At pre-
sent, there is no proporal to run any
direct service between Swaran Tal-
kies and Connaught Circus/Madras
Hotel via Radheypuri and Jagatpuri,
There are a number of services which .
connect trans-Jamuna area in Shah-
dara Sector with Connaught Circus.
But location of certain pockets is such.
that they cannot be connected by the
routes linking Connaught Circus. It
is also not feazible for the Corpora-
tion to connect various localities of
the city with one another by direct
bus services. Swaran Talkies is al-
ready linked to Connaught Circus by
the services of route No. 340 running-
between Central Secretariat and
Seemapuri. Jagat Puri and Radhey-.
puri are connected to LT.O. by the:
services of route Nos. 312 and 820 .
and Kauria Bridge by the services of’
route 201. At both the places buses:
are easily available for going to Con-
naught Circus. Route 350 which con~--
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necta Karol Bagh Terminal and Shah-
dara’ via Krishna Nagar caunnot be
disturbed as its services are serving
a number . of densely populated loca-
htles

Extending 63 DNig4 UP Trains up to
Vadodra

8720. SHRI SOMJIBHAI DHAR:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether there, is any proposal
to extent Lucknow-Kota ‘Avadh
Express' 63DN|64 UP up to Vadodra;

(b) if so, from which date;

(¢) quota provided in 2{3 tier and
first class for Dahod in Up and Dn
traing; and

(d) if not, why?

THE MINISTER OF STATE IN
‘THE MINISTRY OF RALWAYS
(SHRI SHEO NARAIN): (a) No.

(b) to (d). Do not arise.

Scheme of Labour Participatien in
management in Public Under-
taking

8721. PROF. P. G, MAVALANKAR:
‘Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether Government have
undertaken any schemes of labour
participation in management in one
or more public undertaking during the
year 1977 & 1978;

(b) it so, the facts thereof; and

(c) results and benefits, if any, of
such participation?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
Government - did not undertake any
new scheme of labour participation
in manegement in public sector un-
dertakings during the years 1977 and

nma.mn
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1!78 chever, a voluntary scheme _
of workers participation 'in industry :
at shop floor and plant levels was in-

"troduced in October, 1975 in manu-

facturing and mining units, employ~
ing 500 workers or more, among
others, in public undertakings. This
continued to be implemented.

(b) According to the available infor-
mation 842 units/branches of the Cent~
ral Public Sector Undertakings have
iniroduced the scheme at shop floor
plant levels,

(c) No all-India analysis has been
made. However, reports show that
there has been limited success in the
. . e'
implementation of the scheme,

Hospitals in Capital

8722. PROF. P. G, MAVALANKAR:
Will the Minister of HEALTII AND
FAMILY WELFARE be pileased to
state:

(a) whether it is a fact that several
hosgpitals in New Delhi and Delhi are
staffed inadequately in terms of
doctors and nurses;

(b) if so, facts thereof; and

(c) steps being taken by Govern~-
ment to rectify the situation?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) to (c). The number of
doctors and nurses in various Gov-
ernment Hospitals in Delhi and New
Delhij is by and large adequate. How=-
ever, the strength of the staff is as-
sessed from time to time according
to the felt needs and additional staf?
sanctioned subject to overall cons-
traints.
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Automnbﬂo vehicleg of ‘Railways

8723. SHRI DAYARAM SHA-
KYA: Will the Minister of RAIL-
WAYS be pleased to state:

" (a) the number of automobile vehi-
cles of all categories with cost on the
Indian Raijlways each zone wise, con~
siruction organisation units and Rail-
way Board confrolled units;

(b) what are the various types of
conveyances given to officers of the
Indian Railways and for what purpose;

(c) whether at places where all the
officers are centralised in one locality
like &orakhpur, R.D.S.O. Lucknow,
CIL.W. etc. huge number of vehicles
are usSed by the officers exhibiling a
look of personal belonging; and

(d) wil} he impose a ban on the
purchase of automobiles for the next 10
yvears and withdraw these from places
where these are not necessary and
if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) The in~
formation is being collected and will
be placed on the Table of the House.

(b) to (d). The various types of
conveyances to officers are staff cars,
jeeps and these are used by officers
while travelling for official purposes.
Since these vehilces are used for
official nurposes, the question of
exhibiting a look of personal belong-
ing does not arise.

Cm 27.5.77, Ministry of Finance had
issued elaborate instructions regarding
close scrutiny of proposals for ad-
dition to the existing fleet of staff
‘cars as also for the control over their
use, These instructions have been
adopted by Ministry of Railways.

It may be mentioned that proponl
for procurement of staff carsireplace-
ment of staff car is examined ' with
utmost care and the proposal is
agreed to only where the need for
any addition|replacement is cons!der-
od to be inescapable, ‘
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In regard to provision of veh'lcleb .
to construction ogranisations instruc~
tions are already in vogue that the
number of vehilces existing in the
construction organisations' should be-
frozen at the number as on 1.8.77 and"
addition there to justified in detail
and procured with the personal ap-
proval of the General Manager with
the concurrence of the Financial Ad-
viser ard Chief Accounts Officer. It
was fuither stipulated that on com-
pletion of a project, the vehicles
rendered surplus should he disposed:
of and not retained in the Orgzanisa-
tion or passed on to the Open Line,

The above instructions, which are
designed to insure economy, are consi-
deved to bhe adequate and considered
necessary.

Demand of Striking General Purpose
Mazdoors uf the Calcutta Dock
Labour Board

8724. SHRI C. R. MAHTA: Will
the Minister of SHIPPING AND-
TRANSPORT be pleased to state:

(a) whether the Union Government.
have refuseq to concede to the demand.
of the striking general purpose Maz-
doors of the Calcutta Dock Labour
Board for an ad-hoc payment of
s, 500/- each towards the implemen-
tation of the Razdan Arbitration Award;
and

(b) if so, the reasons therefor?

THE MINISTER OF STATE N
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT
(SHRI CHAND RAM) (a) and (b)..
Payment of an ad-hoc advance of Rs.
500|- (Rupees five hundred only) to
each of the General Purpose Mazdoors.
and certein other categories of dock
workers .of Calcutta  Dock Labour
Board was demanded, pending a fina}
decision on their demand for exten-
ing the application of Razdan Arbf-
tration Award to them, Government
did not consider the demand to be -
reasonable and the demand for ad-hoe-
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payment was therefore, not agreed
-to. It has, however, been agreed
to refer the demand for application
of the award to these categories to
arbitration, The terms of reference
and the name of the arbitrator have
yet to be finalised.

Ticketless Travelling

8725. PROFESSOR SAMAR GUHA:
Will the Minister of RAILWAYS be
“pleased to state:

(a) whether ticketless travelling
‘has largely increased in the Railways;

(b) if so, facts thereabout. ang

(c) the steps taken against such
~practice?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and
(b). A; a result of concentrated
‘drives against ticketless travellers,
more ang more persons have been
diverted to booking windows and the
ticketless travel is progressively on the
decline, The number of tickets sold

-during the period 1-4-1978 to 28-2-
1979 went up to 3334.6 millions as
against 3186.3 millions during the
é¢orresponding period of last year,
thus registering an increase of about
148.3 million tickets or 4.65 per cent.

(¢) The following steps have been
taken to check ticketless travel on
‘the Indian Railways:..

(1) Special mastive checks again-
st ticketless - travel are con-
ducted by mobilising a large
force of ticket checking staff;
Railway Protection Forcs,
Goverment Railway Police

- amd Joeal police personnel
" ' under supefvisicn of sénior
raflway officers, -

(2) Joint drives against ticket-

. less travel in co-ordination

with the State Governments
are undertaken.
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(8) Incognito checks by  travel-
ling ticket examiners in plain
clothes are conducted.

(4 Frequent concentrated sur-
prise checks, especially by
moving the checking parties
accompanied by  Railway
Protection Force Police and
Railway Magistrates by road
transport.

(50 Replacement checks by head-
quarters and divisional ticket
checking squads by intercep-
ting the trains in midsections.

(6) Deployment of ticket checking
staff of one railway system
for ticket checking on an-
other system.

(7) Educative propaganda against
ticketless travel is carried
out among the travelling pub-
lic particularly among the
student community.

Railway Brigades for Linés in
Backward Areas

8728. SHRI K. PRADHANI:

SHRI SUBHASH CHANDRA
BOSE ALLURI:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether there is any proposal
under consideration of Government to
study formation and use of railway
brigades for construction of new rail-
way lines in the backward sreas; and

(b) it so, the details regarding the
gcheme?
- THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRT SHEO NARAIN) (a) and (b).
The propsal for formation of brigades
for rsilway construection in backward
dteas Has not yet been tiken up for
consideration, ' R
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‘Committee to go Mo the difficultiey of
Shipping Companies
8127. SHRI KANWAR  LAL
GUPTA: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) is it a fact that ‘he Govern.
ment have decided to set up a high
level committee to go into the diffi-
culties of shipping companies, parfi-
cularly those with small fleets;

1) if yes, what was the basis of
setting up such committee;

() who are its members; and

(d) what specific steps Govern.
ment hhve taken to see that these
companieg with small fleets are given
help?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT
(SHRI CHAND RAM): (a) and(b).
Government have decided to set vp a
High Level Committee to examine all
the options available to Government
on the problems and management of
the crises in shipping industry with re-
ference to its present structure and to
suggest structural changes, if consider-
ed necessary. On the basis of the re-
commendations of the Committee,
Government will take fina]l decision.

~ {¢) The composition of the Comimmi-
ftee wil] be notifieg shorty.

(d) The present package of assis~
tance announced by the Government
is intended to meet the cash fiow defi-
cits upto 81st March, 1979 of all Indian
Shipping Companes, provided they
fuifl} the criteria laid down for such
assigtanee, '

. N Dodsnt rebufang i

8728, SHRI P. RAJAGOPAL NATBU:
Will the Minister of EXTERNAL AF.
FATHS pe plmea to state:

(a) whether reference had béen
made in a U.N. Document to Kash-
Mmir as one of ithe territones where

the people had not yét exerciged
their rightg of se]f-detemnination

(b) if so, whether our
ment objected to it; and

(c) if so, the result thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF.
FAIRS (SHRI SAMARENDRA KUN-
DU): (a) to (e), In accordance with -
the statement made in the Lok Sabha
on h Decemnber, 1979, a iether wam
sent by our Permanent Representative
to the UN to the Secretary-Generasl ob-
jecting to the inclusion of Jammu and
Kashmir in said UN document and
asking for the letter to be appendad
to the text of the document. We are
pursuing the matter further.

Govern.

Beénefit under Family Pension Scheine

8729. SHRI P, RAJAGOPAL
NAIDU: Will the Minister of PAR-
LIAMENTARY AFFAIRS AND
LABOUR be pleased to state:

(a) whether the persons who con-
tribute to Family Pension Fund
under the Employees’ Provident
Fund and Miseeilaneous Provisions
Acst are getting the benefit under
the family pension scheme equsl to
the contributions made by them;
and

(b) if not, the reasons thérefor?

_THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY . AFFAIRS (DR.
RAM KIRPAL SINGH): (a) and (b).
The benefits available under the
scieme are:— .

(i) Family Pension,

tfi) Life Asstiraiice, .

(ifi) Retirement Benefit and

(iv) Withdrawn Benefit.

the guantum of adtual benefit diffévs

fiom casé to case depéridihg - tijon

varibus factors e.g. age at entry¥ Into -
service, perfod of reckbhable servir.-b,

pay of the employee ete. -
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PF, in Tobacco anq Miea Mining. .
Industry

8730, SHRI P, RAJAGOPAL NAI-
DU: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

February, 1973 the statutory rate of
the Provident Fund in Tobacco Indus-

try;

(b) the rate of contribution to the
Provident Fund in the Mica Mining
industry; ang

(c) the reasons for having this
difference?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM ' KIRPAL SINHA): (a) The
rate of Provident Fund contribu~
tions in respect of Tobacco Industry
ig 6-1/4 per cent of the basic wages,
dearness allowance including cash
value of food concession and rctain-
ing allowance, if any, for the time
being payable to each of the emplo-
yees:

(b) With effect from the 28th
February, 1973, the stautory ratp of
contribution in respect of establish-
ments engaged in Mica Mines and
emploving 50 or more persons has
been raised to 8 per cent of the
basic wages, dearness allowance in-
cluding cash value of food conces-
sion and retaining allowance, it
any, for the time being payable to
each of the employees. But in
respect of establishments employing
less than 50 persons the rate of
such contributions remains §-1/4 per
cent,

(c) The general rate of Provident
Fund contribution under the Emplo-
yees’ Provident Funds and Miscul~
laneous provisions Act, 1952 ig 6.1/4
per cent, But the Central Govern-
ment have been amnpowered to en-
‘hance this rate to 8 per cent in its
application to any establishment orj
class of establishments atter muking
such enquiry wg it may deem it

of contribution in respect of mica
mines employing 50 or more persons
has been enhanced to 8 per cent,
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Entry of Indians into Commonwealth
Countrieg

732, SHRI EDUARDO FALEIRO:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whethey i ig a fact that while
entry of Indian citizens jn some of the
Commonwealth countries, particularly
UK., Australi; and Canada ig regu-
lated and subjected to strict coatrols,
citizeng of these countries have free
entry into India; and

(b) if so, what steps will Govern-
ment take to correct thig anomaly and
this curious way in which the Com-
monwealth link functions?

THE MINISTER OF STATFE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRU SAMARENDRA
KUNDU): (a) and (b). A distinction
must be made between visitors and
immigrants, Indian visitors to
Austrialin, Canada do not require a
visa. Visitors to the United King-
dom may obtain an Entry Certificate
if they desire, but this is not obli-
gatory. Visitors from these countries
tu India are given entry without visa.

Regarding immigrants, each coun-
try has its own policy and controls
depending upon domestic conditions.
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Implementation of amendea (1977)
Pharmacy Act of 1948

8785. SHRI R. K. MHALGI: Will
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) ig it fact that Governm:nt in-
tend ¢o implement the amended (1977)
Pharmacy Act of 1948 from 30-9-.981:

(b) iy it also g fact that section 42
of the gaid Ac¢t prohibits the persons,
other thap registered pharmacists to
mix or gell drugy to the public;
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(c¢) is Government aware of .the
acute shortage of registered pharma-
cistg in India; and -

(d) if go, what gteps have been taken
by the Government or proposed to
take (i) to remove the shortage of
registered pharmacists; and (ii)
to relax the provisions of the
said Act to certain extent to avoid the
possible inconvenience of the dealers
ag well as the public which may cause
in near future?

THE MINISTER OF HEALTH AND
FAMILY WELFARE: (SHRI RABI
RAY): (a) The Pharmacy (Amend-
ment) Act, 1976 came into force with
effect from 1st September, 1978.

(b) As per provision to Section 42
of th2 Fhamacy Act 1948 as amended
where no date is appointed by the
Government of a State, after 31st
August 1981 no person other than a
Registerec Pharmacist shall compound,
prepare, mix or dispense any medicine
on the prescription of a  medical
practitioner.

{c) Representations about the shor-
tage of Pharmacists have been re-
ceived from associations of Chemists
and Druggists and also from some
State Governments,

(d) The Pharmacy Council of India
has relaxed the duration of study for
the grant of Diploma in Pharmacy
and Matriculates with two years ex-
perience in the dispensing of drugs.
can now take one years's course and
obtain a Diploma, The University
Grants Commission has nlso been
writing to the Universities offering
grant for the setting up of faci-
ities for conducting Diploma course
in Pharmacy. The State Govern-
ments have also' been requested to
take adequate steps for augmenting the
training of Pharmacists in their States,
Government is 3lso ' reexemining
whether enforcement. of Section 42 of
the Pharmacy ‘Act should be deferred. :
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Facilities of Holidays and Medical Ajd
to contract labour

8736, SHRI AMARSINH V. RATHA-
WA: Will the Minister of PARLIA~
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether Government propose
to extenq facilities like paid holidays
and medical aid to contract labour as
provided to the regular labour in
public sectors;

(b) if not, the reasons therefor; and

(c) whethey this facility jg likely to
be extended in private sector also?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (SHRI
LARANG SAI): (a) to (¢). The Con-
tract Labour (Regulation & Abolition)
Act, 1970 and the Contract Labour
(Regulation and Abolition) Central
Rules, 1971 framed thereunder require
the provision and maintenance of
first-aid facilities for the Contract
Labour, whether employed in estab-
lishments in the public or the private
sector covered by the Act. In terms
of the above Central Rules, in cases
where the contract workers in the
public and private sector establish-
ments covered by the Act, perform
the same or similar kind of work as
the workmen directly employed by
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the principal employer of the estab-
lishment, holidays, hours of work and
other conditions of service of the
workmen of the contractor ghall be
the same as applicable to the work-
men directly employed by the princi-
pal employer of the establishment on
the same or similar kind of work.

Kasganj-Etah Railway Line

8737. SHRI DAYA RAM SHAKYA:
Will the Minister of RAILWAYS be
pleased to s@ate:

(a) the names of new projects sur-
veyed or Under survey in the U.P.
arey with the cost of each Project on
North Eastern gnd Northern Railway;
and

(b) whether he proposeg to get a
survey and project report made for
provision of a broad gauge rail limk
linking Kasganj on the North Eastern
Railway and Etah on the Northern
Railway to cater 1o the much needed
demand of the public of the area?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) A statement js
attached.

(b) Proposal for a B.G. railway
line between Kasganj and Etah was
surveyed in 1970 and according to the
Survey Report the Project was not
found financially viable.

. Statement
Projects surveyed in Uttar Pradesh
Cost of
New Lines Length cons-
(in kms.) truction
(Rs.in
croves)
1. Baraut-Chhnparaull . BG 15-8g g5
2. qukhnbad—Shthahnnpur Golgohranuth with alternative ~ BG 153" 321 62- B2
route to Mailani. — 154'035  63-78
3. Dohrighat-Sahjanwa . . BG 752 :3 27
4 Nautanwa-Sanouli MG 7'5
5- MadhognnjoAuhadpur BG 26-87 3 80
Kasganj-Eth BG 30 00
C'amu-mm {MG » BG)
Varnasi-Allababad MG to BG 123°00  13'00
(i) Projects under survey in_ Uttar Pradtsk _
Khalilabad-Balrampur . 150° 00 2500
Conversion ) .
L B'iupmvnaarhwﬂ MG to BG . . . . 98- 00 10°00 .
2 Mau- anj M . . .. 100° 00 12° 00
l.w\lqnnm MG toBG . . . 20600 21°00
m-Ayodhya C . 4°00

30-00

4
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- Pakistan’s joining non-aligned
Community

8738. SHRI S. 8. LAL: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether his attention has been
drawp to the press reports thag Pakis-
tan has sought to join the non-aligned
community after itg withdrawal from
CENTO; and ‘

(b) if 50, his reactiong iy, the matter?

THE MINISTER OF STATEIN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU):
(a) Yes Sir.

(b) Pakistan’s request for member-
ship of the non-aligned movement
will be considereg by the Colombo
meeting of the Non-aligned Coordina-
ting Bureau gt Foreign Ministers’ level
{0 be held in June 1979, which will
make appropriate recommendationg to
the Havana Summit scheduled for
September 1979. India’s stand on all
requests for membership of the non-
aligned movement hag been that they
should be adjudged on the basis of
certain well accepted criteria.

Central Board of Trustees on
Revision of Pay of EPF Employees

8739. SHRI SHIV NARAIN SAR-
SONIA: Will the Minister of PAR-
LIAMENTARY  AFFAIRS AND
LABOUR be pleased to state:

(2) the progresg of the committee
of the Central Board of Trustees of
the Employees Provident Fund Orga-
nisation for revision of pay gtructure

and gervice conditiong of the em-
‘ ployees of the Employees Provident

Fung Organisation and whether the

committee headed by Shri Kasbekar,

Labour Secretary, Maharashira has to

APRIL 26, 1979
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submit itg report by the 31st August,
79; : '

(b) the progress in the revision of
pay scales of Provident Fund Inspector
Grade-II and Superintendent as §30—
900 ag already provided in the Em-
ployees’ Stat, Insurance Corporation
and grant of 25 per cent House rent
allowance to A clasg cities like Hyde-
rabad, Bangalore, Trivandrum and
Ahmedabad; and

(c) where the delay is causing and .
how much time Government will take
to implement the above said agreed
demands? " "

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KIRPAL SINHA): (a) The Central
Provident Fund Commissioner has
reported that preliminary work re-
garding collection of data is in hand.

(b) These matters will also be look-
ed into by the Committee.

(e) Does not arise.

Six point Charter of Demandsg

8740. SHRI C. R. MAHATA: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether Government have re-
ceived and considered the six-point
charter of demands of the All India
Railway Employees Confederation;
and '

(b) i so, the decision takep there-
on?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI

SHEO NARAIN): (a) Yes.

(b) The demands and the position
in respect thereof are given in the
Annexure.uH dar fodar fodar fodarod

. -attached statement. '~
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Statement

Demands
1

Position regarding 6

poinis Charter of Demands
" Position in respect
2

thereof

1(i) All Railwaymen be treated as

industrial workers with full trade

union_rights including the right to
negotiate.

1(ii) The working hours of Railwaymen
shall not exceed eight hours per day.

1(iii) There shall be job evaluation of
all railwaymen through a scientific
systcm to be followd by their re-
classificatjon regaradation with the
need-bascd minimum wage for the
lowest-paid worker.

2. Pending the completion of job eva-
luation and reclassification, imme-
diate parity in wages with those of
workers in the Central Undertakings,
viz. HMT, BHEL, HSL, NAL etc.

8. Bonus at the rate of one month’s
wages for the year 1971-72 and
1972-73.

(3) The

1(i): Already Railwaﬁ employes are goverencd by
the provisions of the Industrial Disputes Act
However, in respect of the terms and condition
of service, they are traditionally treated as Governe
ment servants, as basically railways are in the nature
of a publicservice and are run directly byGovernmen
because of their social and strategic importance.

1(ii): The demand for uniform duty hours of 8 a
c}& for all categories of railway staff workingin
ifferent conditions irresepective of workload on
them cannot be accepted. However, the Miabhoy
Tribunal award on the Hours of Employment of
Railwaymen has been accepted with cflect from

1-8-1974.

1(iiiLand (2) : Arisirg cut of the regotiarars wil “le
la

our prior to May 1974 strike, in which an un-
derstanding was arrived at for job cvaluation within
the frame-work of the Third Pay Commission’s re-
commendations a Tribunal consistirg of a Neutral
Chairman with two lakour representatives ncmira-
ted by the two recogniscd Federations, ard iwo
official side membsrs, has been set up to go into
the reclassification of workshop staft ard aheady
interim recommendations of the Tribural receiveg
in April 78 were considered by the Ministry an
orders for implementation as modified were issue
in August, 1978.

Inso far as parity in wages is concerned, the Third Pay

Commission observed that fair comprsion with pri-
vate sector or public sector cannot be accepted as
a sound basis for fixing the level of wages of Central
Government employees  including railwaymen.
In any case, this is a matter affecting Centra; Go-
vernment employees as 8 whole and nojunilateral
action can be taken by the Ministry of Railways
in so far as railwamen are concerned. This 18
also linked with the question of wages, ifccmes and
price policy.

overnment have appointed a Group of
Ministers com%rising the Dy. Prime Minister and
Minister for Finance, Home Minister, Lakour
Minister, Minister of Industry and Minister of Pe-
troleum, Chemicals and Fertilizers, to consider
the recommendations contained in the Report of
the Study Group on Wages, Incomes and Prices
including that on the issue of bonus. The matter is
still under the consideration of the Cabinet Com-
mittee and the Finance Ministry.

4. Decasualisation of all casual rail- (4) While it is not possible to achieve the ideal stage

of complete decasualisation immediately, substantial

service with all benefits given to them  progress has been made in giving regular employment

waR and their confirmation in
with retrospective effect.

5 &l
and other essential commodities

through departmentally run shops.

6. All  victimisation cases sbould
be withdrawan.

to casual labour. Steps have also been taken to
redress to the grievances of those who have to
continue as casual labour due to shortage of regular
vacancics, etc. .

Adequate and subsidised foodgrains (5) The issue raised cannot be considered by the Mi-

nistry of Railways alone since Gevarment bas to
take a decision covering all Central Goverrment

employees.

(6) A number of caser alleged to be victimisation
cases were bought to Government’s notice in the
recent past and they have been looked into, and
such action as is nccessary and feasible mnding
upon the merits of each case has been n. ..
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Uniformity in Wages of Plantation
Workers
»

8745, SHRI SAMAR MUKHERJEE:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether Government are consi-
dering the demand of Uniform wage
for plantation workers all over India;
and

(b) if so, the details thereof and if
not. the reasons therefor?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
No, Sir.

(b) The question wag considered by
Government but it wag held that there
was a well-developed system of fixa-
tion of wages in the plantation indus-
try in each region through bipartite
negotiations and there was no need
for fixation of uniform wages for
plantation workers through Govern-
menta]l intervention.

we wdw w @t Frsferred W e wiiren
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C.M.P.F. as Sister Organigation of
E.P.F, Organisation

8747, SHR1 PHOOL CHAND VER-
MA: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether the Coal Mines Provi-
dent Fund organisation is a sister
concern organisation of Employees'
Provident Fund; and

(b) whether the Karnataka High
Court had declared the Employees'
Provident Fund Organisation as
Industry and the Supreme Court of
India also dismissed the appeal of the
State Government against the High
Court decision in a case of M. Mery
Swamy Vs, Registration of Trade
Unions, Bangalore, 1873 and also in
W. P. No. 11345 of 19787

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KIRPAL SINHA): (a) The Coal
Mines Provident Fund Organisation
administerg the schemes framed under
the Coal Mines Provident Fund and .
Miscellaneoug Provisions Act, 1848,
The Employees’ Provident Fund.
Organisation was set up later to ad-
minister schemes under the Emplo~
yees Provident Fundg and Miscellane-
ous Provisions Act, 1852.

(b): The first case grose out of an
order of the Registrar of Trade Unions
cancelling ‘the certificate of registra~
tion of the Mysore State Employees’ .
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Provident Fuud Employyees’ Union
on the grounds inter glia that the Em-
Pployees Provident Fund Organisation
is not an industry within the meaning
of the Industrial Disputes Act, 1847.
This order was set aside by the Prin-
.cipal. District and Session Judge,
Bangalore. While deciding the civil
revision Petition No. 586/19873 filed by
the Registrar of Trade Uniong against
the above Judgment, the High Court
of Karnataka held that “as the activi-
ty of the Provident Funq Organisa-
tion is industry’ the members of the
Unions who are its employees have to
be regarded as ‘workers’. The Supre.
me Court of India dismissed a Special
Leave Petition filed by the Registrar
of Trade Unions in Mysore, Bangalore.

The second case seems to relate to
Writ Petition (No, 1345 of 1978) filed
before the High Court of Karnataka
by an employee in the Office of the
Regional Provident Fund Commission-
er, Karnataka, asserting that'the refm-
sal of the EP.F. Organisation, which
was not a Government Organisation,
to grant him permission to contest
elections was not sustainable in law
and that para 27 of the Employees
Provident Fund (Staff and Conditions
of Service) Regulations, 1962, under
which the permission was withheld
wag invalid and inoperative in his
case. The writ petition is reported to
have been rejected ag unnecessary and
pre-mature leaving all the contentions
of the petitioner open.

Filling up of vacancies in C.M.P.F,

8748. SHRI PHOOL, CHAND
VERMA: Will the Minister of PAR~
LIAMENTARY AFFAIRS AND
LABOUR be pleased to state:

(a) whether the required staff has
not been provided to the Coal Mines’
Provident Fund in spite of so many
assuranceg by Government; and

.(b) it so, why and how much time
- organisation will take to All up all
vacancies and what action Govern-
ment propose to take against the

- APRIL 26, 1019
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responsible persom for inordimta
delay? _

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KIRPAL SINHA): (a) Necessary
staff hag been provided.

(b) The Coal Mines Provident Fund
Commissioner has reported that most
of the vaecant posts have already bheen
filled up and he hag initiated action to
fill up the posts which remain unfilled.

Framing of Rules by C.M.P.F.

8749. SHRI PHOOL CHAND
VERMA: Will the Minister of EAR-
LIAMENTARY AFFAIRS AND
LABOUR be pleased to state:

(a) whether the Coal Mines Provi-
dent Fund Organisation was started
in 1947, but the organisation has failed
to frame its own rules and regulations
so far; and

(b) if so, why and how much time
will it take to frame its own rules?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR~
LIAMENTARY AFFAIRS (DR. RAM
KIRPAL SINHA): (a) and (b), The
Coal Mines Provident Fund (Staff and
Conditions of Service) Regulations,
1964 were framed in 1964 by the Board
of Trustees of the Coal Mines Provi-
dent Fund with the approval of the
Central Government and were publi~
shed in the Gazette of India dated the
3rd October, 1964.

Delhi-Phulera Ling -

8750, SHRI MANOHAR LAL SAINI:
Will the Minister of RAILWAYS bDe
pleased to state: ‘

(a) whether there is any propenl
to introduce broad gauge Une from
Delhi to Phulera and onwards; and

(b) i so, details thereof?



LAy Written Amum-s VAISAKHA 6, 1901 (SARA). Written Anawm 178

_ THE MINISTER OF STATE IN THE .

MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yes.

(b) Delhi-Ahmedabad M.G. trunk
route (934 kms.) of which Delhi-Phu~
lera is a part, has been approved for
conversion to B.G. The total cost of
conversion of Delhi-Ahmedabad is
more than Rs. 100 crores and the pro-
ject is proposed to be executed in
phases consistent with available finan-
cial resources.

2nd Platform a; Raichur

8751. SHRI RAJSHEKHAR KOLUR:
Will the Minister of RAILWAYS be
pleased fo state:

(a) whether the work pertaining
to the extension of the second plat-
form at Raichur has commenced and
for how many compartments; and

(b) if so, its estimated cost and
the period fixed for its completion?

THE MINISTER OF STATE IN THE
MINISTY OF RAIWAYS (SHRI SHEQ
NARAIN): (a) and (b), Platform
No. 2 at Raichur Station is being ex-
tended to hold 18 bogies. This work
is being done along with raising of
the platform and provision of carriage
watering arrangements. The entire
work is estimated to cost about Rs.
4.12 lakhs and ig targeted for comple-
tion by August, 1979,

Construction of Ropeways in
Meghalaya ..
8752, SHRI P. A, SANGMA; Wil

the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(&) whether the Meghalayn State

Government had submitted any pro-

bosals for construction of ropeways;

(b) the number, location and de-
tails of the ropeways proposed to be
constructed in the State; and

(c) thn reactmn of - the C'entre on
the proposals forwarded by the State
Government in this regard and the
steps taken so far?

THE MINISTER OF STATE IN.
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) No, such propo-
sal hag been received by the Ministry
of Shipping and Transport.

(b) and (c). Do not arise.

Requirement of Coal on Southern.
Rajlway

8753. SHRI P. A. SANGMA: Will
the Minister of RAILWAYS be pleased
to state the normal requirement of
coal per day and the quantity available
for consumption every day on the
Southern Railway?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): Normal daily ree
quirement of coal for Southern Rail-
way is 3000 tonnes. Keeping in view
the transit time from the collieries to.
the consuming points, minimum ground.
stocks of 24000 tonnes are required to-
ensure catering for the above require-
ment. The actual stocks held on
22-4.79 were 5700 tonnes,

Delay in Clearance of Goods at.
Caleutta Port

8754. SHRI SACHINDRA  LAL.
SINGHA: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) whether it is a fact that accue.
mulation of goodg at Calcutta Port:
continues due to non-clearance and
delay in clearance ;

(b) if g0, what are the reasons for:
non-clearance, delay during the last
six months, (month-wise, date-wise);

(c) the details of the demurrage
chargeg accimulated during the - said".

" period month-wise;
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(d) the details of the actiop taken

for immediate clearance ‘of thege

goods; and

(e) the result achieved?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
‘CHAND RAM): (a) There was
some gccumulation of cargo in respect
of certain commodities, namely, bul-
gar wheat, fertiliser, rap-seed etc.
.owing to non-clearance.

(b) Factors affecting clearance of
cargo during the last six months are
given below:— -

(i) October, 1978.—Very heavy
raing; in West Bengal affected road
‘and rail communicationg to and
from docks. The inter-change of
wagoas of eastern railways  had
disrupted due to rains and was re-
sumed only on 6th October and
became normal by the end of Octo-
ber, 1978. Inter-change of wagons
of south-eastern railways did not
become normal till the 1st week of
November, 1978. Work on fertilizer
vessels and delivery wag affected
from 21st October, 1978 to 26th
. October, 1978 due to agitation by
the Calcutta Dock Labour Board
Workers who demanded that bulk
fertiliser should be bagged and
stitched before delivery.

(ii) November, 1978.—Bargemen
strike from 15th November, 1978
to 14th January, 1979 affected over-
side clearance of cargo.

(iii) December, 1978.—Delivery of
bulk fertiliser was affected as the
‘Dock Labour Board baggerg and
stitcherg  demanding 'thaf” = the
cargo 'should be bagged before de-
livery. Delivery wag resumed on
30th December, 1878, Bargemen
striké continued, affecting over-
gide clearance of cargo.’

~(iv) ~January, 1979.—Bargemen

strike was called off on 14th Janu--
ary, 1979. A token strike by Gene-
ral Purpose Mazdoorg of Dock

Labour Board on 15-1.1978 and a

bandh call given by a section of shore -
workers on 29th January, 1879

affected clearance of cargo.

(v) February, 1979.—‘Go slow’
by Calcutta Dock Labour Board
General Purpose Mazdoors from
5th February, 1979 affecteq clear-
ance of cargoes, especially of ferti-
lisers. Power failure on 18-2-1979
from 0300 hours to 2330 hours on
19-2-1979 due to repair t¢ under-
ground electric cableg alsp affected
work.

(vi) March, 1979.—Agitation by
the staff of Dock Basin Machinery
who operate Kiderpore Dock Lock
Entrance affected clearance of
cargo from 1st March to 10th March,
1979. Strike by General Purpose
Mazdoors of Calcutta Dock Labour
Board from 11th March to 26th
March, 1979 also affecteq work,

{¢) Details of demurrage charges

that accumulateq during the period
are furnished below:—

Month Rs. in lakhs
October, 1978 . . . 72 55
November, 1978 . 8325
December, 1978 . . 5;;-70
Januvary, 1979 . . | ' gn-;.'s
Fcbmq, 1l979 . . . 7867
March, 1979 . L 134°¢0
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(d) Steps taken for removing con-
gestion of cargo M the shed are as
follows— o

(i) Period of rent-free clearance
of gift consignment imported by
recognised charitable organisations
reduced from 45 days to 15 days.

(ii) Presg notifications have been
issued to the importers advising
them to expedite clearance of cargo
from dock, failing which they will
have to pay penalty in the shape
of enhanced rent charges.

(iii) Treble rent hag been impos-
ed on fertiliser; and rapeseeds,
whitch may remain uncleared for
more than 7 days in the transit
sheds.

(iv) Uncleared fertiliser and gift
cargo has becn removed {from tran-
sit shed to warehouse outside the
docks.

(v) Arrangement; being made
in consultation with customs for
storage of uncléired import cargo
in Kantapuker ~warehouses which
are outside the customs enclosures.

(vi) Constant liaison being main-
tained with State “Government
agencieg and other public sector
undertakings to effect prompt
clearance of their cargo,

(e) Ag regardg the results achiev-
ed, the average import cargo lying in
the transit shed per day during the
month of March, 1979 has come
down to 353,718 ttmneg from 65,270
tonneg and 60,758 tonnes in February
and January, 1979 respectively.

Certain itemg of cargo, which block
transit sheds, nnmelz, bulgar wheat,
fertilizer,
from 12,861 MT, 9,930 MT and 2327
MT ag on 1-3-1979 to 7,740 MT, 2,029
MT and 848 MT respectively on
81-3-1979. : _

decreased ~ considerably .

Cooperative Societies in Mines Safety
and Coal Mine; Weifare Organisation

87565. SHRI SACHINDRA LAL
SINGHA:

SHRI M. A. HANNAN
ALHAJ:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) the detaiks of the location of Co-
operative Societies organised by the
Director of Mine's Safety and Coal
Mineg Welfare Organisation in Dhan-
bad with number of members of each
societies, during the last three years,
year-wise;

(b) whether any study made-up-
to-date about the functioning of these
societies;;

(c) if so, the detailg thereof; and

(d) the action iaken on the basis
of the studieg and the result achieved?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (SHRI
LARANG SAI): (a) No such Society
was organised either by Director
General of Mineg Safety or the Coal
Mines Welfare Organisation duting
the last 3 years.

(b) A Committee wag constituted
last year to examine the working of
Co-operative Storeg set up earlier
under the Coal Mineg Welfare Orga-
nisation. .

(¢) The Committee founq that most
of the storeg had run into heavy
losses during the yearg 1967-68 and
1969-70 op account of varioug factors "
such as indiscriminate credit sales,
higher indirect expenseg on sales,
faulty purchase policies and manage-
ment. Of the 10 storeg inspected
the Committee recommendeqd’ continu-
ation of gtoreg only at Disergarh and
Bhuli. It recommended immediate
liquidation of § stores at-Kalla, Moira
Colliery, Sonardih, Nirshachattl and
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Sunday . Bazar respectively, In res-
pect of the remaining’ three stores at
* Birshighpur Pali; Chirimiri, and
Kothagudem respectively, it recom-
mendeqd examination of their possi-
“ble tramsfer to the concerned colliery
managements, failing which, their
Hquidation also.

(d) The recommendations of the
Committee have been accepted and
necessary action hag been initiated
for their implementation.

Contribution towards P.F. ang
E.SLS. in Eastern Stateg

8756. SHRI SACHINDRA LAL
SINGHA:

SHRI M. A. HANNAN
ALHAJ: ;

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND TABOUR be
pleased to state:

(a) whether most of the North
Easterp Region Statey have not
brought into force the provision of
Employees’ State Insurance Act, 1843
or Employees’ Provident Funds and
Miscellaneous Provisiong  Act of
1952;

(b) it so, the details thereof, State-
wise;

(c) whether 5 number of establish-
ment including Bidi Merchants and
Manufacturerg have not contributed
to Provident Fund or ES.ILS, in these
States; oo :

(d) if s0, the details thereof, State-
" wige and unit-wise; and

(e) the wmction taken against the

" defauiter of PF, and EBIS, in these
- States, State-wise and Unit-wiser

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR. -
RAM KRIPAL SINHA): (a) and (b)..
The Employees’ State Insurance Cor-
poration have reported that the pro-
visions of the ESI Act, 1948 have
been brought into force in the State
ing other States/Union Territories in
the North Eastern Region is as given
below:—

Meghalayd~It is proposed to
implement the Scheme at Shillong
and Mawmluh (Cherrapunjee) and
the matter is being pursued with
the State Government.

Tripure—There is a proposal to
extend the Scheme -at Badarghat
(near Agartala) where a new Jute
Mil} ig coming up.

Nagaland, Arunachal Pradesh,
Mizoram and Manipur~—As per
available information, there is no
viable area with sizeable concen-
tration of workerg for coverage un-
der the ESI Act.

The information regarding Em-
ployees' Provident Fund and Miscel-
laneous Provisions Act, 1052 iz being
collected and would be placed on
the Table of the Sub¥y in diilé course.

(¢) to (e). The information is being
collecteq and would be laid"on  the
Table of the Sabha in due course.

Doctors

8757. SHRI DURGA CHAND: wil
the Minister of HEALTH AND PA-
MILY WELFARE be pleased to stote:

(a) whether Indian Medical Council
has made any survey regarding the
number of doctors in public as well a8
private gectors at present in each
State; ' _ :

(b) it so, what is the number of
doctors in each sector in each State
and Union Territories; _ v



185 Written Answers VAISAKHA 6, 1001 (SAKA) Written Answers 186

(©) what is the number of péople
in the country at present served by
-one doetor; and

(d) what i Government’s program-
me to cover more people by doctors
. in the country during the next 5 years?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) No, Sir.

(b) Does not arise.

»

(c) Exact information is not avail-
able, but based on data received from
the wvarious State Governments,
on an average, there is one doctor for
about 3,000 people even though there
is wide disparity Letween urban and
rural coverage in this regard.

(d) The present out-turn of about
12,500 medical doclorg annually is con-
sidered to be sutficient to meet the
medical manpower requirements of the
country. ‘The Government have also
launched the Rura] Heal'th Scheme and
the Re-orientation of Medical Eduna-
tion Scheme, The measures envisaged
under these scheme will ensure greater
medical coverage io the population.

Track electrification

8758. SHRI SARAT KAR: Will the
‘Minister of RAILWAYS be pleased to
State:

(a) what were the targets fixed by
Government for track electrification
for the last three years and the pro-
Bress made thereon;

(b) whether there has been. any
shortfall in achieving the targets; and

(c) n 80, the steps taken by Gov-
arament to remove the bottleneck in
achi!eving the: targets?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a)

Year Target  Progress
1976-77 49 Kms. 49 Kms,
1977-78 . . Nil Nil
1978-79 . . Nil Nil

(b) No.

(c) Doesg not arise

High rateg chargeq by IWTC a\ong
Brahmaputra

8759, SHR- BEDABRATA BARUA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state whe-
ther it is a fact that in spite of the high
rate charged by the IL.W.T.C. along the
Brahmaputra river, the Corporation is
still showing huge losses?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): It is a fact that Cent-
ral Inland Water Transport Corpora-. -
tions®' services along she river Brahma- -
putra are showing huge losses in spite
of the higher freight rates due to very
high fixed cost such ag large manning
scale on the vessels, heavy interest on
accumulated Goverament loans, - very
high cost on capital and maintenance
repair to old vessels with average age -
ranging between 40 to 50 years, lack
of proper infrastructure facilities for
cargo handling ag well as night nuvi-
gation. Steps are being taken to re-
place these vessels to cut down ' the
cost of operation and maintenance 4s

-also to utilise the surplus munpower
-in order to make the river services

viable in the shortest possi_ble ﬂme_
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' m-ﬁon quota to Diphu

8760. SHRI BIREN ENGTI: Wil] the
Minister of RAILWAYS be pleased to
state:

(8) whether it is a fact that the
Rajlway authority hag withdrawn the
reservation quota allotted to Diphu,
North Frontier Railway station in Pas-
senger and Maijl trains,

(b) if so, the present tota] numnber
of 1st clagg and IInd class reservation
quota in Passenger and Muil {rain-
wise both for Up and Down juurney
from Diphu station; and

(¢) will he consider to raise reserva-
tion quota in view of heavy traffic and
headquarter of Tribal Hill District?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Conseguent on
withdrawal of stoppage of 8 Dn Tin-
sukhia Mail at Diphu cstation fram 1I-
11-78, the quota of three (3) second
class gleeper berths allotted to Diphu
by 8 Dn Mail was withdrawn,

(b) The reservation yuotas allotted
at present o Diphu station are:—

Second Class
Train First SO
’ Class. Slceper  Seats
Berths
(i) 6/60 Dn Kamrup _ .. 2
Exp.
{ii) 4 Dn Assam . 2
Mail
(%) 5 Up Kamrup .. . 2
Express. :

{t) A quota of three(3) second clase
sleeper berths is being allotted 1o
Diphu station by 6/185 Tinsukhia Mail
rom 1+5-79. as thiz train bag been

. given a stoppage at the station. from

Raflway line up to Bilaspur

8761. SHRI GANGA SINGH: Will
the Minister of RAILWAYS be pleased
to state:

{a) whether his Ministry is aware
of the proposed installation of a ce-
ment plant in Bilaspur in Himachal
Pradesh;

(b) if so, has the Ministry examined
the feasibility and urgency to lay rail-
way line upte the cement plant site;
and

(¢) if so, when the work is likely to
be started and completed?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQ NARAIN): (a) Yes.

(b) Most of the product from the
plant will be consumed in the State of
Himachal Pradesh and adjcining areas
which wil] be served by road. What-
ever rail-borne traffic materialises for
and from this plant is expected to be
dealt with at the existing rail-head at
Kiratpursahip station. The clearance
for the project has been issued on
this understanding.

(¢) Does not arise.
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Dehﬂ-on-Sone-Plpradlb Line

8763. DR. RAMJI SINGH: Wili the
Minister of RAILWAYS be pleased to
state:

(a) whether the survey work wa
Dehri-on-Sone-Pipradih rail line to
cater to the traffic needs of Pyritcs and
Phosphate Limited; and other existing
cement factories in the area has been
completed;

(b) whether the above rail line ex-
tended to Jadunathpur and then to
Choupan would open up a very back-
ward region of the State of Bihar with
rich limestone deposits capable of sus-
taining » to 3 big cement factcries,
and

(c) if so, whether Government pro-
pose to take up the Dehri-on-Sone to
Jadunathpur BG rail link for imme-
diate construction in view of the vast
industrial prospects?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) A fina] location-
cum-traffic survey for constructiun of
a broad gauge railway line from
Dehri-on-Sone to Pipradih has been
carried out. The survey reports are
under examination.

(b) and (c¢). There is no proposal
at present for extension of the pro-
posed line upto Jadunathpur or Cho-
pan.

Double line between Kiunl and
Barbharwa

8764, DR, RAMJI SINGH: Wil the
Minister of RAILWAYS be pleased to
state;

(a) whether Government are aware
of the great difficulties of ~Rsilway
passengers on account of overcrowd-
ing almost on all railway line on ac-
count of population explosion.;

(b) if so, what steps Government

Proposs to take to remove such hard-
Sh.[p., ;

(c) is it not a fact that during the:
last 2 yearg the pace of development.
work and specially construction of
new railway lineg have been going,
rather slow; and

(d) if not, what reasons Govern-
ment can give in not sanctioning dou-
ble line from Kiul to Barharwa on
Eastern Railway loop line which is the
oldest one?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b). In
order to relieve overcrowding and
cope with the increase in passenger
traffic, railways are introducing ad-
ditional trains, increasing the loads of
trains by utilising diesel and electric
traction, and double-heading of trains.
Coaches with increased carrying capa-
city like double-decker and A.C. se-

cond class sleepers are also heing pro-
vided.

(c) No. Construction of 411 Kins, of
new railway lines wag completed and
opened to traffic during the last two-
years and about $8 Kms. of new lines
are nearing completion and are ex-
pected to be opened to traffic in the
next few months. Work on 352 kms.
of new lines has been stepped up s0
as to complete them during the cur-:
rent financial year. Work on ahout $76
kms. of new lines has been taken up
for construction during the last two
years.

There are in all 27 approved projects-
in hand at present including three
new line projects approved in the
Budget for 1979-80 having a total
length of 1848 kms. The projects
are in various stages of constructicn.
'Thier tota] estimated cost ig Rs, 862
crores.

(d) Doubling of a railway line 18-
closely linked with the leve] of traffic.
An Engneering-cum-traffic survey for

augmentation ‘of sectiona) capacity in-
‘cluding doubling on ' Kiul-Barharwa

section iz in progress. Decision on
doubling or other line capacity works-
on section will depend on the anti-
cipated trafic reqtufementg as ‘assess~-
ed during the lurvey
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" Transmission receiving sets facilities
i to Indian missions abroad

8765, SHRI S. R. DAMANI: Will the
Minister of EXTERNAL AFFAIRS
be pleaseq to state:

(a) the names of the countries
‘where the Indian Missions are not
provided with transmission receiving
sets and the reasons thereof;

{b) how much time will it take to
reach the copies of daily transmis-
sion sent to all the missions and
posts abroad by bag;

{(¢) whether Government is consi-
dering any proposals for daily trans-
mission of latest developments in
India to all the Indian Missions and
posts abroad for the improvement of
external publicity; and

(d) whether Government have
‘taken steps to implement the recom-
mendations of Shri Chanchal Sarkar
‘Committee in this regard, if so, the
details thereof?

THE MINISTER OF STATE IN
“THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU) (a) The list of missiong and
posts who do not get the twice daily
transmissions from headquarters, be-
cause they have neither receiving
~ sets nor local arrangements for re-

-ceiving the transmission, is attached.

Receiving sets have not been pro-
-wrided to these  missions and posts
mainly on account of financial eong~
traints,

(b) The time taken by copies of the
ctransmissions to reach their desti-
nations depends on the frequency of
‘the bag schedule and may vary from
-a few. daars to about .a. fortnight.

(e) Sume of the misswns and posts '

"Who do not receive the transmissions,
-are being fed with thrice-a-week

- press cables. ‘rhig however is very -

'APRIL 26, 1979

 Written Angwers . 192

expensive. Some posts have arrange-
ments to receive by mail our daily
transmission through the major Indian
mission in that country. The Govern-
ment’s intention is to cover as many
important missions and posts as
possible with the idaily transmis-
siong and failing that by press cables
subject to availability of resources.

(d) The recommendations made in
the report of Chanchal Sarkar Com-
mittee are being examined in detail.
An experienced officer has been ap-
pointed to supervise the work rela-
ting to the examination and imple- -
mentation of the recommendutions.

Statement

List of Missions and Posts who do
not get twice-a-dajly transmissions
from Headquarters, because they have
neither receiving gsets nor Jocal ar-
rangements for receiving the trans-
missions,

(A) NEIGHBOURS

. Kendy

. Dacca

. Rajshahi

. Chittagong
. Mandalay
Male

. Karachi

. Kandahar
. Jalalabad

- R A I N

(B) SOUTH EAST ASIA
10. Manila®

11. Chiangmai

12. Medan

18. Singapore

14. Vientiane*

(C) EAST ASIA
15. Hong Kong -

18. Pyong Yang
7. Tokyo

18. Kobe,
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(D) WEST ASIA AND NORTH AF-
RICA

19. Abu Dhabi
20. Dubai

21. Basrah

22. Bahrain*
23. Port Said
24. Damascus
25. Doha*

26. Jeddah*
27. Muscat*

(E) AFRICA SOUTH OF SAHARA

28. Khartoum
29. l\liogadiscio
30. Sanaa

31. Khoramshar
32. Zahidaan
33. Tunis

34. Tripoli*

35. Adcis Ababa®
36. Accra

37. Lagos*

38. Dakar*

39. Rabat*

40. Tananarive
4]. Conakry
42. Kinshasa
43. Lilangwe*
44. Lusaka*

45. Zanzibar
_46. Mornbasa
47. Maputo*

(F) EUROPE EAST

48. Berlin (GDR)
49, Odessa

50. Prague*

(G) EUROPE WEST
51, Athens

52. Frankfurt

53. Hamburg

54. West Berlin

55. Dublin_

56. Helsinki

5. Lisbon*

58. Liverpool
59. The Hague*
60. Copenhagen*
Bf"Birmingham
62. Oslo

(H) AUSTRALASIA/OCEANIA
63. Wellington (New Zealand)
64, Suva,

(I) NORTH AMERICA

65. Chicago
66. Vancouver
67. Toronto

(J) CENTRAL AMERICA

68. Panama

(K) SOUTH AMERICA
69. Paramaribo

70. Lima

71. Caracas

72. Bogota

Note: (1)*®* means that the Mission is
receiving press cables cn a regular
basis from Headquarters.

(2) Capital Bold-Lettered Mission
means main Mission and small one
means Post.

Development of Inland Water Tians-
port

8766. SHRI S. R. DAMANTI: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether Government have any
plans to develop inland water ‘rans-
port on Godavary, Krishna, Kavery, .
Mahanadi and Narmada rivers, on the =
lines of garland canal in the ‘\Tortl"em. :
Region;

(b) if g0, the details thercof; and -
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'_':(C) ‘the e!!‘arts made by Gp\re_rmhep’t ‘

in this regard and the progtéss made
so far? ’ ‘

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) to (¢). The ‘Gar-
land Scheme’ envisaged by Shri Die-
shaw J. Dstur Comprises construction
of teso canals—one canal running aiong
the length of the Southern siopes of
the Himalayas and the sécond to en-
compass the Centra] Plateau and
Southern Peninsula to conserve and
utilise all the surface water rescurces
of India.

Ganga Cauvery Project, which is a
concept based on paper studies, cn-
visages pumping of water of the (Ganga
for about 150 days during the high

flow period and linking Ganga
with Cauvery by 2 Canal pas-
sing through the Basins of

Sone, Narmada, Tapi, Godavary and
Krinshna and Pennar, to partially
meet the water demand of the drought
prone areas of the region.

The proposal is cne of the sugges-
tions for formulation of national plan
fdr the optimum development of the
Water resources of the country. It
involves many complex issues such as
technical feasibility, economic viabili-
ty, power requiremcnts, legal and en-
vironmental aspects elc. Before such
a scheme as Ganga-Cauvery link can
be taken up for implementation, it is
considered essential to study in depth
the position of surpluses and short-
ages in various regions, basins/sub-
bagins, vis-a-vis the possibilities for
economic inter-bazin and inter-region-
a] transfer of water taking into consi-
deration the minimum needs of drou-
ght prone aress. These studies have
‘since been taken up.in the - Central
Wat@r Cemmission,

_ After the technival aad economic
wiability of the proposal is establish-
ed, ‘the question of developing inland

water transport 1 .
these rivers will have to be considere

the canal l:lnki..!? '

. ,,~tl,‘ o _. “,..E‘,u‘._: ‘. ..
8767. SHRI S. R. DAMANL:  Will'
the Mnister of RAILWAYS be pleased-

to state: ' : o

(a) what is the present strength of
casual labour employed in various sec-
tions of the Indian Railways, seciion-
wise; *

(b) whether Government have any
plans to absorb all the casual lab-
ourers employed in Railways if so, the
details thereof; and

(c) how much time it will take to
absorb all the casual labourers cm-
ployed at present?

|
THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Statistics of
casual labour are maintained Railway
zone-wise and the same are as under:

Railway - Number
of casral
labour
Central . . . . 47,202
Eastern . . . . 19,621
Northern . . . . 58,018
North Eastern . . . 16,750
NF, ... 2,086
Southern . . . . 27,649
South Central . . 23,'793
South Eastern 29,968'
Western . . R . 21,782 .
cLw. ., . . . 1€o
D.LW. , . . . 223
I.CF. . . . . 250
R.D.S.O. . . . . 812
Others . . . 1,151

ToraL e .+ .. 2,38610
L Ch

: B ——ir———"
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absarptmn of

o b !
‘-casual laboumra ln regular clags IV
'postg depends upon the availability of

resnilar vancanies and no  definite
‘time limit for absorption of all the
«<asual labourers, into regular van-
«ancies can therefore, be laid. How-
ever, 1.35 lakhs of casual lalourers/
substitutes has so far been absorbed
into regular vancancies and another
27,000 screened for absorption.

Utilisation of LS.M. Assistance by
States

8768. SHRI S. R DAMANI: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

*

(a) the reasons for the very low
atilisation of assistance by the States
in respect of the 1.S.M. development,
which was sanctioned by the Central
(GGovernment;

(b) why there was no re-ponse from
a number of States in implementing
the schemes for the development of
1.M.S. pharmacies, the names of the
States thereof;

(c¢) the names of the States which
have fully utilised the assistance
granted by the Centre in respect of
the development of 1.S.M. pharmacies
and the advantages gained from this
ccheme during the year 1978-79; and

(d) whether Government have as-
certained the expenses made by the
States in implementing this scheme is
in accordance with the guidelines
given by the Centre or the amounts
were utilised at the discretion of the
States?

THE MINISTER OF HEALTH AND
FAMILY. WELFARE (SHRI RABI
RAY): (a) There are two Centrally
Spongored’ Bchemes of Indigenous
Systéms ‘of Medicine for provision of
asdistince ‘to ‘State Governments viz,
(i) ‘B¢Réme of upgrading and main-
teniinde '0f Departments of Postgra-

'duaze 'I'raimng and Research in 1 smz

and . (ii) Development of I.IM. Ph...r-
macies including Herbal Farmg and
Drug Testing Laboratories. While the
utilisation of assistance under the
first scheme is satisfactory; the State
Governments have not been able to
utilise the assistance under the second
scheme adequately. The main reacon
for low utilisation of assistance under
this scheme is that the State Govern-
ments have not been able to fill up
all the sanctioned posts. The State
Governments, however, have ‘taken
steps to equip the State I.S.M. Phar-
macies and Drug Testing Laboratorien
with modern equipment as per the
pattern of assistance.

(b) Since the scheme provides for
assistance for the development of
exisling state I1.SM. Pharmacies
only these States which have no
I1.S.M. Pharmacies could not avail of
the assistance available under this
Scheme, The State Governments of
Rajasthan, West Bengal, Maharashtra
Uttar Pradesh, Andhra Pradesh,
Orissa, Madhyva Pradesh, Kerala, Pun
jab, Gujarat, Tamil Nadu, Karnataks,
Bihar and Himachal Pradesh have re~
quested the Central Government for
assistance under this Scheme. The
Central Government's approval for the
development of one pharmacy each of
the States of Rajasthan, West Bengal,
Maharashtra, Uttar Pradesh, Andhra
Pradesh, Orissa, Madhya Pradesh,
Kerala, Punjab, Gujarat, Tamil Nadu
and Karnataka has since been convey-
ed to the rerectxve State Govern-
ments.

(c) The State Government of Rajas-
than, West Bengal, Uttar Pradesh,
Andhra Pradesh,” Orissa, Punjab,
Tamil Nadu and Gujarat have inti-
mated that steps have been taken to
equip the State I.S. M. Pharmoacies
& Drug Testing laboratorieg etc,. in
accordance with the approval granted
by the Central Government. The
State Governments of Maharashtra,
Madhya Pradesh, Karnataka and
Kerala have not nuplemente.i the
scheme during 1978-79. ' .
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The fonomng ‘State Gov&mments
‘have so far intimated the expenditure
incurred during 1978-79:—

(Rs. in lakhs)

1. Rajasthan . . . i-78

2. West Bengal . . . 2+ 26
4. Orissa . . . . 1' 00
4. Andhra Pradesh . Nil
5. Kerala , | . . Nil
6. Karnataka . . . Nil
7. Uuar Pradesh . . 250
8. Tamil Nadu . . . 003
9. Gujarat . . . 0 40
to. Maharashtra | . . Nil

(d) Central assistance under the
Scheme of Development of ISM Phar-
macies etc., is provided to the exist-
ing pharmacies which are maintained
by the State Governments. The State
Governments can avail of the Central
ansistance only in accordance with the
pattern prescribed for this purpose.

Working Groups

8769. SHRI VASANT SATHE: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether it is a fact that num-
ber of working groups set-up under
the Ministry have furnished their re-
ports to Government regarding re-
view of. continuing programmes and
suggesting . improvements in the on
going nchemes and formulation of new
schemes;

. (b);i‘f 80, details of the recommen-
datiops made by these working groups
on varjaus subjects; and

(c) details of action taken so farf
proposed in the matter?

“APRIL 26, 1978

Written Amm zag";*
THE MINISTER OF PARLIAME&

- TARY 'AFFAIRS ' AND. LA.BOU’R-

(SHRI RAVINDRA VARMA) (ay
to (c). A statement is laid on the
Table of the House. [Placed ¢n Lib-
rary. See No. LT-4373/79]. '

Reports of Working Group.

8770. SHRI VASANT SATHE: Will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) whether it is a fact that number
of working groups set-up under the
Ministry have furnished their reports
to Governwment regarding review of
continuing programmes and suggesting
improvements in the on going schemes
and formwulationg of new schemes;

(b) if so. furnish important details
of the recommendations made by these
working groups on various subjects;
and

(c) details of action taken so far
proposed in the matter?

THE MINISTER OF HEAI.TH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) Six Working groups
were constituted by the Planning
Commission in the context of the
preparation of Five Year Plan
(1978--83) and the reports have
been furnished to the Planning Com-
mission,

(t) and (c¢). The recommendations
and suggestions of the working groups
as accepted have been reflected in the
Draft Five Year Plan (1978—83) do-
cument brought out by the Planning
Commission. However, a gist of the
jmportant recommendations and action
taken is attached.

Statement

1. Working Group on Preventive Medi-
cine and Public Health:

(a) I'mportant Recommendations,

The Group recommended the con-
tinuation of the on-going programmes
of Fifth Plan and also taking up the
Expanded programme of . Immumiza-
tion including . certain vaccination
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" programmes like Measeéls. Vaccine,
Polio Vaccine, Typhold and Tetanus
Vaccine in school going children and
déevelopment of Pasture Institute,
Coonoor to augment the supply of
Diphtheria Partusis and Tetanus
Vaccines.

(b) Action Taken:

The recommendations have been ac-
cepted and the Expanded Programme
of Immunization has been included for
annual Plan period 1979-80.

11. Working Group on Health Care and
Family Welfare in rurc] areas;

(a) I'mportant Recommendations:

1. Stepping up the process of inte-
gration of Family Welfare services
with those of Maternity and Child
‘Health and Nutrition Programmes in
order to cover the whole country un-
der Multi-purpose Workers Scheme
within the Sixth Plan period or ear-
lier if possible.

2. Due to increasing awareness &
acceptance of Family Welfare methods
by women, the greater emphasis should
be laid on education and motivation,
of women through post-partum ap-
proach, increasing availability of
female methods and providing ser-
vices for tubectomy, Insertion of Ute-
rian Devices and Medical Termination
of Pregnency in rural areas during
Sixth Plan,

3. The Minimum Needs Programme
be taken up under Centrally Sponsor-
ed Sector during Sixth Plan instead
of under the State Sector as at pre-
sent to ensure that the funds alloted
for the development of health ser-
vices are not diverted for the other
Programmes,

4, Efforts should be made to provide
‘one male and one female Multipurpose
Worker for 5000 population. For this
‘Durpoge necessary training . facilities
shoulcl be crea‘bed in vmom States

5. The District Health Organisation
should be re-organised on the basis of
the number of Primary Health Centres
covered by it.

6. In order that the community is
actively involved in promotional and
preventive Health aspects, education
for family Welfare community heaith
workers scheme should be expanded.

7. In order that an appreciable dent
can be made on Family Welfare and
maternal and Infant mentality rate,
greater emphasis should be placed on
improving Family Welfare and Mater~
nity and Child Health Services in
rural areas.

8. Since the new population policy
relies solely on education and motiva-
tion of couples for acceptance of small
family norm, the present media and
extension education set up at various
levels needs strengthening.

9. The organisation to collect feed
back information from the fields of
vital health statistics and evaluation
of various programmes needs to be
integrated and strengthened at State,
district and Primary ealth Centre
level,

10. To .provide adequate supervision
in the field, efforts should be made so
that each Primary Health Centre is
given two serviceable vehicles.

11. The financial support which is
provided by Government of India for
developing rural Health Services,
Family Welfare and Maternity and
Child Health programmes etc. should
be integrated so that the assistance
is given under one budget head.

12. One additional Primary Health '
Centre alongwith Family Welfare

‘wing should be gradually set up with

a goal that no Primary Health Centre
shoud have a coverage responsibility
of more than 35 to 40 thousa.nd popu- :
lation.
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. 13. A systam of regular refresher
training of staff should be chalked out.

14; More intensive effort needs to
be made specially in rural areas and
a closer involvement of institutions
‘like the Central Social Welfare Board,
Mahila Mandals, Youth Women and
labour organisation, Panchayais and
-teachers in the Family Welifare Pro-
gramme,

15. Medical Termination of Preg-
nency facilities be developed in rural
‘areas and the Centra] Government
‘should provide the necessary funds
for extending these facilities.

16. The population education pro-
grammes should be introduced at Uni-
versity, Secondary and frimary stu-
dents level. The population educa-
tion should also be included in tea-
cher’s training course.

17. Population education througa
Adult Literacy Prozranmines and
through known formal channels
needs to be pursued vigorously.

18, The various contraceptives
should be made more easily available
to the acceptors,

19. To take care of severe forms
of malnutrition among infants, faci~
lities for nutrition rehabilitation and
thereby should be provided at all
"Primary Health Centres,

(b) Action taken:

. 1, National Development Council
_ has decided that the Minimum
Needg Programme - .of health should
remain under the State Sector.

2 The, revised norm of one Pri-
msry Hgalth Centre for 50 thou-
sand population has ‘beeh actepted
and efforts are being made to achi-
eve the revis‘ad notm by 1868. This
has been reflected -in the Draft
‘ F;Ve ¥ear, Plan 1978--83 document.

< {§. The other. m-jar recommendn-
"uﬁm at thé wwkmg Group nave

" APRIL 26, 1979
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L Working Group an Health Care'
and Family Welfare in Urban
areas including Faniily, Wetfare
Programme in Organised pﬂvm
Sector:

(a) Importa.nt Recommendations:
1. There should be a dispensary

in urban areas for every .10,000
population. The people living (n
a particular area in a city be allo-
cated a specific dispensary. For this
purpose family cards shouid be pre-
pared. The dispensary should also
provide Maternity and Child Health
and Family Welfare Scrvices.

2. In cities having a popllation of
50,000 or more there should be a
polyclinic for every 50,000 popula-
tion (i.e. for 5 dispensaries) for
providing specialist cunsultation.
services. The polyclinic will serve
as a tier between the dispensary
and the hospital and help in reduc-
ing the overcrowding in the hospi-
tala,

3. (a) Number of beds in the
hospitals in the urban areas be
increased to meet the growing needs

for hospitalisation subject ty avail-
ability of funds. )

(b) Dharmashalas be attached to
every hospital to accommodate
patients who do not need active
treatment.

(c) Hospitals should not have less
than 50 beds and more than 600
beds. )

(d) Intensive Care Unit should
be provided only in the hospltala
having 500800 bedh. ' ‘

(e) Residential accmmmodation
be provided to the hospitals. staﬁ at
_ the :hespital. premises and..
tial' accommodation for the staff'
should form part of the conltruc
tion of the hospital.

(1) While fixing’ tHe htrén of
%

the n_umh@; oi' Bedt.




305 Written Answers VAISAKHA 6, 1901 (SAKA) Written Ansmn m&

(g) In the hospital, the casualty
- wards slppuld be established on
.. ground ﬂoor

(h) Element of payment for
health care services be introduced
to ensure fhe involvement of the
people in the health care program-
me.

(i) Blood donation for cold sur-
gery be made compulsory and uni-
form reasonable rates for blood
donation should be fixed on an all
India basis,

« (i) Hospita] services provided by
the varipus hospitals in the same

cities be devetailed wherever consi-
dered necessary.

(k) Provision be made for dicta-
phones for doctors working in hos-
pital for making notes of good
cases,

(1) Out Patient Door X-ray and
diagnostic services in  hospital be
strengthened.

The Planning Commission should
lay down that additional beds to the
hospital would be provided only
when other bottlenecks have bheen
removed and occupancy of hospital
~beds remains high. Planning Com-
misson should as a policy make pro-
v,;s;gn to prqduce lgt of more techni-
cians to increase the ‘productivity of
- hospita] and, Igt of work which is
being dqne Iby doctors to day would

- be, done ﬁy technicians. It would be
cheaper, mote emcient and more con-
venient.

4 The mu-p nutgated the provi-

+ glon, of minin health care servic~
' es to raﬂwny!!;n%n {fiving in isolated

. ianeag, disease mentivﬂ -and . health

o 4 Ve BeNwices, good, . cugative
iﬁ the healgb c,limcs

on polyelinic pattqm wth ante-

laboratory facilities, creatmn o! parl'-f-"": '

medical cadre and introduction of
operational research by the M!nixtry‘.
of R.ailways

5. Continuatmn of on-going Ceﬂ-,
tral Schemes was recommended

6. Matermty and Child Health and
Welfare services should be integrated
with all the institutions, centres, hos- .
pitals which are providing medical
care in urban areas,

. Stressed the necessity for taking
remed1al measures to preveént the
pollution of air and water.

8. To organise health education

specially in slum areas.

9. The group recommended that -
mental health department be set up
in general hospitals instead of set-
ting of separate mental hospitals and
the arrangements should be made
for the training of personnel in psy-
chiatrics,

10. The existing institutions in the
country for giving advice for safety
measures be expanded and the advice
be made available to the factories
etc. at a reasonable cost.

(b) Action Taken:

The action taken has been reflec~
ted in the Draft Five Year Plan
(1978—83) document and ig repro- ..
duced below:— S

“In view of the fact that the bulk
of the provision of hospital ‘beds. .
is in urban areas, gnd .especially =
in the cities and State Capitals, it
will be a policy not {o increase this .
provision except to.a very limited
extent and only in.cases. where
such expansion is strongly justified -
on g;;ounds of ,n ged ancf prmw
In sych cases urban dreas would
be. exyegtqd t meét a part of the.
‘coat of these fgumes througﬁ local
cesses and revenuy e
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- Attention will be given to mini-

mise pressures on city and State

hospitals and to reduce costs. These

would include the establishment of

convalescent homes to accommodate
~ patients who do not need active

medical treatment, setting up of
polyclinics to provide referral ser-
vices to urban dispensaries and
provision of dharmshalas within the
vicinity of hospitals for accommo-
dating familiés accompanying patx-
ents drawn from far off places.
Establishment of new bhospitals,
additions to the existing hospitlals
and the number of additional beds
would be so planned as to ensure
balanced regional distribution, via-
bility and sound management. A
proper delineation of functions
among hospitals, polyclinics and
dispensaries will be attmepted to
ensure optimum utilisation of the
available facilities.

IV. Working Group on Medical kdu-
cation, Training & Research:

(a) Important recommendations:

1. Declaration of National Policy
on Health.

2. Strengthening of the informa-
tion system of health as well as
setting up documentation centres
for health intelligence,

3. Improving undergraduate medi-
ca]l education and providing better
opportunities for community orien-
tation to the students.

4. Reviewing the post graduate
‘programme in all the States and
based on man power requirements
suitably changing the paitern  of
postgraduate education, ' .

5. Strengthening the
Board of Examinations.

8. Expanding and expediting the
training of different rategories of
- para-medical and auxiliaries, espe-
cially the multipurpose workers

National

and their supervisors, voluntary

: Community Health Workers.

APRIL 26, 1979
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7. Setting up the medical and
health education commission for
improving and maintaining stan-
dards in medical education.

8. Intensification of rescarch in
priority areas viz. Control of Com-
municable diseases, fertility control,
nutrition and other major metabo-
lic diseases and health delivery
system,

9. Improving scientific research

manpower,

10. Developing research in Bio-
statistics and biomedical research.

11, Expanding research in Drug
Toxicology.

12. Continuation of the ongoing
programmes,

(b) Action taken:

1. All the major recommendaticns
have been accepted.

2. Draft National Health Policy
was discussed in the 5th Joint Conr-
ference of Central Council of Health
and Central Family Welfare Coun-
cil. As per the recommendations
of the Conference the draft policy
was widely circulated and sugges-
tions for amendments received will
be considered in the 5th Joint Con-
ference of Central Council of Health

and Central Family Welfare Coun-
cil scheduled to be held from 27th
to 20th April, 1979.

8. Schemes for setting up docu-
mentation Centre at National Medi-
cal Library, New Delhi and Medical

Health and Education Commission
have been included in the ar_mual
plan 1979-80.

V. Working Group on Drugs and
Food Adulteration:
(a) Important Recommwndaﬁdm"

1. Strengthening “of - the Histe
Drugs Control Organisation by Augs
menting Drug !msyectoram lnd

3’1"estlnz Mﬂlﬂs. :
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2 Expanslnn of central Drugs con-
trol organisation.

3, Strengthening of Central and
State Prevention of Food Adul-
teration Organisation, expanding
the testing facilities and training
faclities for food Inspectors and
analysts.

4. Continuation of ongoing func-
tions,

(b) Action Taken; ' *

The recommendations have been
accepted by the Government.

V1. Working Group on Indian Systems
of Medicines and Homoeopathy.

(a) Important Recommendations:

1. The syllabii prescribed by the
Central Councils of India Medicine
and Homoeopathy be enforced in
all the undergraduates Colleges.

2. Post-graduate departments for
Nature Cure and Yoga be estab-
liched in suitable institutions.

3. Backward areas, tribal pockets
difficult terrains like hills and de-
serts should be provided with medi-
cal care through Indian System
of Medicines and Homoeopathy by
establishing dispensaries.

4, Teachers of undergraduates
Colleges be given intensive Train-
ing.

5. Willage practitioners be impar-
ted a short term training.

8 Remearch activities in Indian
Systems of Medicines/Homoeopathy
consolidated and intensified.

7. Scheme of development of
State Indian Systems of Mcdicines
Pharmacies be continued,

8. Yoga and Nature Cure systems
of Medicine: be developed.

9. Adequate facilitiqs and finan-
cial agsistance may be provided for
the publications of original books/
text books in Indian Systems of

Medicines/Homoeopathy/Yoga and

Natum Cure.

10, On-going Schemes b-be continue
ed. '

(b) Action taken:

All the major recommendations
have been accepted by the Govern-
rient,

Delhi-Bombay route via
Ajmer and Ratlam

Jaipur,

8771. DR. LAXMI NARAYAN
PANDEYA: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state;

(a) whether the condition of Delhi-
Bombay route via Jaipur-Ajmor Rat-
lam is very bad and is narrow which
causes great inconvenience to the
traffic passing through this route; and

(b) if so, the steps taken in this
regard and the present pagition of
construction work?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT
(SHRI CHAND RAM): (a) and (b).
Delhi-Bombay route via Jaipur,
Ajmer, Ratlam comprises—

(i) National Highway No. 8 from
Delhi to Ajmer, via Jaipur;

(ii) State Highway from .Ajmer
to Indore via Ratlam; and

(iii) National Highway No. 3 from
Indore to Bombay via, Dhulia. '

The portions of route on Nationsl
Highways Nos. 8 and 8 vide (i) and
(iii) are two-lane and in fair con-
dition. For State Highway vide (i)
above, State Governmentg of Rajas-
than and Madhya Pradesh are cdn-'
cerned. -
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" 8772. SHRI R. S. MANE: Will the
Minister of RAILWAYS be pleased
to -statg:

(a) whether additional one  bogie
of 1st class and two bogies of 2nd
class will be attached to Mahalaxmi
Expresg leaving Kolhapur to Bom-
bay;

(b) if so, from what date;

(¢) whether out agency at Ichulka-
ranji would meet the demand of
-reservation of tickets of Mahalaxmi;
and ‘

(d) if so, from what date?

* THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI 'SHEO NARAIN): (a) and
(b). The issue of augmenting loads of
303304 Kolhapur-Bombay Maha~
laxmi Expres; is linked up with
availability of platform of adequate
Yength at Bombay VT. Ther: is also
th: problem of adequate maintenance
facilities, for which action hag been
taken to provide additional facilities
at Mazagaon which is in progress.
When these additional facilitieg be-
-come available augmenting the loads
of 303/304 Mahalaxmi Exress, along-
with gimilar other demandg will be
duly considered.

(¢) There hag been ‘o representa-
tion from puhlfc for booking of pass-
.enger traffic from Ichulakaranji Out-
Agency. It is, therefore, not open
for passenger ttafﬂc

(d) Does not arise.

Qutlay Propossly f0v. copversion of
State Highways tm‘.o \ational
Highways

8773.'SHRI VJJAY. KUMAR :N.
#ATIL: . Wilk: the -Minister .of SHIP-
PING AND TRANSPORT -be plemd
to state S

) <)
Ysed thm

Gnvernment have ﬂnn-

APRIL 26 1973

tim oullay proposal for convers
sion ot ﬂtate highways into Naﬁonu!

Hignway; in the light of the: persis-
tent demands from the State Govern-
‘ment;

(b) whether Government have re-
ceived a proposal from the State Gov-
ernment for diversion of National
Iighway passing through - Akola
town, if so, details thereof with esti-
mated cost of the proposal; and

(c) the decision taken in this re-

gardu?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT
(SHRI CHAND RAM): (a) Due to
financial constrainty and otker pri-
ority considerations the Government
are unable to carry out any additions
to the National Highway system.

(b) and (c¢). The 13.5 kms. long
Akola bypass on the Dhulo-Nagpur
Road, National Highway No. 6 in
Maharashtra iy estimated tp cost
Rs. 1.50- croreg inclusive of 5 bridge
across the river Morna. The con-
straint of resources and the low
priority accorded to bypasseg are not
likely to permit sanctmmng of the
bypass in the 1978—83 P}gn period.

Demands of Railway Porters
8774. SHRI VASANT SATHE: Wil
the Minister of RAILWAYS be
pleased to state:

(a) whether the Railway Porters,

" Vendors and Bearerg’ Nationa] Fed-

eration in its 8th All India Conference
recently held -at -New  Delhi passed
some importent resnluuona apd urged
the Rai)way Ministry to consider , and
accept their dem;nds,

(b) if sq, turnish important details

“of the main demamjs made by’ them

in their ilna.nclal implcation and the
reaction pf Governme nt, thereto and
Astails of decisions tsken go far and
proposals under coixﬂd,___ H

(c) witn wase the porters’ rates re-

’

“vised Yot ind. the actiun tukm/pw‘

pmdwmmmam
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R ':xd)r details of . gocial . security ‘and

" Railways. -
‘port in 1988 containing 89 resom-

.decisions tdkeln on the demands,
“Anandan Committee undertook g

-other measures conceived to improve

their service and working conditions;
ang i

(e) will Government have & quick
survey of porters working conditions
made by the labour Bureau for for-
muijation and package of fair deal to
them?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to (e).
A Memorandum dated 30-3-79 has
been received recently in the Ministry
of Railways from the National Fede-
ration of Railway Porters, Vendors
& Bearerg containing resolution pass-

ed in their 8th all India Conference

held on 29th March, 79 at New Delhi.
The resolution contains 16 demands of
the Railway Porters & Vendors, The
main demands are (1) Treating Rail~
way Porters and Commission Ven-
dors/Bearers as Class IV Railwayg em
ployees (2) Provision of social gecu-
rity (3) Minimum porterage charges
of Rs. 1.30 Paise (4) Rest Shelters
(5) Insurance coverage (6) Free
passes and PTOs etc. ete.

Representationg are received from
licensed porters through their Union
regarding their demands in the Min-
istry of Railwayg from time to time.
These gre considered and guitable
The
fac-
tual gtudy of workxng and vag con-

. ditiong of licensed porterg and com-

mission ve’ndors .employed on the
- They submitted their re-

mendations—55 for licensed porters
and 34 for commission vendors. The

" ‘Government have aceepted 60 recom-

mienhdations—40:in respect ‘of -licensed

“porters and 20 ‘in yespect of vendors,

+and implemented them. Out of . the
- palance, five recommendationg

were
obbdrvxt’idng only'

The. G@vmmant i atmiving

© secure to,- the ncema purtm and
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vendors whatever socxél sebumty
Measureg are posgible in the e:ustinz,
circumstances..

The porterage is determmed by the
Railway Administration taking iato
consideration the wages of unskilleu
labour ag locally prevalent or pre-
scribed by the local civil authorities,
The Railwayg have, however, been.
asked to fix the minimum porterage
rate not less then 50 paise per heai
loan or 37/40 Kgs at any one station..
Necessary review ig undertaken by
the Railway Admmlstratmn after
every two yearg and: rates revised
wherever justified..

The relation between the licensed:
porters and the Railway Administra-
tion is that of a licencee and a licen~
sor. The licensed porterg are, there-
fore, not railway employees and they
deriye their earningg direct from the:
travelling public for the services ren-
dered by them. However, ~under
various schemeg and a5 a result of
the recommendationg made by the
Study Group, who went into the de-
tail; of the working conditions of
the licensed porters and the vendors,
the licensed porters are now entitled
for the following facilities;—

(i) Free out-door treatment for
-self only at railway hospital$dis-

peasary. Indoor medical treatment
in a railway hospital. in case a-
‘licensed_porter - sustaing injuries:

while carrymg passengers’ 1uggage
in the ralltwav premises ‘

(ii) Such casual leave in a: w!-

lander year as may be allowed: by -
.- the Station Master Superi:amm'
-dent,

' (iii) Free use .of Railway Iight ‘
.trolhes/hand barrows for carriage‘
of passengers’ Iuggaze S

Giv)- Facﬂitie. mch a, "'i’iﬁmr‘-
halls, latrines canteens ete, pro-

toruseo: n;
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© (V) To have their children nd-
‘mitted #1 railwav gchoolg subject to
availability of seats.

(vi) Can transfer his licence badge
"tp a son or a near relative in case
"of old age or physical unfitnesg or
death. ,

(vii) Free use of _rest shelters
wherever provided. At present rest
shelters are available at 30 stations
ang planned at 25 stations in works
programmes.

The facilities provided to the por-
“ters at present are considered ade-
‘quate and there is no proposal for
“the present to enhance the same.

Regarding Commission Bearers, a
decision was takea to absorb them
ag regular employees in phases, In
‘the first instance 1000 Commission
"bearers and 12 pay-cum-Commission
‘Bearerg have been absorbed.

The Commission Vendors are en-
gaged by the Departmental Static
Catering Units just like any other
‘Commission Agents for ‘which they
. executive contractual agreements for
‘managing departmental vending
stalls, trolleys ete. and get commis-
-sion on a percentage basis oa the
"total sales effected by them. They
are not rendering gervice to the
‘passengers in the same way as done
by the commission bearers, who are
‘required to move on 'trains and their
‘job is hazardous, umnlike that of the
commission vendgzg who ~work at
_stations premises, As the Commission
“vendors are not railway employees,
‘the facilitie, available 'tp railway -em-
ployeeg -cannot be extended to them.
"However, under the varioug schemes
‘and as a result of'‘the recommenda-
‘tions made by the Study Group, 'the
‘commission vendors are entitled to
‘the following facilities:—

(i) Their nameg are registered

-according 'to’ séniority ‘ard they are
eonoidemd for x-egular awointment o

- APRIL 26, 1979
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in clasg IV categories against vatan-
cieg arising in different departments
on the Railways.

(ii) The rateg of commission paid
to them are reviewed Unce in every
3 years to ensure reasonable emo-
lumentg and there j5 also a gcheme
of giving incentive on a percentage
basis over and above targetted
sales fixed by the Zonal Railways.

(iii) They are provided uniforms
viz. (1) Cap (2) Coat (3) Pant
(4) Shoes free of cost. .

(iv) Free out-door treatment for
self only g Railway Hospital§ dis-
pensaries. In caseg of injurieg gus-
tained by vendors while on duty,
they are entitled to get indoor
medical treatment in Railway Hos-
pitalg free of charge,

(v) Their children are eligible for
admission in Railway Schools if
seatg are available after admitting
the children anq wardg of the rail-
way employees.

(vi) The legal heir of deceased
commission vendor ig offered the
vending job.

The Railways encourage the for-
mation of Cooperative societies  of
actual workerg for taking up vend-
ing|catering contracts, The coopera-
tive gocietieg formed by vendors, bea-
rery and cooks etc, are also given
preference in the allotment of vend-
ing cutering contracts. As a result a
number of such gocieties are function-
ing on the Railways.

Ag regards organisation of - consu-
merg and credit cooperative societies
of vending and porters, the licenced
porterg are not railway - employees.
Ag guch, thaey can organise their -own
consumer and credit gocieties and get
them registered with the Registray of

- ‘Cooperative Sociéties of the coneern-

ed State, for meeting then- eonsumer
um! mdit nuds. o
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"Msw Caucug Pulls off two Shipnrd
Projects”

8775. SHRI G. M. BANATWALLA:
Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether Government have seen
the press reports appearing in the
‘Blitz’ iated the 24th March, 1979
under the heading “New Caucus pulls
off two shipyard projects” on the east
coast ad Hazira Port on the west;
and

(b) if so, whether Government pro-
Puse to inquire intg the matter and it
not, the reasons thereof?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT
(SHRI CHAND RAM): (a) and (b).
Attention of Government has been
drawn to the report. It iz not correct
to say that Goverhment had ever
finalised the agreement for detailed
project report with a British tfrm.
Preliminary project reports for estab-
lishment of new shipyards wer~ com-
missioned by Government in July
1974 through 3 consulting engineer-
ing firms, oae of which was a British
firm, Action on the next stage, i.e.
preparation of detailed project re-
port, remained under consideration
till 1977, mainly due to the problems
faced by the shipping and shipbuild-
ing industry. At that stage, it was
decided in public interest that the
choice of consultants for preparation
of DPR should not be restricted to
these three consulting firis only, but
a more open-door policy should be
fol'lawed by inviting global tenders.
Tenders’ were received from 19 Con-
sultancy firms in major shipbuilding
countries, including the thrée firms
who nrepared PPRs. and were eva-
liated bv an. Inter-Ministerial Com-
mittee set up by. this Ministry. The
Committee after detailed” considera-
tion of the -offers and subsequent dis-
cugsions with some of the firms; in-
cluding the Briti:h firm, whose nffers

R 382

‘merited- further conside_rntion. Te-
commended acceptance of the ofter
of Mis. LHI, Japan. The ghorter
completion 'time the varied - experi-

ence of IHI' in the Sfield of ship--
building and their overall cost upto
the construction stage consultancy of

the yard which wag the lowest, were

taken into consideration in recom-

mending their offer. The views of

the Finance Ministry in respect cf _
the technical competence and perfor-

mance of the firms including IMI,. .
Japan were duly considered along
with the recommendations of the
inter<Ministerial Technical Committee
which wag constituted to go into the
details, evaluate the offers and to
make recommendations. In the light
of the zhove, the decision wag taken
by thig Ministry to accept the offer
of M/s. THI, Japan. Subsequent to
this, the technical competence and
the past performance of M/s. IR
Japan, wag also verified by address-
ing the Indian Missions abroad as a
measure of abundant caution and this.
verification has shown nothing ad-
verse against the competence and
performance of this firm.

From the above it may be seen
that the report appearing in Blitn is
factually incorrect. misleading and
baseless and as such Government do
not propose to institute any enquiry
into the matter. C
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Trial run of Metro Trains in
Calcutta

8777. SHRI CHITTA BASU: Wil
the Minister of RAILWAYS be
pleased to state:

(a) whether it ig a fact that the
‘tria] run. of the metro trains in Cal-
cutta can not be conducted in 1981
-ag gcheduled from Dum-Dum to Tol-
‘loyganj directly without any bleak
and

(b) il so, the reasons therefor?

- THE MINISTER OF STATE™ IN
"THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) There
hag never been any plan to conduct
trial run of metro trains in 1981 from
Dum Dum to Tollygunj. The sche-
dule planned for the project ig +to
carry out trials of prototype rolling
stock efc, on'a 2.2 km. Jong section
between Dum Dum and Bélgachia in
1531

(b) Does not ariee

Loyu Rallway Emﬂorm ‘of
Ehuuput

87?8 BHZRI LAHANU SHIDAVA-
KOM: Will the Minister of RAIL-~
'Wl’lﬂ h‘l’hasod to state:

APRIL M

zm 'Writtan Amwera m

(a} i; it a imt that durms or aﬂer"
May, 1974 Rallway ‘strike, a quota
was fixed for appointment to the sons/
wards of loyal Railway employees;

(b} if so, how many loyal Railway
employees posted in Kharagpur divi~
sion during that period ahd who were
eligible to claim benefit under the
gcheme were not given the prommed
job;

(c) what is the number of loyal
Railway employees of the Kharagpur
division whose more than one sons/
wards were appointed under the
tcheme; and

(d) does the benefit under the
stheme still open to eligible cendi-
dates?

THE MINISTER OF STATE IN
THE MINISTRY OF _RAILWAYS
(SHRI SHEO NARXIN): ‘(a) Ves.

(b) 20 per cent of the direct rec-
ruitment vacancieg werp earmarked
for appointment of sons/wards of the
so cdled “loyal emnlcyees”. Those
who could not be given this henefit
were given other incentives like addi-
tional increments, cash awards, re-
employmeat and extension in serviee.
In the Kharagpur Division, out of
8447 “loyal employees” the lenefit of
employment was extended to 225
employees, '

“(e) Nil,
(d) No.

Air Raids against South Angola m
zmmbam *n-eeum Flﬂtteu

. 8779. smu JYOTmMOY BOSU
Will' the ‘Minister - of EX’I’ERNAL
A!TAms ke M to stater L

(a) w}aether he is mﬁm of the fact
that the Governfherity of ‘South
Africa and whitd repist Gevernmen
ol Rhodgsin are ctl‘ryinz aut: mup
8nt air..raidy ap South-: Angs
"and. stmng}mld; of Zimbabawe
dom ﬁshw:s
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" tb) whether Goirernme_nt has done
sny thing it the matter; and '

(¢) if 50, details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL

AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) Yes, Sir.
(b) and (c). India has consistently

and publicly condemned such raids
favolving a clear violation of the
sovereignty ang territorial integrity
of the Frontline Stateg of Southern
Africa and constituting a threat to
international peace and security.

As regards the raids by the illegal
racist regime of Souther:y Rhodesia,
India fully supports the UN. Secu-
rity Council Resolution No. 445 (1979)
dated 8th March, ]979. condemning
such raids, India hag declared its
full support both for a review of the
existing sanctions against Southern
Rhodesia with a view o tightening
and extending them ~ under Chap-
ter VII of the Charter. The Minister
of External Affairs hag condemned
the most recent Rhodesian raids in-
volving inter-alia the bombing of the
“Liberation Centre” in Lusaka.

As regardg the latest South African
raids against Angola. India fully gup-
portg the U.N. Security Council Re-
solution No, 447(1979) dated the 28t
March 1979 which inter-alia con-
lemng stroagly “South Africa’s utili-
tation of the international territory of
Namibia as , gpringboard for armed
nvastong and destabilization of the
People’s Républic of Anigola.” In this
context, India has urgeq the Security
Counici? that':it ‘should begin serious-
ly “the’ protess of considering - the
applidation.of selectivé enforcement
meagures. under Chapter VH 5f the
Charter,

India’ hes been providing and will

‘oitifive’ 5 provide  ‘all - possible
Mmaterial dsshtance to the  freedom
lehters of ‘Sviithern’ Atk

Sentority Lists of N.G. Railway.

8780. SHRI SAMAR MUKHERJEE:
Will the Minister of RAILWAYS be
pleased to state: B

(a) whether the Railway Board have
issued any instruction to the Zonal
Railways indicating the interval for
publication of the seniority lists .of
non-gazetted railway employees;

(b) if so, when such instruction
was issued; and

(¢) if not, when such an instruction
is expected to be issued tp the Zonal
Raijlways?

THE MINISTER OF STATE IN

-THE MINISTRY OF RAILWAYS

(SHRI SHEO NARAIN): (a) No.
(b) Does not arise.

(¢) No such proposal iy under
consideration at present,

Hike in Scooter, Taxi Fares
8781, SHRI MADHAVRAO

SCINDIA:
SHRI KIRIT BIKRAM DEB
BURMAN:
Will the Minister of SHIPPING
AND TRANSPORT be

pleased " tb
state: :
(a) whether he js aware that due
to hike in prices of petrol the taxi
and scooter drivers in Delhi observed
strike in order to increase the fares
during the 1st week of March, 1079;

" (b) whether the taxj and autorick-
shaw fares in Delhj ‘have been allow-~
ed to be raised by 25 per cént follow
ing the petrol price-hike in the wake -
of Budget proposals for 1979-80; . -

(¢) if o, whether the demands for
increase in the fares is not according
to the hike in petroi/prices and genes
ra] public have to pay more Zfarély °
(d) if so, his reaction thereof? -
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THE HINIS’TER OF STATE IN-
CHARGE OF THE . MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Yeg, Sir.

(b) to (d). The State Transport
Authority Delhi, which ig the com-
petent authority to decide upon the
fare structure for vehicles like auto-
rickshawg and taxis in Delhi, has
allowed an increase of about 25 per
cent in fares, taking into account not
only the recent petrol price hike but
the total increases in operational cosis
of these vehicles sitice 6th March,
1974, when the fares were last re-
vised, |

Posts of Family Planning Upgraded

8782. SHRI SURENDRA BIKRAM;

SHR] MOHD. SHAMSUL
" HASAN KHAN:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that gome
posts of Family Planning in Zonal
Railways have been upgraded;

(b) if not, when they will be up-
graded; and

(c) whether the services of Family
Planning in Zonal Railways are under
"Railway Ministry or Health and Fami-
ly Welfare Ministry?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEQ NARAIN): (a) No. The
revised scale of Rs. 260—400 appli-
cable to the projectionists in  Family
Welfare Organisation on Zonal Rail-
wayg has, however, been modified to
Rs. 330—560 with effect from 1-1-
1879,

(b) The question regarding revision
of the scale of pay of Field Workers
in the Family Welfare Organisation
on Zonal Railways iz under considera-

(c) The officers and staff in the

Family Welfare Organisation on Zonal

ARRIL%B 1979,

. Written Am: s m

Baﬂwaya are under the a.dmlnlstrauve
control of Railway Ministry but the
entire cost of this Organisation is borne
by the Ministry of Health and Femily
Welfare.

Family Planning set up of Zunal
Railways

8783. SHRI SURENDRA BIKRAM:
Will the Minister of RAILWAYS be
pleased to gtate:

(a) whether he has examined the
proposals regarding the confirmation
of staff and officers of the Family
Planning set-up of Zonal Railways
in his Ministry; and

" E

(b) why the Family Planning staft

on the Zonal Railways bave not been
given any locus standi?
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